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The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Equipment for Calcutta Suburban
Trains
+
( Shri S. C. Samanta:
878, J Shri Subodh Hansda:
1 Shri B. K, Das:
L Shri M, L. Dwivedi:

Wil] the Minister of Railways be
pleased to state: P

(a) whether it is a fact that Gov-
ernment propose to purchase A.C.
Electric Engine parts as well as
engines for Calcutta Suburban Elec-
tric trains from British firms;

(b) if so, whether orders have been
placed; and

(c) when these equipments are ex-
pected to be supplied?

The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Rama-
swamy): (a) and (b). No, Sir.

(c). Does not arise.

Shri S. C. Samanta: May I know
whether any order has been placed
with any other country?

Shri S. V. Ramaswamy: Yes, Sir. We
have placed an order on Japan for 28
mixed traffic electric locos. Two of
them have already arrived. This is

238 Ai) LSD.—1
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for hauling the suburban trains in the
Scaldah-Ranaghat, Ranaghat-Krishna-
gar City, Dum  Dum-Bongaon and
Kalinarayanpur-Santipur sections.
The services will be put in before
September this year.

Shri S. C. Samanta: Is it not a fact
that the Chittaranjan Locomotives,
after completing the DC locomotives,
will begin to manufacture AC loco-
motives; if so, by that process will
not the indenting for foreign engines
and locomotives be eleminated?

Shri S. V. Ramaswamy: The point
is this. This is for suburban traffic,
and these are special mixed traffic
type.

Chittaranjan are expected to pro-
duce 138 main line AC locomotives
during the Third Plan. So far as this
is concerned, we have placed an order
for this type because though what
will be best suiteg will be multiple
units, EMUs, we have not sufficient
experience in 25 KV. EMU. There-
fore, in order to start the service, we
have indented for these mixed traffic
locomotives.

The Minister of Railways (Shri
Swaran Singh): To add to the infor-
mation given by my colleague, ob-
viously when the tempo of indigen-
ous manufacture gets going, to that
extent indenting on foreign sources
will be reduced.

White Tigers

_l..
[ Shri P. Venkatasubbaiah:
*879. { Shri Surendra Pal Singh:
LShri Birendra Bahadursingh:

Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether Government’s atten-
tion has been drawn to the reports
appearing in the Press that the Maha-
raja of Rewa proposes io frce the
white tigers in his possession into the
forests:

(b) the steps, if any, Government
are taking to stop this move and pro-
tect these rare breed of tigers in view
of the Government’s accepted policy
of preservation of wild life, parti-
cularly fast disappearing species; and

(¢) whether Delhi Zoo authorities
have proposed to purchase thes2
tigers and progress, if any, made to-
wardg this deal?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes, Sir.

(b) and (¢). The Maharaja of Rewa
has been informed through the Chief
Minister, Madhya Pradesh that Gov-
ernment of India are prepareq to take
delivery in the Delhi Zoo of all the
white tigers in his possession and to
maintain them there pending their
purchase at a reasonable price to be
settled in consultation with qualified
experts. It has also been pointed out
to him through the Chief Minister
that if the Maharaja still chose to re-
lease the tigers or destroy them as
announced, the responsibility for this
would be entirely his and that he
would render himself answerable for
the same.

Shri P, Venkatasubbaiah: In view
of the fact that it will take time in
these procedural delays and all that.
may I know whether the Govern-
ment propose to consider the desira-
bility of taking possession of these
tigers immediately and then start
negotiating about the price and all
that?

Dr. Ram Subhag Singh: We wrote
to the Chief Minister on 23rd Feb-
ruary that he should use his good
offices to hav~ all those tigers deli-
vered to us, and we are also prepar-
ed to keep those tigers there at Rews
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itself if the Maharaja so desires—
some of them there, and some here.

Shri P. Venkatasubbaiah: May I
know whether it is a fact that some
foreign countries also are interested
in taking this rare species to their
couniries; if so, whether any proposal
has been received by this Govern-
ment from any of the foreign gov-
ernments?

Dr. Ram Subhag Singh: We had re-
ceived a proposal and at that time
we had consented: one of these white
{igers was sold to the USA zoo by
the Maharaja. We want to maintain
the other tigers which are there at
the moment because they belong to
a rare species and we want to keep
them.

= W agw qudm ;& e
=TeaT § F sgree T 1 g e
AR S ¥ ¥ AT A & o) A
fm ?

HeqR WEIET : A1T 9 § F| Sqrar
faqaet ¥ wWE?

=it fafa fre: & Seem e
fF uF ahe ATy FY AT TR TR
2 @ & HR #EeT fEaer @ @
g7

=T Tw g Terg : wETTST ART
Y fiF ar@ T AT E ) A7 AT §,
AT W G AFT | AT qF
IFAT AT E | AR gW AW A Far &
f&F & tFEmET St al @ @dg
GAET FIA AT &, 3 SN Y I FATET,
IAAT AT GH AT AARE |

Shri D. C. Sharma: May I know if
the Government will stop the export
of these tigers whether they are
bought by any friendly country or
by any other kind of Government?
May I also know what attempts are
made so far so that these species, not
only white tigers but other species
also which are kept infact in this
country?
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Dr. Ram Subhag Singh: There is
an Indian Wild Life Board which al-
ways endeavours to maintain all the
species of wild life and that covers
the other types of tigers also. About
these six tigers at present we have
decided that they should be kept
here till they are purchased later on;
they will not be sent away.

=t wTEt T O T ged fAfa
T ¥ o7 afenrd a@ ¥ Fed
®WT M T AT A A ITH
faeard fFg 9 &Rt ?

o T gww fag : g aoq gw
AN 99§ I9 9% g9 T FNd
g & AR WX AL [7W a g

TN SETEIET gNY |

Shri Hari Vishnu Kamath: Is there
any proposal before the Government
to add or to multiply the stock,
rather breed of white elephants
which they have got? I want to know
whether they have got any scheme
for that.

Mr. Speaker: That would be a very
big jump from the white tigers.

Shri Vishnu Kamath: That comes
under the Wild Life Board.

€t oo fAg o ® s A

FTET X 37 9=l B @A S g=ay
sRe Y E, afe g, A AT AR T &
IJEY AT F SR R CFI=S
qFAT3 , TYH! SATIT HTAIT &Y TFAT 7
& st =g § R e FY 59 Aw
FqTImg?

Shri Kapur Singh: May I know
whether there is any real danger of
this rare zoological species becoming
extinct in the foreseeable future?

Dr. Ram Subhag Singh: No. Sir;
there is no danger. We want to
increase their progeny.
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Village “Production Plan”

*880. Shri Bibhuii Mishra: Will the
Minister of Community Development
and Coopcration be pleased to state:

(a) whether it is a fact that in
future each village will have its
“Production Plan”; ang

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar
Micra): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in the library,
see No. LT-1129/63].

=t ferxfa fest : & S =R g
f fFaTT it feER 71 F foag fom
o < Y SITearsaeaT XY &, S Y,
grE, @I g #, T I9F 99
9§ farard few @t g A F
F9 qF IEATS 1 AT g 7

=t wraee fa ;g foraarr
Fg a1 FHNfeT SEEAT | § W
FG AT T M A F e
FC forraardy i agT Y 7wy € |

=t fenifar ot - af foely ey =1
FEfes o 99T &@dt F IErRT
¥ e ogew ¥ 30w § ar A
Tt € a1 Fr g X ogEr
saem fFar & (%S9 §9T &v ar
a7

=t warRuT f - St farETaa gt
% @t w97 &7 AT gt g | afed S
Ffaar seafees § ar gowal § 9
ST Y § AR gT F T FAAT TASA
fer T T &1 sfem wEeTR
IEFIT AR a4 ¢ ey § 7.9
2 o sa% fau & afafa amE @,
IgEr AT § | TEE I §ATRT
T HIT afafaq 71, 9 F7 97 FH
TG QAT FT AT fREEl w1 gy g%,
odY FifE g
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Shri S. N. Chaturvedi: May I
know how this plan will ensure
timely supply of seed, manure, ferti-
lisers, water, etc. to the cultivators
in the absence of which production is
being hampered?

Shri Shyam Dhar Misra: Al] de-
partments including the co-operative
societies anq also the functionaries at
the block level, the district level and
the panchayat level, if they are in-
volveq in a scheme which has funda-
mental roots at the village level;
it is expected that there will be
greater impact through the utilisa-
tion of credit, services and other
functions of the institutions.

Shrimati Savitri Nigam: May I
know whether it js a fact that this
village production plan is always ap-
proved by the panchayats and co-
operative institutions and whether
these institutions have ever made any
complaint that they are unable to get
proper supplies of fertilisers, manures
and improved: seeds?

Shri Shyam Dhar Misra: This vil-
village agricultural production
programme is put up before
the panchayats where co-operatives
are also represented, and it is only
after the approval of the panchayats
that this production programme is
taken. As regards complaints, I have
no knowledge of any particular com-
plaint. General complaints are always
taken care of.

Shri P. R. Patel: There are pancha-
yats; there are co-operative societies
and there are also extension pro-
grammes, Yet, the production has not
increased. I want to know, apart
from all these things which are there,
what is there to see to the require-
ments of the agriculturists so that
they may increase their production?

The Minister of Community De-
velopment and Cooperation (Shri
S. K. Dey): Production will depend
on adequate supplies of water, seeds,
fertilisers, utilisation of compost
manure and others.
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Shri P, R. Patel: That is all in
theory, but what is practical?

Shri S. K. Dey: These supplies are
falling short of the demand. As we
know there has heen at least a five-
fold increase in the consumption of
chemical fertilisers in the last few
years and there is going to be a still
speedier increase in the demands;
where supplies are short, every effort
is being made by all the departments
concerned to increase the supplies in
all these fields.

Shri Inder J. Malhotra: We have
been hearing about this village pro-
duction plan for a very long time. I
would like to know whether any final
decision has been taken regarding
the planning of the plan on paper
and the implementation in the field
which authority will be responsible for
the implementation.

Shri S. K. Dey: There are so many
agencies involved—the department of
animal husbandry, the department of
irrigation, the department of agricul-
ture, co-operative department and
others—in these States, and so all the
departments through their represent-
atives are trying to help the village
institutions in carrying out the vil-
lage institutions ffof forr f rRaT AT
lage production plan,

Shri A. P. Jain: May I know whe-
ther targets for village production
wil] be fixed from above or at any
other level, and if they are to be
fixed at any other level, how will the
total targets of the plan be co-ordi-
nated with the targets fixed by the
villages? '

Shri S. K. Dey: The individual
planning at the village level inevit-
ably will have to be done by the
village people themselves and yet, in
order to ensure that there is a na-
tional target which is conformed to
from the top also, there will be cer-
tain co-ordination and also effort to
direct planning in particular direc-
tions.
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Shri Kapur Singh: May I know to
what extent the implementation of
this plan is desired to be hooked up
to the coercive apparatus of the
State?

Shri S. K. Dey: So far the utilisa-
tion of coercion in India has not arisen
and I hope it will mot.

Dr. Sarojini Mahishi: In what way
is the village volunteer force expect-
ed to give its help for the village
production plan?

Shri S, K. Dey: The village volun-
teer force is expected to consist pri-
marily of progressive agriculturists
in the village, a large number of
whom have been trained in camps
during the past three or four years.
These progressive cultivators, rela-
tively speaking, are expected to try
out the improved techniques given
to them by the department and ex-
plain the same to others around
them.

Shri A. N. Vidyalankar: In what
specific manner is this plan different
from the previous practice by way of
ensuring improvement?

Shri S. K. Dey: An intensification
of the efforts and a greater associa-
tion of the people’s representatives.

“Shri Tyagi: Is there any proposal
to collect village-wise data about the
requirements of the villagers and the
cultivators to fulfil the plan targets
allotted to them?

Shri S. K. Dey: That will inevitab-
ly be done,

Cooperative Farming

Shri P. R. Chakraverti:
Shri Maheswar Naik:

J Shri Subodh Hansda:

3 Shri S. C. Samanta:

| Shri D. J. Naik:

(_Shri P. R. Patel:

*881.

Will the Minister of Community De-
velopment and Co-operation be pleas-
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ed to state:

(a) whether a committee has been
appointed to evaluate the progress of
cooperative farming;

(b) how far cooperative farming
has spread jn Eastern and Southern
States and in Gram-dan areas; and

(c) the number of landless farmers
that have been settled in cooperative
farms?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam  Dhar
Misra): (a) Not yet, Sir; A committee
is being appointed under the Chair-
manship of Prof D. R. Gadgil

(b) In the last two years, 103 co-
operative farming societies have been
organised in the Eastern Region and
145 societies in the Southern Region.
The progress of cooperative farming
in the Southern and Eastern Regions
has been slow.

So far 271 cooperative societies
have beep organised in the gramdan
areas. Separate figures of cooperative
farming societies organisedq in these
areas are not available,

(c) The information is not avail-
able, but 380 cooperative collective
farming societies consisting predomi-
nantly of landless farmers have so
far been organisedq in the last two
years.

Shri P. R. Chakraverti: Is it g fact
that the Orissa Government has taken
a decision to amend the Land Re-
forms Act so as to vest the lands re-
ceived from the ceiling in the coope-
rative farms and if so, may I know
whether other States have also fallen
in line?

Shri Shyam Dhar Misra: I want
notice of that.

Shri P. R. Chakraverti: May I know
whether the National Cooperative
Farming Advisory Board recommend-
ed that Government lands should be
handed over to the cooperatives and
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mostly to landless labourers? May I
know what steps Fave beepn taken to
do so specially in Dandakaranya,
which is being reclaimed for the East
Bengal refugees?

Shri Shyam Dhar: I have said in
part (c) of my reply that 380 coopera-
tive collective farming sociciies have
been organised during the last two
years. Tuese collective farming socie-
ties are on Government land. As re-
gards Dandakaranya, a decision has
already been taken that the land that is
to be reclaimed will go for cooperative
farming and it is going to be
implemented very shortly.

Shri Maheswar Naik: May I know if
the Minister is in a position to give an
idea as to the lands released from the
land reforms schemes and what mea-
sures Government are taking to bring
all of them under joint farming, co-
operative cultivation?

Shri Shyam Dhar Misra: A decision
has been taken in consultation with the
State Governments that all lands aris-
ing out of ceiling of various State
Actg and also all lands which are fal-
low will as far as possible be given to
the cooperative farming societies.

Shri Bade: Is it a fact that this co-
operative farming scheme was handl-
ed by China in the beginning and it
has proved a failure there? May I
know whether here also the agricul-
turists are against this cooperative
farming and therefore the States have
taken the cooperative service scheme?

Shri Shyam Dhar Misra: By now it
has been amply demonstrated that
wherever pilot societies have been or-
ganised, they have their demonstrative
value and farm production has in-
creased. They have impressed the
farmers and therefore non-pilot so-
cieties have been voluntarily organis-
ed by the agriculturists in various
areas,

Shri Bade: I wanted to know whe-
ther the States have taken the co-
operative service scheme instead of
the cooperative farming scheme?
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Mr. Speaker: He says wherever co-
operative farming has been taken up,
1t has produced good results.

Shri Hari Vishnu Kamath: Are any
statistics, accurate or near accurate,
available as to what percentage of
the land collected by the bhoomidan
crusader, Acharya Vinoba Bhave, has
been distributed to landless labourers
for cooperative farming?

The Minister of Community Deve-
lopment and Co-operation (Shri S. K.
Dey): The general tendency on the
part of the people to whom bhoodan
land has been allotted has been to
cultivate the lands individually. It is
only lately that we have been trying
to persuade gramdan authoriies to
encourage cooperative joint farming
programme in gramdan areas. Natu-
rally, it is a programme entirely left
to the voluntary will of the people
and we cannot do anything against
their will.

Shri H. N. Mukerjee: May I know
if there has been any study of the
reasons why in certain regions like
the East, co-operative farming has
not been as successful as it ought to
be; if so, has any effort been made
to remove those reasons that stand
in the way of development?

Shri S. K. Dey: Sir, the develop-
ment of joint co-operative farming
in the Eastern Region strictly ref-
lects the development of co-opera-
tion in general in that part of the
country.

Shri Kapur Singh: May I know
whether it is the ultimate aim of the
Government gradually to proximate
this cooperative farming to collective
farming of the Russian type?

Shri S. K. Dey: The question of
Russian or Chinese or any other type
does not arise. We are trying to find
our own method by experimenta-
tion (Interruption).

Mr. Speaker: Order, order—Shri

Sheo Narain.
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=T far AT F4T ArAera w5 S
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Unlicenseq Radios
+

J” Shri Bishanchander Seth:
\ Shri Yashpal Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that there
are a number of unlicensed radios
functioning in the country;

(b) if so, the steps Government
have taken to check them;

(¢) whether it is a fact that in
Delhi alone about 121 cases of using
unlicensed radios were founq during
1962-63; and

(d) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Sir, I presume
so.

(b) The Government have appoint-
ed Wireless Inspectors to detect such
unlicensed radios, In addition to
routine checks, these inspectors
launch special intensive drives from
time to time in selected areas during
which hosue-to-house enquirics are
made with a view to see that each
radio set held is covered by a valid
licence.

(c) 3,547 cases of possession of
radio sets without valid licenses were
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detected in Delhi Circle alone in the
year 1962-63. The 121 cases men-
tioned are the cases detected in
Delhi Circle in course of a special
drive conducted in February 1963.

(d) 2,816 cascs have been settled by
recovery cf Rs. 86,475 as surchage
and licence fees. In 14 cases prose-
cutions have been launched. 717 cases
are being pursued.

=7 fagrras 85 : & qg ST Svgar
a7 {7 forgq e fasa & 390 394 8
FAgane AL AT o wwar (6 saH
¥ {Fael & wigmw av § A% fFai &
L ATIFA g FATET AR H (&A1
T F A=A 57 W
Shri Bhagavati: Sir, I am not in a
position to give the total number of
radio sets. The total number of radio

licences issued in 1961-62 was
27,48,358.

Shri S, M. Banerjee: I want to
know whether it is a fact that apart
{from radio sets, transistor sets which
come as a result of ‘smuggling are
without licences; if so, may I know
what action has been taken by the
Government to see that smuggled
transistcr sets are also licensed?

Shyi Bhagavati: 1 hage' ayready
sa‘d that a specia] drive is made from
time to time to detect unlicensed radio
sets.

= e fag  ®T A AW qEar
£ % =7 799 3 ¥ fFqy amgaes e
& AT fvaq waeredee ear §, =%
IR VFHA & (A0 GEF AT FL w8 ?

e g AFAEE (A & q
Al 98 4T TH T FANTEES (FAA §
a4 AT T9E Jq10 |

st Fawe fag: g & 9%
ITeT &t g f faaT @R 9§ /i)
ferami T § 1
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Shri Bhagavati: Sir, I have already
given the number of radio licences
issued.

Shrimati Savitri Nigam: May I
know whether the Government is in-
tending to amend the law and to a.
all the dealers to sell radios after g-
ting licences issued by the authorities?

Shri Bhagavati: Under the present
Act they have to inform the authori-
ties, and accordingly steps are taken

ol e TR g faw )
WeT T T Ig FqRT F@T
FT AT 2, T g gt WeA) a7 amaw
W IFT AREG FET T a9 @ AT

I g &1 F1¢ faFwg gy 27
af 72, ar Gar far s fgy w=ifw
g A AT I Y AW R FAAT
qF I § AR TF TG TR A TG

e ot @ W L W@ AR

TER &9 3 @ g7

Mr. Speaker: It is a suggestion for
action.

Shri Tyagi:, Has there been any
proposal under the consideration of
Government to levy a consolidated
amount of licence fee at the point of
purchase of radio sets so that after-
wards the buyer may not have to
bother about annual fees at all?

Mr. Speaker:

for action.

Another suggestion

Shri Tyagi: No, Sir. It is not a
suggestion. Some such thing war
under the consideration of Govern-
ment.

Mr. Speaker: Next question.
Asian Highways

*883. Shri Maheswar Naik: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the progress made so far in the
proposal to develop a system of Asian
Highways;
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(b) the portions of Indian and
Pakistani highways brought under
the Asian Highway system up to date;

(c) the financial implications in-
volved in the scheme for the parti-
cipating countries; and

(d) the measures suggested for the
participating countries to adopt in
order that international restriction
may not stand in the way of proper
utilization of the highways for inter-
national traffic?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) to (d). A state-
ment giving the required information
is laid on the Table of the House.
[Placed in the Library. See No. LT-
1130/63].

Shri Maheswar Naik: From the
statement it appears that a certain
portion of our national highways is
being covered under the Asian High-
way System. May I know whether
any additional aid is being made
available from ECAFE to bring up
the standard of the road system in
India to the international standard?

Shri Bhagavati: ECAFE is now
trying to get some funds from the
Special Fund of the UNO. It is esti-
mated that the foreign exchange
equivalent will be of the order of
21,17,020 dollars.

Shri Maheswar Naik: May I know
whether any measures have so far
been taken to restore the missing
links between India, Pakistan and
Burma?

Shri Bhagavati: The idea is to con-
nect all Capitals from Indonesia in
the East to Turkey in the West.

s e T S T A
At ft ag qam  feafa & & fF 20
¥ W ¥4 TF 5T qEH! F A 7T w0
qa & s ?

Shri Bhagavati: I have already

stated in the statement the steps
taken so far. Apart from that, two
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reconnaissance surveys have becn
completed. The expert teams which
conducted these two surveys have
recommended that a sum equivalent
to 27,85,600 dollars would be required
for pre-investment survey of the route
through Burma-East Pakistan-Afgha-
nistan-Iran.

st We R AT T AR
qAAT w1 ofr qae @ A 9w qg
2t fF gw w0 ¥ frqeT gwq SO, O
I IT 39 I | 4T B w0 § 6
Tg %9 T T & e ?

Shri Bhagavati: It is very difficult
to say that.

Shri D. C. Sharma: From the state-
ment I find that there are 11 priority
routes in India and six additional
routes. May I know on how many
routes work has been taken up? How
many routes are still in the stage of
preparation of estimates and how
many routes are still in cold storage?

Shri Bhagavati: The steps already
taken have been given fully in the
statement. Apart from that, two re-
connaissance surveys have been made.

Shri D, C. Sharma: Where?

Shri Bhagavati: In Burma-East
Pakistan-Afghanistan-Iran.

Shri D, C. Sharma: Sir, I am talk-
ing of the routes in India but the hon.
Minister is talking of the routes in
Pakistan.

Mf. Speaker: Order, order. The
question was in how many routes in
India the work has been started and
how many routes are in the stage of
preparing plans. So far as the third
question about cold storage is con-
cerned, probably, the Minister might
not have access to that.

Shri Bhagavati: I require notice to
answer that question.
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o TR guw fag: WS 9§
e A QT &Y I

Shri Inder J. Malhotra: May I know
whether a suggestion like the one
made by this Hill Development Semi-
nar at Simla for the creation of this
Board which Shri Bhakt Darshan just
now referred to was previously under
the consideration of the Government?
If so, what decision was taken on it?

Dr. Ram Subhag Singh: So far as
I know there was no such proposal
discussed previously. This is a new
proposal that has been agreed to un-
animously at the Hill Development
Seminar at Simla. But we shall have
to discuss it with so many other
authorities as well as with the State
Governments and we shall see that
this discussion is finalised soon and a
clear direction is given to the entire
problem.

Shri Swell: With reference to this
Hill Development Seminar at Simla
is it a fact that no representative
from the Hill Districts of Assam was
invited to this Seminar? If so, why?

Dr. Ram Subhag Singh: The origi-
nal idea was to invite representatives
from all the hilly areas w.liich are of
500 metre elevation or h.gher than
that. We did send an irvitatipn to
the Director of Agriculture, Assam.
The Members of Parliament were also
invited. In case my hon. friend, Shri
Swell, did not receive that notice, we
shall consult him from now onwards.

st oo fag: ¥ & w19 67
g f& 99 & amm Y e gfam &
R AR M TG S A HT @A 7

o T gun fag : var fx & 7
g1 fF Yoo e HR 3@ ¥ s IS
T forad qgret @ § ST T F1 39 |
ofeet fear @ € 1 3 9 & A
st f 9w & A § g wed A
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APRIL 16, 1963

Oral Answers 0856

Shri S. M. Banerjee: May I know
whether after the Chinese invasion
the Government have decided to make
these inaccessible areas accessible?
Apart from giving responsibility to
the State Government what steps
have been taken by the Central Gov-
ernment to see that those areas are
properly rehabilitated?

Mr. Speaker: This question is about
foodstuffs.

Chri S. M. Banerjee: My submis-
sion is that the inaccessible areas
should be made accessible. In that
connection I want to know as to what
steps have been taken by the Central
Government to make those areas
accessible apart from giving responsi-
bility to the State Governments which
the hon. Minister has said is the
recommendation of the Committee.

Mr, Speaker: I thought from part
(a) of the question that probably the
questioner wanted to draw attention
only to the recommendation regard-
ing self-sufficiency in foodstuffs.

=t WA I FEEEHH F A A
@ afufa 7 fawmifar &1 o f5 f=
G § FFfAase #1 caaeqr 4 g
IAFT 39 grERY | S99 fwaAr sy qnfE
7g ufae 3AiseReEd 4 @ 9% 7

Dr. Ram Subhag Singh: Regarding
the Central Government’s responsi-
bility, the Government has been try-
ing to make the inaccessible areas of
Himachal Pradesh, Ladakh, NEFA
accessible. The other State Govern-
ments are taking care of the areas
falling within their States, like, U.P.,
West Bengal and Assam.

Shri D. C. Sharma: From the state-
ment I find that so far as Uttar Pra-
desh is concerned there is a blanket
provision for all hilly districts but so
far as Punjab and other areas are
concerned, there 1is representation
restricted to a few spots, like, the
Kulv Valley of Punjab. May I know
if the hon. Minister knows that there
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are certain places in the Punjab,
Gurdaspur District for instance, which
are more than 5,000 metres high?

The Minister of Food and Agricul-
ture (Shri S, K. Patil): 5,000 metres?

Shri D. C, Sharma: What is the
Government going to do in regard to
those areas in the Punjab and else-
where in India which are above 500
metres?

Dr. Ram Subhag Singh: Actually,
in Hoshiarpur....

Shri Inder J. Malhotra: Gurdaspur.

Dr. Ram Subhag Singh: So far as I
know, the areas are not higher than
5000 metres. They may be higher
than 500 metres. But these seminars
did consider about all areas. Simla
itself is in Punjab and it has a higher
altitude than 500 metres. So, that is
covered. But in the scope of that In-
accessible Areas Committee only Kulu
Valley was included.

=it faf formt - 5w e @faT
¥ fe0 ef e & oo 3 grara §
1 Fi7 € TEy q| ae A4S g e
faw f& @ 5t 3 Fg7 fF S qe
FTAT 41fgw ?

o T gAw fag : 7ew ara, Jar

% g =1 T, UF G Sqavie are
T TITYAT FY T | IT & I A IO
HfY oY, gaR HaAert w1k e wiwm
¥ AT AT E I AHT A TS
A & Y qEE g S oS
Foadrar it faw@ FEFW & ug
soil conservation, communications,
marketing, processing, technical per-

sonnel, tools and implements,
irrigation in high altitude, arid and

semi-arid zones, ®ZA I T &
I AR U gy & aR §E)
Nutrition Education
+
Shrimati Savitri Nigam:

Shri Ram Harkh Yadav:
*885. { Shri Maheswar Naik:
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| Shri Surendra Pal Singh:
| Shri S, N, Chaturvedi:
{_ Shri Sham Lal Saraf:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government propose
to start a mobile food and nutrition
extension service for nutrition educa-
tion and better utilization and pre-
servation of food; and

(b) if so, the scope and working of
the scheme?

The I’arliamentary Secretary to the
Ministe: of Food and Agriculture
(Shri shinde): (a) The Government
have already set up four Mobile Food
and Nuirition Extension Units, one in
each region i.e. Northern, Eastern,
Western and Southern with head-
quarters at New Delhi, Calcutta,
Bombay and Madras. The Unit at
New Delhi was inaugurated on the
22nd March, 1963 and the other Units
are also likely to start functioning in
the near future.

(b) Briefly, the scope of the scheme
is as follows:

(i) the introduction and populari-
zation af new, enriched and
improved foods;

(ii) the propagation of ideas
concerning nutrition, balanced
diets, etc.,, and the dissemina-
tion of information concern-
ing nutritional deficiency
diseases and the methods for
their prevention;

(iii) the propagation of new and
improved techniques for the
handling, cooking, processing
and preservation of food-
stuffs; and

(iv) the collection of information
relating to patterns of food-
consumption.

Shrimati Savitri Nigam: May 1
know whether any books have also
been published for the people who
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would like to learn the methods of
cooking in order to get more and more
nutrition from food?

Shri Shinde: Yes, Sir. The scheme,
as has been already submitted, is to
be launched and some preparation
has already been made. Some book-
lets have already been issued for pro-
pagating the scheme.

Shrimati Savitri Nigam: May I
know how much money has been
invested on each van and whether
the Government is going to extend
this facility of providing a van to
other important cities of the country?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): The cost of van and
equipment works out to about
Rs. 70,000. It is our idea, after more
regional extension units have been
started, to have in each State one
extension unit and later to increase
it according to the circumstances.

Shri Maheswar Naik: May I know
whether the benefit of this service is
proposed to be extended to the
interior areas also?

Shri Shinde: The scheme is to
operate in urban areas as well as in
rural areas.

Dr. P. S. Deshmukh: Has the Gov-
ernment got any more mobile vans
which they could give to private
organisations interested in better
nutrition and also distribution of
multi-purpose nutritional food?

Shri A. M. Thomas: Now there are
only four vans in all the four regional
areas. It is only after the require-
ments of these States are met that
other demands could be considered.

Shri S, N, Chaturvedi: May I know
through what agencies knowledge
about nutrition and balanced diet is
being disseminated?

Shri Shinde: The scheme is sup-
posed to work in collaboration with
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organisations and institutions such as
science colleges, home science colleges,
social welfare organisations, indus-
trial canteens and extension training
centres, NES blocks, vigyan mandirs
and other such organisations.

Dr. Gaitonde: May I know whether
it is a fact that some other Ministry
is doing the same type of work,
namely the Health Ministry, and if
so, whether the Food and Agriculture
Ministry is in contact with the Health
Ministry in regard to this scheme?

Skri A. M. Thomas: In fact,.there
is necessary collaboration with the
Health Ministry. Also, there is the
National Nutrition Advisory Com-
mittee in which the Ministries of
Health, Food and Agriculture and
Community Development are repre-
sented. There is no extension wing
as such in the Health Ministry accord-
ing to the pattern that we have
devised.

Shri Sham Lal Saraf: May I know
whether an attempt has been made to
have a nutritional survey of the food
habits to which the people are accus-
tomed all over the country?

Shri Shinde: Yes, trial surveys have
been made regarding the dietary, and
these surveys have revealed that
severe malnutrition and under-nutri-
tion are widespread in India.

=t wre fag : fraa o faal &
T @ ) T= g 1§ S g g
e ag afew Sfeesa @nl a1 ealdwwr
it 7 AT RAET SR At IEe
AT TS T | 74T FG AR A Faar
X femmar s fF ag gifes s
2
Shri Shinde: It is a vast work, but,

of course, the scheme is presumed to
be very practical.

Dr. Sarojini Mahishi: May I know
the nature of co-ordination between
the UNICEF Nutrition Extension
Service and this scheme?
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Shri Shinde: The UNICEF in fact is
extending assistance to the schemes
which are going to be operated in
India.

Mr. Speaker: Next question. Shri
H. C. Soy.

Shri Kapur Singh: Before you pass
on to the next question, I want to
make a suggestion to you. Since Shri
Kachhavaiya is absent perforce and
not of his own volition, I suggest that
somebody else may be allowed to put
his question. 1 am prepared to put
that question.

Mr. Speaker: That cannot happen.
First, let the whole list of questions
be exhausted. Then we can consider
that.

Production of Lac in Bihar

-+
«ggy J Shri Sidheshwar Prasad:
"\ Shri H. C. Soy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
present scheme to step up the pro-
duction of lac and its marketing in
Bihar has failed to achieve the desired
result; and

(b) if so, the steps to reorientate
the whole scheme?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The present
scheme to step up production of lac
in Bihar has succeeded in increasing
the production. No scheme on
marketing of sticklac is in operation
in Bihar,

(b) Does not arise.

=t fadwax e w7 FER ¥
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Dr. Ranen Sen: In view of the fact
that this industry for the production
of lac is limited to a certain part of
Bengal and Bihar, to certain contig-
uous territories of Bengal and Bihar,
is there any integrated scheme com-
prising both Bengal and Bihar for
the development of lac in both these
areas?

Dr. Ram Subhag Singh: Yes, there
is going to be an integrated scheme
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not only for the contiguous areas of
Bengal and Bihar but also for certain
parts of U.P.,, Madhya Pradesh Maha-
rashtra, Assam and Orissa.

Shri S, M. Banerjee: May I know
whether it is a fact that the lac indus-
try is the only industry in Bihar,
especially in the Palamau district
where the method used is a very pri-
mitive one, and if so, what steps have
been taken by the State Government
with the help of the Central Govern-
ment to see that the methods rie
changed to suit modern conditions?

Dr. Ram Subh:o; Singh: We took
the step to have a centre of the STC
opened there at the headquarters of
Palamau district, at Daltongunj. That
centre will purchase seedlac, and the
sticklac growers will dispose of théir
sticklac. The STC will purchase the
entire thing there.

=t fafa faw : 5 FaAaIR W)
FER & FfIFR § N 9F &
o §, IR 9 w9 faey A%
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foar mar & AR S R  &E
Ffaar § % gw g @i d% age
fasam @ Mg F3

Shri Heda: The main hurdle in the
production of lac is lack of stability
of prices. Therefore, as in regard to
other commodities, are Government
thinking of fixing some minimum price
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so that the grower would know where
he is.

Dr. Ram Subhag Singh: A mini-
mum price has been fixed for seedlac.
It is at the purchase centres at
Daltongunj, Ranchi, Balrampur,
Gondia and Bilaspur—Rs. 34 per
maund. We have worked out the
price of sticklac also. That, we think,
will range between Rs. 13—16 per
maund depending on the different
qualities. Of course, I know that
growers who live in the remote areas
very seldom get the reasonable price.
It is with a view to guaranteeing a
reasonable price that we are taking
all these steps.

Delhi Milk Scheme

+
*888 f Shri D. C. Sharma:
‘7 Shri Vashpa! Singh:

Will the Ministar of Food and Agri-
culture be d to state:

(a) whether it is o fact that the
Delhi Milk Sioonly Sciaeme has not
zaid ground iony £ 'ts milk booths
to the New D2thi  Municipal Com-
mittee for the last 1hree years;

(b) if so, th~ reasons therefor; and

(c) the steps taken or proposed to
be taken in the matter?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) and (b). The New
Delhi Municipal Committee, asked for
the payment on account of ground
rent in respect of Milk Booths con-
structed by the Delhi Milk Scheme
within the jurisdiction of the Com-
mittee in December 1962. The pay-
ment was made on the 31st March,
1933.

(c) Does not arise.
Shri D. C. Sharma: What was the
amount paid, and why was it not paid

earlier?

Shri Shinde: Actually, the bill was
submitted only last December. The
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amount claimed by the NDMC was
about Rs. 24,723 and it was paid.

Shri D. C. Sharma: Is it a fact that
this ground rent is in some way res-
ponsible for the increase in the price
of the milk sold? If so, what is being
done to bring down the price of the
milk so that it is within the reach of
each one?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): As is well known,
the milk supplied in Delhi through
the Delhi Milk Scheme is the cheapest
in the country. With regard to the
ground rent, of course within the
Corporation area we are paying only
at the rate of Rs. 10 per booth, where-
as the NDMC are demanding Rs. 18.25
per booth. We have taken up the
matter with the NDMC also.

=N o fag : FT FvwR F
WA A AL A7 W ¢ frogEd
Ffq AT FT AT F1E AT TGN
g o fooelt &7 swar T 3 #
Ty 8, 3af|g a8 ST o § ag faoet
T & far & sy W W 9

foet fFUd aiiRg &7 T FW F
T TG g 7

Shri Shinde: Representation is
being made to the Municipal Com-
mittee on the lines suggested by the
hon. Member. Of course, the Milk
Supply authority is agreeable to pay
a reasonable rent. The contention is
that excessive rent should not be
charged.

Electrification of Indian Railways

*889. Shri H. N. Mukerjee: Will
the Minister of Railways be pleased
to state:

(a) the overall position of electri-
fication at present in the Indian Rail-
ways;

(b) whether small items, ancillary
to electrification like aluminium rods,
solid care insulators, malleable cast
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iron fittings are being indigenously
manufactured; and

(c) if so, to what extent?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (c). A statement is
placed on the Table of the House.
[Placed in the Library, see No. LT-
1132/63].

Shri H. N. Mukerjee: Could I know
when electrict trains will run over
the entire area from Howrah to
Moghalsarai, including the chord ser-
vice between Howrah and Burdwan?

Shri S. V. Ramaswamy: The pro-
Zramme is this: Waria docks—Decem-
ber, 1964; Moghalsarai to Allahabad-
September, 1964; Allahabad to Kanpur-
September, 1965.

Mr, Speaker: He wanted to know
about Howrah-Moghalsarai.

Shri 8. V. Ramaswamy: It will be
completed in about two year’s time,

Shri H N. Mukerjee: I find from
the statement that in spite of efforts
by the Railway Ministry to develop
indigenous sources, a substantial pro-
portion of items ancillary to electri-
fication are still procured from abroad.
May I know when all these ancillary
it-ms would be indigenously manu-
factured?

Shri S. V. Ramaswamy: As has been
mentioned in the statement, the per-
centage was 34 and now it has come
dewn to 12, and efforts are being con-
tinuously made to reduce this percen-
tage still further.

Shri Hari Vishnu Kamath: Are any
comparative statistics available of the
cost of electrification per route kilo-
metre, in different countries of the
world, and if the cost of electrification
in India is very high compared to
other countries, what are the reasons
therefor?

Shri S. V. Ramaswamy: The question
does not arise out of this. I would
require notice,
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Shri C, K. Bhattacharyya; When will
electrification be completed between
Sealdah and Ranaghat and Sealdah
South?

Shri S, V. Ramaswamy: Sealdah-
Ranaghat—June, 1963; Sealdah South—
March, 1965.

Shri H. P. Chatterjee: How long will
it take to electrify beyond Ranaghat
up to Krishnagar City and Santipur
from Sealdah?

Shri S. V. Ramaswamy: Ranaghat lo
Krishnagar City will be December,
1963; Kalinarayanpur to Shantipur also
December, 1963.

Dr. Ranen Sen: Is it a fact that
after electrification up to Moghalsarai
from Howrah, passenger trains will
not be run on electricity? If so, what
is the reason?

Shri S. V. Ramaswamy: Goods trains
will have the preference,

st oot fag T oEwI X
W A 9 TR fear g fF @ oanw
T AEAE SR fedw fg-
T F fad AR & IEw & AR
9 qra Iy g faer @ 8, 59 fed
W #T affedam 9% @@y ¥ fad
A5 fear a7 ?

TR WA (st e feg) A
™ g fF A see ;o
o fadlt § 1 AR SRR &y
¥ qgy faoelt & oy @, W)
Ao & ff T g T R
g WA FT fFieda o &%
fear s @Y e SR Y SAmET
fasrelt faer &l |

Shri Ramanathan Chettiar: In view
of the inordinate delay in completing
the Tambaram-Villupuram electrifica-
tion scheme, what steps do Govern-
ment propose to take to expedite the
scheme and complete it by the end
of the Third Plan?

Shri S. V. Ramaswamy: There is no
inordinate dalay. It is expected to be
completed by September, 1964.
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Milk Drying Plants

+
( Shri R. Barua:
#8914 Shri P. Venkatasubbaiah:
LShrimati Renuka Ray:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government propose to
set up milk drying plants, creamery
and intensive cattle development cen-
tres in the country during 1963-64; and

(b) if so, their location and their
capacity?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde); (a) Yes.

(b) A statement containing the re-
quired information is placed on the
table of the House (Placed in the
Library. See No. LT-1133/63.]

Shri R. Barua: From the statement
it appears that four States are covered
by the scheme. May I know on what
principle these States have been selec-
ted for the purpose of this scheme?

Shri Shinde: The States were select-
ed on the basis of a report which was
prepared by dairy experts and also on
the basis of the demands made by the
various States.

Shri R. Barua: Am I to understand
that the other States are not pressing
their demands for these milk drying
plants?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A, M.
Thomas): This is for the manufacture
of milk powder. The choice has been
made on the basis of intensive cattle
development areas,

Shri P, Venkatasubbaiah: May I
know what special steps Government
have taken to popularise the Ongole
breed through this cattle development
project?

Shri Shinde; This is not a very rele-
vant question. But I may say that the
propagation of important breeds is
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being attempted and breeding centres
are being opened and extended.

Shri Kapur Singh: May I know vrlie-
ther the intensive cattle development
program=mes are intended to be co-ordi-
nated with proper disposal of our eco-
nomic cattle stocks?

Shri A. M. Thomas: That is a large
problem which we find difficult to
solve.

Mishap at Bangalore Railway Station
+
[ Shr* A. V, Raghavan:
*892. J Shri Pottekkatt:
 Shri D. C, Sharma:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that 45 pas-
sengers were in ured when the enginz2
of the Bangalore-Madras Express bum-
ped into the train while being coupled
at Bangalore railway station on 3rd
April, 1963;

(t) whether any action has been
taken against the persons responsible
for the accident; and

(¢) the nature of injuries suffered
Lty the passengers?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Forty nine persons were injured.

(b) Disciplinary action against the

staff held responsible has been
initiated.
(c) All the 49 persons sustained

minor injuries.

Shri A. V. Raghavan: May I know
whether a similar accident took place
in Howrah? What steps are proposed
to be taken to bring down the number
eof such accidents?

Shri S, V., Ramaswamy: This ques-

tion refers to Bangalore but the hon.
Member asks about Howrah.

Mr. Speaker: He says that this type
of accident occurred elsewhere aod

28 (Ai) LSD.—3
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wants to know whether any steps are

being taken to see that they do not re
cur.

Shri S. V., Ramaswamy: We are
always emphasising on the staff to
avoid accidents.

Shri Basappa; May I know the ex-
tent of the damage caused to the
property and also whether driver of
the engine has been suspended?

Shri S. V. Ramaswamy: The drives
has been suspended: the damage ta the
engine is to the tune of Rs. 3,000.

Shri D. C. Sharma: What are the
injuries which are characterised hy the
Railway Ministry as minor and do not
these minor injuries invite any kind
of compensation from the Rai:ways?
What is the difference between the
rainor and major injuries in the opi-
nion of the Railway Ministry?

Shri S. V. Ramaswamy: These are
we'l known medical terms and in
their accepted meanings we are using
them.

Chemical Fertilisers
+
o893 S Sh::i S. C. §amanta;
\ Shri Subod: Hansda:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have any
information with regard to the resis-
tance to the use of chemica]l fertilisers
that are produced in the country;

(b) if so, the reasons for this resis-
tance by the consumers; and

(c) the steps Government are taking
to improve the quality of the fertili-
sers?

The Parliamentray Secretary to the
Minister of Food and Agriculture (Shri
Shinde: (a) to (¢). A statement is
laid on the Table of the House. [Placed
in the Library, See No. LT-11-34/63.]



9371 Oral Answers

Shri S. C. Samanta: May In know
the reasons for the reported resistance
of the farmers to use imported fertili-
sers?

Shri Shinde: Consumers’ resistance
is mainly to the ammonium su'phate
nitrate and the n2w coloured am-
monium sulphate. Resistance is not re-
ported about the imported fertilisers.

Bhri S. C. Samanta: May T kncw
whether therz are reports that the
productivity of the soil deteriorates
by the use of such fartilisers?

The Minister of Food anj Agri-
tare (Shri S. K. Patil): It is a very
wrong thing. Productivity of soil not
only does not deterinrate but if ferti-
Hser is usad systematically as it shculd
be used, for hundreds of years, produc-
tivity will not suffer.

Shri 8. N, Chaturvedi: May I know
whether the deterioration in the quaji-
ty of the land is a long-term result or
a short term result?

Shri 8. K. Patil: Deterioration when-
ever it comes is caused by the faulty
understanding of the science of ferti-
lisers. I have seen farms in other parts
of the world where for 120 years the
same type of fertiliser has been used
and yet productivity is on the increase.

Shrimati Savitri Nigam: Some rea-
sons have been mentioned in reply
to part (b) of the question for consu-
mers’ resistance. May I know whe-
ther these reasons have been removed
or not?

Shri 8. K. Patil: Calcium ammo-
nium nitrate being new, the farmers
could not know the utility and there-
fore, there is bound to be resistance.
There was resistance to irrigation also
when it first started

Shrimati Savitri Nigam: It is not only
fhe colour; there are other reasons.

Shri 8. K. Patil: They can be over-
come by using it -constantly and show-
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ing them that by proper use produe~
tivity will improve.

Shri Inder J, Malhotra: Applicatiom
af chemical fertilisers ig rather a tech-
nical thing. I would like to know
what concrete steps in thz recent past
have been taken by Goverr'ment to
see that farmers who usz fertilisers
are given proper technical knowledge.

Shri S. K. Patil: This is a very good
question, because our knowledge about
the utilisation of fertilisers is very
scanty indeed in this country. There-
fore, every effort is made on our ex-
perimental farms and otherwise, We
are also thinking that we should da
it in a manner so that this knowledge
should be available to the villagers,

Shri Maheswar Nalk: May I know
whether it has been brought to the
notice of the Government that the agri-
cultural experts who are advising our
farmers are not in a position to know
even what proportion of fertilisers
should be mixed, and that is why our
farmers are hesitant.

Shri S, K. Patil: It may be true in
a sense, because as I said in the very
beginning, our knowledge of fertili-
gsers is a little deficient in this coun-
try. We learn by experience. Even
the experts wil] learn by experience.

WRITTEN ANSWERS
TO QUESTIONS

Navigation along Hooghly

*890. Shri P. C. Borooah; Will the
Minister of Transport and Communioa-
tions be pleased to state:

(a) whether two of the three river
training works designed to facilitate
navigation along the Hooghly have
been completed;

(b) if so, the improvements intre-
duced under these two schemes amd
those to be introduced under the third
one; and
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(c) the expenditure so far involved
en the implementation of these
schemes?

The Deputy Minister {n the Minis-
fry of Transport ani Communications
(S-ri Bhagavati): A statement is laid
on the Table fo the House. [Placed in
the Library. See No. LT-1135/63].
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Shifting of Railway Mineral Siding
from New Delhi Yard

Shri Maheswar Naik:
«g95 J Shri Sidheshwar Prasad:
3 Shri Surendra Pal Singh:
\_Shri Sham Lal Saraf:

Will the Minister of Railways be
Pleased to state:

(a) whether it is a fact that the
minera} railway siding in New Delhi
Yard is being shifted to Tughlakabad;
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(b) if so, the reasons therefor;

(c) whether representations have
been made to the railway authorities
to the effect that the cost of transport
of minerals from the proposed siding
to the city would materially affect
their ultimate price in the city; and

(d) if so, the reaction of the Railway
authorities?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Inward traffic of New
Delhi Mineral Siding is being progres-
sively shifted to Tughlakabad.

(b) (i) Traffic outgrowing the avail-
able terminal facilities at New Delhi

(ii) Absence of room for further
expansion at New Delhi or at any
other nearby point.

(iii) Need for finding adequate
room to expand passenger and other
coaching facilities at New Delhi,

(¢) Yes, Sir.

(d) In view of answer to part (b),
the progressive shifting of traffic has
become inescapable.

Electric Train Terminus on Ganga

*896. Shri H. N. Mukerjee: Wil! the
Minister of Railways be pleased to
state:

(a) whether there has been any
consultation with the West Bengal
Government regarding the setting up
of a terminus of the electric train
service on the eastern side of the
Ganga and the building of a new
bridge or underwater tunnel for the
purpose;

(b) whether the advice of foreign
experts and of the World Bank has
been sought in the matter; and

(¢) if so, with what results?
The Deputy Minister in {he Minis-

try of Railways (Shri §. V. Rama-
swamy): (a) No. Sir.
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(b) and (c). Do not arise,

Non-Departmental Telegfaphists

*897. Shri H. N. Mukerjee: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether there is still a subtan-
tial number of non-departmental tele-
graphists; and

(b) when the ielegraph service is
expected to be run entirely by the per-
manent cadre?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati); (a) Approximateiy
674 Non-departmental tele-typists were
on roll on 1st February, 1963.

(b) The cadre of non-departmental
telegraphists is necessary in this ser-
vice to meet the need of staffiing due
to fluctuations of traffic.
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Transfer of Railway Employees,

1904. Shri Krishna Deo Tripathi:
‘Will the Minister of Railways be pleas-
ed to state:

(a) the number of employees who
applied for transfer from one Rail-
way Zone to another (zone-wise) dur-
ing 1961-62 and 1962-63;

(b) the number of employees whose
requests were granted (zone-wise)
during 1961-62 and 1962-63;

(c) number of such requests still
pending (zone-wise); and

(d) rules, if any, governing inter-
zone transfer of Railway employees?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (c). Information is
being collected from Railways and
wil be laid on the Table of the Sabha.

(d) No specific rules have been
prescribed by the Railway Board
governing the intesr-railway transfers
of Railway employees but requests
of non-gazetted railway servants for
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inter-railway transfers are sympatheti-
cally considered and complied with
to the extent possible.

Under-Br.dge at Cuttack Station Leve]
Crossing

1905. Shri Ram Chandra Mallick:
Will the Minister of Railways be
pleased to state:

(a) whether any scheme to ccnstruct
an under-Bridge at Cuttack Railway
Station Level Cressing has been receiv.
ed from the Government of Orissa;
and

(b) if 35, with what result?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) There is a proposal to
construct an Under-Bridge at the South
end of Cuttack Railway Station.

(b) The work is expected to be taken
up in the current year.

Tubewells in Madras

6 f Shri U. M. Thengondar:
" Shri V, Thevar:

Wil] the Minister of Food and Agri-
culture be pleased to state:

190

(a) wheher it is a fact that there
is a proposal to drill exploratory bores
to absorb ground water for the cons-
tructicn cf irrigation tube-wells in the
area between Ten_ ore and Madras;

(b) if so, when the work will ba
taken up;

(c) the provision made during the
Third Plan period in this regard; and

(d) whether there is any praposal
to extend the exploration project be-
yond Tanjore?

The Deputy Minister in the Minls-
try of Food and Agricultare (Shri A,
M. Themas) (a) Yes.

(b) During 1963-64.

(c) The estimated cost of drilling
exploratory bores in the area is about
Rs. 7:00 lakhs,
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(d) Yes, in Ramanathapuram.

Disbursement of Cooperative Funds

f Shrimati Ramdulari Sinha:
 Shri Inder J. Malhotra:

Will the Minister of Community
Development and Co-operation be
pleased to state:

1907.

(a) the names of the States which
have finalised the Acts of Procedure
for drawals and disbursement of the
Co-operative Funds in connection with
weaker sz2ction of the Community
and the manner in which they differ
from each other; and

(b) the State-wise figures of utilisa~
tion of funds meant for subsidies to
the Central Co-operative Banks and
Societies for making excess credit sup=«
ply over the advances 'made during
the preceding years? -

The Deputy Minister in the Minis~
try of Community Development and
Cooperation (Shri Shyam Dhar Mis-
ra); (a) Rules and procedures for tha
drawa] and disbursement of outright
grants to special bad debt reserves of.

cooperative credit institutions have
been final'sed in Bihar, Gujarat,
Kerala, Madhya Pradesh, Madras,

Maharashtra, Orissa, Punjab, Uttar
Pradesh and West Bengal. Information
about Andhra Pradesh, Assam, Jammu
and Kashmir, Mysore and Rajasthan
is not yet available,

(b) A statement showing the state-
wise sanction of grants to states for
this purpose by the National Coopera-
tive Development Corporation for
1962-63 is laid on the table of the
Huose [Placed in the Library, See No.
LT-113763.)

Quarters for Railway Employees. ,

1908. Shri D. S, Patil: Will the
Minister of Railways be pleased to
state:

(a) whether it ig a fact that there
is a great shortage of residential quar.
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ters for railway employees in Yeot-
mal-Ellichapur Railway; and

(b) if so, when the shortage will be
made up?

The Deputy M'nister in the Minig-
try of Railways (Shri S. V. Rama-
swamy (a) No Sir. There is no great
shortage of residential quarters for
Railway staff in essential categories in
Yeotmal-Ellichapur Railway. 76.889%
of such staff has been providad with
quarters which ccimpares favourably
with the corresponding figure on the
rest of Central Railway.

(b) Doz2s not arise.
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Drilling of Tube-wells in Orissa

1911. Shri Ulaka: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether experimental tube-wells
were drilled in Orissa;

(b) if so, the number of tube-wells
drilled during the last three years
and/or being drilled at present (Dis-
trict-wise); and

(c) how many of them were found
successful?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M, Thomas): (a) Yes.

(b) and (c). No exploratory bores
fhave been drilled in Orissa during the
Jast three years. The number drilled
4n 1958-59 was 15, out of which 13
proved successful. It is proposed now
to undertake the drilling cf 24 more

exploratory bores as per details

below:

3. Mayurbhanj 12 bores

2. Balasore 7 bores

3. Puri . . s bores
ToTAL 24 bores

‘Work was started in Mayurbhanj in
March, 1963.

Central Road Fund

1912, Shri Ulaka: Will the Minister
ef Transport and Communications be
pleased to refer to the reply given to
Unstarred Question No. 2193 on 30th
May, 1962, and state:

(a) whether the Central Govern-
ment have since received any reply
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from the Government of Orissa re-
garding the programmes of works te
be taken up against the sum that has
been allocated to the State from the
Central Road Fund during the Third
five Year Plan; and

(b) if so, whether a copy of the
detailed programmes of works will
be laid on the Table?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) and (b). The
Orissa Government have proposed the
folowing two works for being finane-
ed from the sum of Rs 16 lakhs
offered to them from the Central Road
Fund (Ordinary) Reserve:

(1) Scheme for testing and cont-  Rs. 9 lakhs
rol laboratory for Roads &
Buildings. . . .

(2) Constructionofa bridgeover Rs, 7lakhs
Kushabhadra river on the
Konarak Balighat Road near

ToraL Rs. 16 lakhs,

The approval of these works has been
held in abeyance pending a clearance
from the Planning Commission about
the utilisation of the Central Road
Fund for new works in the light of
the present emergency. Further, cer-
tain additional information relating to
the bridge work is also awaited from
the State Government.

Production of Rice in Orissa

1913. Shri Ulaka: Will the Minister
of Food and Agriculture be pleased to
state:

(a) the production of rice in Orissa
during 1961-62 and 1962-63;

(b) the quantity of rice exported
to other States during the aforesaid
period; and

(c) the cost thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrel
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A. M. Thomas): (a) The production of
rice in Orissa during 1961-62 was 37-08
lakh tonnes. Production during the
year 1962-63 is expected to be less, but
the final estimates are not yet avail-
able.

(b) The approximate quantities of
rice and paddy, in terms of rice, ex-
ported by rail during the 1961-62
season and up to 28th March, 1963 in
the 1962-63 season were as follows:

1961-62  (1-11-1961—31-10-1962)—
3'5 lakh tonnes.

1962-63 (1-11-1962—28-3-1963)—
1 lakh tonnes.

(c) The information is not available

as rice and paddy were exported sn
trade account.

Farm Output in Orissa

1914. Shri Ulaka: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether any short term loan
has been given to the Government of
Orissa for increasing farm output dur-
ing 1960-61 and 1961-62; and

(b) if so, the details thereof?

The Minister of State in the Minis-
fry of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Yes.
During 1960-61 and 1961-62 short
term loans of Rs. 75,000 and Rs, 5
lakhs were sanctioned to the State
Government for purchase and distri-
bution of fertilisers for increasing
production c¢f commercial crops
(arecanut and coconut) and food
crops, respectively.

P. & T. Offices in Orissa

1915. Shri Ulaka: Will the Minister

of Transport ani Communications be
Pleased to state:

(a) the number of Posts and Tele-

graphs Offices at present in Orissa,
district-wise;

(b) whether Government propose to
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increasz their number during 1963-64
and 1964-65; and

(c) if so, the number of places
where these are likely to be provided?

The Deputy Monister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) A statement is
laid on the table of the House. [Placed
in the Library. See No. LT-1138/63.]

(b) and (c). Yes;

Year Post offices *Telegraph
offices.
1963-64 232 42
1564-65 227 28

*Subject to the availability of
stores.
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Assistance to Farmers

J Shr.mati Savitri Nigam:
\ Shri M, L. Dwivedi:

Will the Minister of Food ani Agri-
culture b2 pleased to refer to the
reply given to Unstarred Question
No. 103 on the 9th November, 1962
and state tae re.ief given to farmers
to augment their resources for raising
the coming crop?

The Minister of State in the Minis-
try of Food and Agr.culture (Dr. Ram
Subhag S ngh): Besides, arranging
supplies of improved seeds, ferili-
zers and manure, Delhi Adm'nstra-
tion advanced a sum of Rs. 50,000 to
various cultivators for augmentation
of irrigaiion resources. Further
assistance by way of taccavi loan (for
which a provision of Rs. 10 lakhs was
made) was offered, but was refused
by the people in view of the national
emergency.

Procurement of Rice in Andhra

Pradesh
J Shri P. Venkatasubbaiah:
\ Shri E. Madhusudan Rao:

Will the Minister of Food and Agri-
cuture be pleased to state:

(a) whether it is a fact that Gov-
ernment are procuring rice in Andhra
Pradesh during the current year;

(b) the details of the procurement
plan; and

1917,

1918,

(c) in which other States rice pro-
curement will be undertaken, the

quantities that will be procured and

the price fixed?
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The Deputy Minister in the Minis.
try of Fool and Agr.cu.ture (Shrl
A. M Taomas): (a) Yes, Sir.

(b) It is proposed to procure a
quantity of 2.5 lacs tons of rice in
Andhra Pradesh during the current
year. Tne rice is being purchased
on behalf of the Central Government
by the State Government from mii-
lers/traders on a voluntary basis.

(c) The Government of India are
already prozuring rice in Madnya Pra-
desh, The State Governments of
Madras and Punjab are procuring rice
on behalf of the Government of India
in their respective S:ates. The Gov-
ernment of Uttar Pradesh are pro-
curing rice in UP. both on their own
behalf ani on behalf of the Govern-
ment of India. The Governments of
Assam, Mysore, Orissa and Jammu
and Kashmir and the Tripura and
Manipur Administrations are 3also
procuring rice/paddy cn their own
behalf.

The prices at which rice is “cing
purchaszd range between Rs. 3483
and Rs. 75'69 per quintal for differ-
ent varieties.

The quantities of rice (including
paddy in terms cf rice) expected 10
be procured in the current vear ia
different States Administrations s&re
indicated below:

(in ’000 tons}

Name of the Srare’ Quantity
Administration cxpected
to be pro-
curcd
during
the
whole
vear,
1. Andhra Pradesh . . 250
2. Madras . . . . 100
3. Madhva Pradesh . . 100
4 Punab . . 150
s. Uttar Pradesh . . 120
6. Assam . . . . 125
2. Jammu & Kashmir . . 27
8. Mysore . . . . 23
9. Manipur . . . 1
10, Orrsa . . . . 30
31. Tripura . . . s
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BIO Gas Plant

1919, Shrimati Savitri Nigam: Wil
the Minister of Food and Agricultore
be pleasad to state the number of
Research Canires established to pursue
the work regarding the bio gas plant
the research work regarding the bio
gas plant durinz 1961-62?

The Minister of State in the Minis-
try of Food and Agricuiture (Dr. Ram
Subh-g Singh): Research work on {he
bio gas plant is being carried out at
the Indian Agricultural Research Ins-
titutz, New Delhi. There are also two
other Centres, one at Ajitmal, District
Etawah under the UP. Government
and the other at Borivli, Bombay,
under the Khadi 2nd Vil'age Indus-
tries Commission, Bombay.
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Wagon-holding for Jodhpur Division

1921. Dr. L. M. Singhvi: Will the
Minister of Railways be pleased to
state:

(a) the total stock of wagons with
old Jodhpur Railway at the time of
its amalgamation with the Indian
Railways;

(b) the present wagon-holding foe
Jodhpur Division; and

(c) quantum of wagon-holding im
Jodhpur Division utilised for railway
and for carrying petrol tanks snd
gypsum?.

The Deputy Minister in the Minls-
try of Railways (Shri S, V. Rama-
swamy): (a) The average wagon
holding on the ex-Jodhpur State Rail-
way at the time of integration was
1290.

(b) The average wagon holding on
Jodhpur Division during the period
from 21st March to 28th March, 1963
was 1930.

(c) About 150 wagons are used 2aily
for movement of Railway Material,
210 for Gypsum and 450 for petred
traffic,
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Cooperative Grain Banks

1923. Shri Maheswar Naik: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) whether any special steps have
been or are being taken for develop-
ment of co-operative grain banks in
India;

(b) the latest progress in this direc-
tion;
(c) whether Government have made

any special evaluation of the working
of the grain banks in Orissa; and

(d) if so, the disabilities brought to
tight and the correctives being con-
templated?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar Misra):
(a) A gew states specially Andhra
Pradesh, Maharashtra, Orissa, Mysore
&nd West Bengal have 'a sizeable
number of grains banks. There are
grain golas in Bihar, Gujarat, Madras
&nd Rajasthan also but their number
is not appreciable. No special steps
83 such have been or are proposed te
be taken by the Central Government
for the development of grain golas.

(b) As at the end of cooperative
year 1960-61, there were in all 9,412

Written Answers 9f£o0

grain banks in the country.

(c) Government of Orissa ha@
undertaken a review in 1957 and 1960.
Three study teams of the Recerve
Bank of India had conducted studies
of the working of the grain banks im
Orissa in differant years,

(d) The studies did not reveal any
serious disabilities. The broad con-
clusions were:

(i) membership had steadily in-
creaszd;

(ii) there was a decline in paddy
deposits and in the preference
for paddy 16ans indicating
that the eccnomy was gradu-
ally getting monetised as was
anticipated;

(iii) Credit facilities were being
extended to all sections of the
cultivators;

{iv) there was need for a s‘rong
cadre of full time trained sec-
retaries of the grain golas to
maintain the complicated ac-
counts; and

(v) there was need for close and
continuous  supervision of
societies.

The state government has prepared a
phased programme for giving six
months’ training to the untra‘ned sec-
retaries. Additional supervisors are
reing appointed. The state govern-
ment has also a phased programme of
strengthening the societies through
share capital participation.

Package Programme for Groundnuts
in Madras State

1924. Shri Elayaperumal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any amount has teen
sanctioned to Madras State under tle
package programme for groundnufs
by the Central Oilseeds Committee in
this year;

(b) if so, the amount sanctioned;
and o
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(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). An
amount of Rs, 64,710 was sanctioned
for the package programme on
groundnut in Madras State by the
Indian Central Oilseeds Commiltee
during the year 1962-63.

(c) Does not arise.

Telephones in South Arcot and Trichcy
Districts

1925. Shri Elayaperumal: Will the
Minister of Transport ani Communi-
cations be pleased to state:

(a) the number of applicationg
pending for grant of telephone connec-
tions in main towns and villages n
the South Arcot and Trichey Districts
in Madras State;

(b) the number of new telephone
exchanges proposed to be installed in
the above area during the Third Plan
period; and

(c) the steps proposed to be faken
to provide telephone connections in
this region?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a)

Trichey District 1050
South Arcot 298
District.

(b) The number of telephone ex-
changes proposed to be installed dure
ing the Third Plan is as under:

Trichey District 17
South Arcot 14
District

(c) The additional telephone con-
nections will be given by installing
the proposed exchanges given at (b)
and by expanding the existing tcle-
phone exchanges. However, this is
subject to the availability of the
t¢yuipment and allied stores.
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Theft in Southern Railway
Workshops

1926. Shri E’ayaperumal: Will the
Minister of Railways be pleased to
state the number of theft cases caught
in the Southern Railway Workshops
in 19627

The Deputy Minister in the Minls-
try of Railways (Shri S, V. Rama-
swamy): 88 cases in all.
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Class I Coaches

1928. Shri Harish Chandra Mathur:

Will the Minister of Railways be
pleaszd to state:

(a) whether it is a fact that class I
coaches have deteriorated all these
years;

(b) the minimum facilities allowed
in each coach at present and improve-
ments, if any, intended; and

(c) whether cerridor coaches are to
be introduced progressively and f 80,
the programme thereof?



6893  Written Answers CHAITRA 26, 1885 (SAKA)

The Deputy Minister in the Miais-
try of Railways (Shri S. V. Rama-
swamy): (a) No.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-1141/63].

(c) Yes. On the Broad Gauge, all
new builds of passenger coaches are
of the corridor type, On the Metre
Gauge, all future builds of passenger
coaches from about the middle of 1963-
64 will be of the corridor type.

The tentative programme for
manufacture of corridor coaches is as
under:

1963-64.—about 480 Broad Gauge

coaches and 250 Metre Gauge
coaches.

1964-65.—about 170 Broad Gauge
coaches and 750 Metre Gauge
coaches.
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Replacement of Rail Tracks

1930. Shri Daljit Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred,
Question No. 1333 on the 6th Decem-
ber, 1960 and state the progress so
far made in replacemcnt of over-age
rail tracks on the Northern Railway?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Out of total mileage of
42640 proposzd to be replaced dur-
ing the Third Five Year Flan, 108
miles have been replaced upto
31-3-1963.

Minor Irrigation Works

1931. Shri Daljit Singh: - Wiil the
Minister of Tood and Agriculture be
pieased to state the total amount
spent on minor irrigation works in
Himachal Pradesh during 1961 and
1962?

.

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri

A, M. Thomas): The total amount

spent on minor irrigation works in

Himachal Pradash during 1961-62 and
1962-63 is as under:—

1961-62
Rs. 18,46,800

1962-63

*Rs. 19,34,560
*Un-reconciled figure.

Bridge on Suilaj near Kiratpur Sahib

1932. Shri Daljit Singh: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether the Punjab Govern-
ment have sent any plan and estimate
for the construction of a bridge om
the Sutlej River near Kirat-
pur Sahib in Hoshiarpur District of
Punjab; and

(b) if so, the action taken by the
Central Government in this regard?

The Deputy Minister in the Minis-
try of Transport and Communicationg
(Shri Bhagavati): (a) and (b). No,
Sir. A bridge over the Sutlej River
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near Kiratpur Sahib, if constructed,
would fall on a State Road. 1ts cons-
truction is, therefore, primarily the
responsibility of the State Govern-
ment.

Consolidation of Moldings
1933. Shri P. Venkatasubbaiah: Will

the Minister of Food and Agriculture

be pleased to state:

(a) whether it is a fact that for
1963-64 allocations {or work relating
to consolidation of ho'dings has not
been provided for in State Plans by
the Planning Commission;

(b) if so, the reasons therefor; and

(c) whether this will retard the
figuras of food production in the
country?

The Minister of State in the Minis-
try of Food and Agricuiture (Dr, Ram
Subhag ingh): (a) to (c). A State-
ment is 1a’d on the Table of the House.
[Placed in the Library. Sece No., LT-
1141/63.]

Postal Services in Punjab

1934. Shri Daljit Singh: Will the
Minister of Transport and Communi-
cations be pleased to state the num-
ber of villages that have been cover-
ed by postal services in Punjab dur-
ng 1962-63?

The Deputy Minister in the Minis
try of Transport and Communications
(Shri Bhagavhti): Even at tae com-
mencement of the yvear 1962-83, there
were no ‘No-dak’ villages in Punjab
and all inhabited villages had the faci-
lity of delivery of mails. During the
Yyear 1962-63 improvements have teen
made in the frequency of delivery ser-
vice. The number of villages served
daily has increased from 16,799 on 1st
April, 1962 to 17,412 on 1st March,
1963.

As regards extension of postal ser-
vices by opening post offices, 227 post
offices were op2ned during 1962-63 up-
to 28-2-63 in Punjab, raostly in the
rural areas

APRIL 16, 1963
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Cattle Feed Manufacturing Unit

( 8hri P. Venkatasubbaiah:
1936. { Shri Subodh Hansda:
(_ Shri 8. C. Samanta:

Will the Minister of Food and Agr¢
culture be pleased to state:

(a) whether ‘cattle feed® manufac-
turing unit is being started in Anand,
Gujrat State, with foreign assistance;

(b) the estimated cost of this plan¥
and the quantum of foreign assistance;

(c) the name of agency that has
sponsored this scheme; and
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(d) whether there are many such
proposals from other States also?

The Deputy Minister in the Minis-
try of Fool and Agriculture (Shri A.
M. Thomas): (a) Yes.

(b) The estimated cost of the pro-
Ject is about Rs. 28 lakhs. The amount
of aid is Rs. 14 lakhs approximately.

(c) The scheme has been aideq by
the Food and Agriculture Organisa-
tion of the United Nations under the
Frezdom-from-Hunger Campaign.

(d) Proposals have been invited
from some other States also.

Catering Arrangements at Santa Cruz

1937. Shri Harish Chan1ra Mathur:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether fresh complaints have
been received against catering
arrangements at Santa Cruz;

(b) whether Air India ig satisfied
with service; and

(c) whether Government have con-
sidered the need to change the present
system of catering contracts?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) No complaints
have been received recently against
the catering contractor ar Santa Cruz.

(b) Air India have reported that on
the basis of complaints received ear-
Her, the matter had been discussed
with the Director General of Civil
Aviation and as a result of certain
steps taken by him, there has been
appreciable improvement in the gene-
ral appzarance and the standard of
eleanliness. However, there is still
room of improvement and & sub-com-
mittee of the Airline Operators Com-
mittea have made certain suggestions
%o the Aerodrome Oficer and the Res-
Saurant Authorities who are trying to
tmorove the sanitary conditions to the
extent possible,
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(c) The present contract is due te
expire on the 31st Dzcember, 1963.
The question of awarding the contract
beyond that date will be taken up
shortly.

Post of Financial Commissioner,
Railways

1938. Shri Eswara Reddy: Wijll the
Ministar of Railways be pleased to
refer the rep'v given in Unstarred
Question No. 972 on the 22nd January,
1963 and state:

(a) whether the recommendations
of the Indian Railway Enquiry Com-
mittee that the Financial Commis-
sion2r of Railways should be szlected
from among the officers of tae
Accounts Dzpartments of Railways
only has been accepted; and

(b) if not, the reasons thereof?

The Deputy Minister in the Ministry
of Railways (Shri S. V., Ramaswamy):
(a) and (b). The Indian Railway
Enquiry Committee did not recom=-
wmend that the Financial Commissioner
of Railways should be selected only
from among officers of the Accounts
Department of the Railways. The
Committes stated as under:

“Further we find that in the
past the officer selected for the
post of Financial Commissioner
has always been a member of
either the Indian Civil Service or
of the Indian Audit and Accounts
Service. This is not surprising as
the Indian Railway Accounts Ser-
vice is comparatively ycung and
so far no officer of this service
has been sufficiently senior to be
considered for the post of Finan-
cial Commissioner. We fcel that
it would be an advantage if the
officer selected to be Financial
Commissioner had spent at least
most of his service on the Rail-
ways as an Accounts Officer. and
we, therefore, trust that in future
Indian Railway Accounts Service
Officers of suitable seniority and
experience will be considereq for
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this appointment, along with offi-
cers of the Indian Audit and Ac-
counts Sarvice.”

It is this position which was ex-
plained in the reply 1o Unstarred
Question No. 972 datad 22-1-1963,
wierein it was stated that officers
from all the Finance & Accounts De-
partments, including the oflicers of
the Railway Accounts Depariment, ar2
considered for the appmatment of
Financial Commissionar, Itailweys.

Brakeblocks for South-Eastern
Railway

1939. Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state:

(a) whethep there is an acute short-
age of Brake blocks un the South-
Eastern Railway due to the failure of
the contracting firms to supply the
same;

(b) if so, whether there is any pro-
posal to manufacture them zt Kharag-
pur Railway Workshops; angd

(¢) if not, the steps likely to be
taken to ensure adequate supply of
‘Brake blocks?

The D:puty Minister in the Minis-
try of Raiiways (Shri S. V. Rama-
swamy): (a) No.

(b) 16 tvpes of Brake blocks are in
us2 on the South-Eastern Railway.
These are already Yeing mannfactured
in Kharagpur Workshops. Only in
respact of 2 types, supplies are supple-
mented from trade.

(c) Does not arise.
Railway Technical Trainins Echools

1910. Shri Eswara Reddy: Will the
Minister of Railways bLe plcased to
state:

(a) whether recommendation No.
269 of the Railways Technical Train-
ing Schools Committee, 1961 that
Indian Railwavs School of Signal
Engineering and Telecommunications,
‘Secunderabad should regularly add to
ils equipment and collect samples of
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all modern apparatus, so that refresher
coursas may cover latest develop-
ments and improvements in current
practice has been accepied;

(b) if so, whether adequate foreign
exchange has been allocated for the
purpose; and

(c) if the reply to part (a) above be
in the negative the reasons therefor?

The Deputy Ministar in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a)Yes, to the extent necessary for
providing courses.

(b) Foreign exchange amounting to
Rs, 39,000!- has already been sanction-
ed and, if justified more will be sanc-
tioned.

(c) Does not arise.

Training Estab’ishments for
Railway Officers

1941. Shri Eswara Reddy: Will the
Minister of Railways be pleased to

state: 1

(a) whether the Railway Board
have examined the recommendativns
of the Railway Technical Training
Schools Committee, 1961 that
Sacunderabad will be an ideal place
for the centralised location of the
three training establishments for offi-
cers; and

(b) if so, the nature of
arrived at?

decision

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) Centralisation of all training of
officers at one location has not been
accepted.

National Highway No. 34

1942 Shri C. K. Bhattacharyya: Vill
the Minister of Transport and Com-
munications be pleased to state:

(a) when the work of completing
the National Highway No. 34 betweenm
Gazol (Malda) and Raiganj (West
Dinajpur) is going to be taken up;
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(b) whether any priority has been
given to it in view of the fact that it is
main arterial road between Calcutta
and Siliguri; and

(c) whether funds have been plac-
ed with the West Bengal Government
for its construction?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) The work of
construction of Gazol-Raiganj section
of N.H. 34 is already in progress and
about 80 per cent has been completed.
All the culverts have been constructed
in this section. There are 4 unbridged
crossings and 9 minor ang weak
bridges in this section and provision
has been made in the third Plan for
their construction. All the works are
expected to be completed during the
current Plan.

(b) Yes, Sir. But the priority is
not very high because an alternative
route along the State Highway is
available for the through traffic.

(¢) Yes, Sir.

L.G.S. Grade Posts in
Eastern Railway

1943. Shri Vishram Prasad: Will
the Minister of Railways be pleased
to state:

(a) the number of posts filled up in
the Lower Gazetted Service grade
during 1960-61 and 1962 in the East-
ern Railway;

(b) the number of posts out of them
reserved for Scheduled Caste em-
ployees under the orders of Railway
Board; and

(c) the number of reserved posts
filled up?

The Deputy Minister in the Minis-
try of Railways (Shri 8, V. Rama-
swamy): (a) 123 posts of Class II
were filledq up by promotion from
Class III during the period in question.

(by and (c). As against 14 vacan-
cies reserved for Scheduled Caste can-

238 (Ai) LSD—3.

Written Answers 9902

didates, only one was filled hy a Sche-
duled Caste candidate because the re-
maining Scheduleq Caste candicates
were not found suitable for promotion

Posts of Office Superintendents in
E. Railway

1944. Shri Vishram Prasad: Will the
Minister of Railways be pleased o
state:

(a) the total number of posts p¥
office Superintendents in the grade of
Rs. 450—575 in the Eastern Railway
filled up during 1957 to 1959;

(b) the number out of them re-
served for Scheduled Castes and Sche-
duled Tribes candidates; and

(¢) the number of posts filled up by
these candidates?

The Deputy Minister in the Minis-
try of Railways (Shri 5. V. Rama-
swamy): (a) Nil

(b) and (c¢). Do not arise.

Promotion of AP.O.

1945. Shri Vishram Prasad: Will the
Minister of Railways be pleased to
state:

(a) the number of tests held for pro-
motion to the posts of AP.O. in the
Eastern Railway during 1960-61 and
1962-63;

(b) the quota reserved for Sche-
duled Caste employees; and

(c) the number of posts filled up by
the Scheduled Castes candidates?

The Deputy Minister in the Minis-
try of Railwayg (Shri S. V. Rama-
swamy): (a) One in each year.

(b) Overall quotas were fixed %o
cover all Clasg IT selections and not for
individual selections. This was dome
to ensure that a deficiency in one
department was, if at all possible,
made good in another department.
The overall quota for 1960-61 was ¥
while that for 1962-63 was 4.
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(c) Three Scheduled Caste candi-
dates were considered at the 1960-61
selection and two at the 1962-63
selection. None ‘of these candidates
was found suitable for promotion as
APO.

Publicity material on Kerala State

~ ( Shri A. V. Raghavan:
1846, { Shri P. Kunhan:
{_ Shri Pottekkatt:

‘Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is any proposal to
bring out any publicity material re-
garding the State of Kerala to attract
foreign tourists; and

(b) if so, when the same will be
published?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) and (b).
Tourist publicity material on Kerala
has already been brought out by the
Department of Tourism. It consists
of the following:—

(1) Two folders (for the use of
foreign and home tourists);

(2) A guide book entitled “Guide
to Mysore and Kerala”; and

(3) A poster depicting Kerala
landscape.

In addition, a colour film on Kerala
hag also been produced through Films
Division of the Ministry of Informa-
#ton and Broadcasting and copies of
the film have been purchased for ex-
hibition through Tourist Offices over-
#eag and in India and through Indian
Missions.

Brahmaputra Bridge

1947. Shri Hem Barua: Will the
Minister of Railways be pleased to
state:

(a) whether it ig a fact that the
Brahmaputra Bridge was openeg for
goods trafic on 81st October, 1962 and
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for passenger traffic on 16th January,
1963 and since then, the services have
been regularly on the rails;

(b) whether it is also a fact that
the Brahmaputra Bridge is proposed
to be formally inaugurated by the
Prime Minister; and

(¢) if so, the amount sanctioned for
the purpose?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) Yes.
(e) Rs. 500.

National Co-operative Development
Corporation

1948. Shri Ram Harkh Yadav: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether Government propose to
replace the Co-operative Development
and Warehousing Board in Delhi by
National Co-operative Development
Corporation;

(b) if so, whether there is any sub-
stantial change in the working of the
Corporation; and

(c). the functioning and personnel of
the Corporation?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri Shyam Dhar Misra):
(a) The National Co-operative Deve-
lopment and Warehousing Board was
replaced by the National Co-operative
Development Corporation constituted
under the National Co-operative
Development Corporation Act, 1962
with effect from the 14th March, 1963.

(b) According to the provisions of
the National Co-operative Develop-
ment Corporation Act 1962, the Corpo-
ration will have no responsibility with
regard to warehousing.

(c) A copy of the notification indi-
cating the personnel of the Corpora-
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tion is laid on the Table of the House.
[Placed in the Library. See No. LT-
1142/63]. The Corporation has decid-
ed to constitute four functional com-
mittees for (i) co-operative credit,
(ii) co-operative marketing, supplies
and storage, (iii) co-operative pro-
cessing, (iv) co-operative consumers’
stores. Prominent non-officials will
be co-opted on these committees,
which will provide expert advice to
the Corporation.

Kal Kalighat-Dharma Nagar Railway
Line

1949. Shri N. R. Laskar: Will the
Minister of Railways be pleased to
state:

(a) whether the new construction
“Ka] Kalighat-Dharma Nagar” line in
N.F. Railway will be completed within
the scheduled time; and

(b) if so, when it will be opened to
passenger as well as goods traffic?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). The work is
progressing satisfactorily and the line
ls expected to be opened to goods
trafffic on 30-9-63 and to passenger
traffic on 31-12-63 respectively.

Wagons at Neamati

1950. Shri P. C. Borooah: Will the
Minister of Railwayg be pleased o
state:

(a) whether it is a fact that wagons
are held up on the way after being
loaded at Neamati in the North Fron-
tier Railway and it sometimes takes
more than 20 days for a wagon to
reach from Neamati to Tinsukia;

(b) if so, the reasons therefor; and

(¢) the steps being taken to improve
the affairs?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a to (c). Wagons are not
normally held up on the way after
being loaded at Neamati for Tinsukia.
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During March 1963, only one wagom
took more than 20 days to reach Tin-
sukia after transhipment at Neamati,
the reasons for which are being in-
vestigated by the North-east Frontier
Railway Administration.

Alignment of National Highway in
Bhadrak Town

1951. Shri G. Mohanty: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Unstarred Question No. 1167
on the 26th March 1963 regarding
Alignment of National Highway im
Bhadrak Town, Orissa and state:

(a) the distance between the two
connecting points of Grand Trunk
Road of the old and the new align-
ments;

(b) the area of land to be acquired
according to the old alignment and
the new; and

(c) the expenditure involved in both
these alignments separately?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) The distance
between the two connecting points of
the National Highway (No. 5) passing
near Bhadrak Town is 11880 ft. as per
old alignment and 12998 ft. as per new
alignment.

(b) The area of the land required to
be acquired is 27'2 acres as per old
alignment and 59-8 acres as per new
alignment.

(c) Details of acquisition costs are
not yet available. Approximately
they are likely to be Rs. 13:60 lakhs
as per old alignment and Rs. 5-98 lakhs
as per new alignment.
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Level-Crossing Accidents

1953. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) the number of level-crossing
accidents that occurred on the Indian
Railways during the last two quarters;
and

(b) the loss of life and property
involved therein?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Seventy seven.

(b) Sixteen persons were killed.
Approximate cost of damage to rail-
way property was Rupees 4,203.

Rail Accident

J Shri P. C. Borooah:
1\ Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to state:

1954

(a) whether a truck collided with
the engine of a passenger train of the
Dehri-Rohtas Light Railway on Thurs-
day, the 28th March, 1963, at a level-
crossing near Chuna Bhatta;

(b) if so, the number of casualties
involved; and

(c) the causes of the accident?

The Deputy Minister in the Minis-
try of Railways (Shri 5. V. Rama-
swamy): (a) Yes. The accident oc-
curred at the unmanned level crossing
sftuated near the Outer signal of
Dehri-on-Sone Station.
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(b) The driver and the cleaner of
the truck received injuries.

(c) The.truck driver tried to cross
the level crossing in the face of the
approaching train, unmindful of the
engine whistles.

Consumer Stores

1955. Shri Kolla Venkaiah: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) the towns in Andhra Pradesh
which came in 1962-63 under the Cen-
tral Government scheme for organis-
ing consumer stores;

(b) the towns that will come under
the scheme in 1963-64;

(c) the cost of the scheme in 1962-
63 and 1963-64 in Andhra Pradesh;
and

(d) the number of people benefited
by the scheme in 1962-63 in that State?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) Five towns wiz. (i)
Hyderabad; (ii) Visakhapatnam (iii)
Vijayawada, (iv) Warangal; and (V)
Kurnool.

(b) Selection of eleven towns which
will be brought under the scheme in
1963-64 is under consideration of the
State Government.

(¢) The estimate expenditure is
about Rs. 18:83 lakhs for 1962-63 and
about Rs. 55'48 lakhs for 1963-64.

(d) 8562 persons have benefited
from one wholesale store in Hydera-
bad. Other stores did not start work
in 1962-63.

Allotment of Fertilisers to Tobacco
Growerg

1956, Shri Kolla Venkaiah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any special quotas of
Ammonium Sulphate and other chemi-
cal manures have been allotted to
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Virginia tobacco growers for 1962-63
and 1963-64;

(b) if so, the quotas allotted for
different States for this purpose and
per acre; and

(c) the quantities of different chemi-
cal manures distributed to tobacco
growers in different States in 1962-63?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Yes, a
special quota of 8,000 tonnes of Sul-
phate of Ammonia was allotted for dis-
tribution among the growers of flue-
cured Virginia tobacco in Andhra Pra-
desh during 1962-63. For the current
year, ie., 1963-64, a special quota of
12,000 tonnes of Ammonium Sulphate
hag been allotted to Andhra Pradesh
for the same purpose. The rate of
application is about 100 lbs. of Am-
monium Sulphate per acre.

(c) A quantity of 4,697 tonnes was
actually distributed to growers of
Virginia tobacco in Andhra Pradesh
during 1962-63. Growers of tobacco in
other States receive supplies of fer-
tilisers from the general allotment
made in favour of individual States.
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Bridges on National Highway No. 7

1959. Shri Nambiar: Will the Minis-
ter of Transport and Communications
be pleased to state the steps being
taken to bring the bridges on National
Highway No. 7, from Kasi to Cape
Comorin to National Highway stan-
dard?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): There are many
bridges Dbelow National Highway
standard over this Highway, which ex-
tends over 1503 miles. Due to paucity
of funds, it is not possible to take up
immediately the work of strengthen-
ing or reconstruction of these bridges
for bringing them to National High-
way standard. The missing bridges
are, however, being constructed ac-
cording to the National Highway
stahdard. Only those weak bridges,
which are in dangeroug condition are
being reconstructed according to
National Highway standard. Funds
overmitting, the work of bringing up
w3 bridges to National Highway
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standards will be completed during the
fourth Plan.

Development of Fisherieg in Madras

1960. Shri Nambiar: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether it is a fact that develop-
ment of fisheries is neglected in
Madras State;

(b) if so, the reasons therefor; and

(c) if answer to part (a) above be
in the negative, the amount allotted
for 1962-63 for Madrag State and the
details of various development
schemes chalked out?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) No, Sir.

(b) Does not arise.

(c) A sum of Rs. 50-37 lakhs was
allocated to the Madras Government
for 1962-63 for the schemes mentioned
below:—

(1) Supply of improved fishing
boats.

(2

-

Supply of nylon nets and
other accessories.

3

-~

Collection and distribution of
fish seed.

(4) Development of fishing har-
bour and landing facilities at
suitable river mouths.

(5) Fish curing yards.
(6

~

Ice Plant and Cold storage
facilities.
(7) Quick transport of fish from

landing centres to the market-
ing or consuming centres.

(8) Improvement of fish markets.

(9) Loans to Fishermen Co-opera-
tive Societies.

(10) Development of major reser-
voirg fisheries.

(11) Establishment of a estuarine
fish farm at Manakudi.
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(12) Training of personnel.

(13) Research on the meang of im-
proving the fishing craft.

(14) Processing including canning,
fishmeal, oil and bye-products.

(15) Deep sea fishing.

R.M.S. Section at Dindigul

1961. Shri Nambiar: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether there is a persistent
demand for starting a new RMS.
section at Dindigul in Madras Circle;

(b) if so, when the new section will
be opened; and

(c) how many such sectiong were
opened in Madras Circle during 1962-
63?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes.

(b) It is not proposed to start a new
R.M.S. Section from Dindigul but to
open a Sorting Office at that place
as soon as a suitable building is
secured. ’

c¢) No new RM.S. section was
opened in Madras Circle during 1962-
63. However, one sorting office at
€Chidambaram was opened with effect
from 1-8-62.

EK 17 Section of RM.S.

1962. Shri Nambiar: Will the Minis-
ter of Transport and Communications
be pleased to state: ’

(a) whether representations were
received against bifurcation of EK 17
at Stenkottah between Madras and
Kerala Circles for RM.S.; and

(b) if so, the steps proposed for
meeting the demands?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) and (b). There
were demands both for the transfer of
the entire EK 17 Section to the Madras
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Circle on the one hand and for its
retention in Kerala Circle on the other.
The decision to bifurcate the Section
at Shencottah was taken after taking
into consideration operational require-
ments and other relevant factors. Since
the revised arrangement is working
satisfactorily it is not proposed to
revert to the old arrangement.

Sandal Trees

1963. Shri Nambiar: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the steps taken for preserving
the Sandal trees;

(b) the States having such trees;

(c) the present number of such
trees; and

(d) whether Government have de-
vised methods for multiplying the
trees except by the mnatural help
through birds?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (d). Informa-
tion is being collected from the con-
cerned States and will be laid on the
Table of the Sabha when received.

Trolley Buses

1964. Shri Yajnik: Will the Minis-
ter of Railways be pleased to state:

(a) the number of trolley buses in
the country to which the Indian Rail-
ways Act has been applied;

(b) whether the leases for running
trolley buses are given by the Rail-
way Ministry or the State Govern-
ments;

(c) the general terms and condi-
tions of the leases or agreements
made with the owners of the trolley
buses; and

(d) the number of trolley buses
that are being run at present by pri-
vate individuals, registered Companies
and Local Self-Government Bodies?
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The Deputy Minister in the Minis-
try of Railways (Shri §. V. Rama-
swamy): (a) The Indian Railways
Act does not apply to ‘Trolley buses’.

(b) In view of answer to part (a)
above, the question of granting leases
by Railway Ministry does not arise.
The leases are to be given by the
State Governments or Local Bodies as
the case may be.

(c) and (d). Information is not
readily available with the Govern-
ment.

Enhancement of Pilgrims Tax

1965. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
tq state:

(a) whether Government propose
ta enhance the rate of surcharge on
pilgrims visiting and leaving Kuru-
kshetra and Thanesar by rail;

(b) if so, when and the rate of
enhancement; and

(c) whether there are any exemp-
tions from the levy?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) The Government have
no such proposal under consideration
at present.

(b) Does not arise.

(¢) The following classes of pas-
sengers are exempt from the levy of
this tax under Section 9 of the ‘Ter-

minal Tax on Railway Passengers Act
1956’:

(i) Children not over three years
of age;

(ii) Police officers travelling on
railway warrants;

(iii) Persons travelling on mili-
tary warrants and troops
travelling in reserved vehicles
at vehicles rate; and

(iv) Free pass holders.
Seed Farms

1966. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
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pleased to state the total amount given
to Punjab Government for setting up
seed farms during 1962-63?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): Under the revised
financial procedure introduced in 1958-
59 Central Assistance admissible for
various schemes is indicated to State
Governments according to the heads
of development at the beginning of the
year and sanctions are issued at the
end of the year according to heads of
development, and not scheme-wise, on
the basis of actual expenditure in the
first three quarters (April to Decem-
ber, 1962) and anticipated expenditure
in the last quarter (January to March
1963). For the head ‘Development of
Agricultural Production including
Marketing, Minor Irrigation and Land
Development’, an amount of Rs. 1.81
crores was sanctioned for 1962-63.

This includes amount given for seed
farms.
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Procduction of Eggs

1971, Shri P. Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any experiment has
been made in regard to increasing egg
production by adding vitamin C to the
poultry feed; and

(b) if so, whether any results have
been achieved?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). No
experiment has been made on increas-
ing egg production by adding vitamin
‘C’ to poultry feed, Vitamin ‘C’ is
produced in the body of the birds
themselves. It is not, therefore, in-
cluded in the poultry feed. Synthetic
vitamin A, B2 and D3 are, however,
given in poultry ration for achieving
increased production of eggs and
meat.

Zund-Kandla Railway Track
1972, Shri Yajnik: Will the Minis-
ter of Railways be pleased to state:

(a) when the Zund-Kandla Railway
track will be completed for operation;
and
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(b) whether Government propose to
give higher priority to this section of
the Railways?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No target date has yet
been fixed for this project.

(b) No.
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Track between Bhadrachellam Road
and Colliery Siding

1974. Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state:

(a) when the work of strengthening
the track betwecn Bradrachellam Road
and Colliery Siding will be taken up;

(b) whether the Central Railway
Administration are aware of the fact
that there is no ballast on this Sec-
tion; and

(c) the amount likely to be spent
during 1963-64 for strengthening the
track?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) The work will be taken
up as soon as Mjs. Singareni Collieries
Co. accept the estimate, and deposit
their share of the cost

(b) Ballast is to be arranged by the

firm, who are collecting it alongside
the track.
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(c) Net cost of the work is Rs. 13.24
Jacs. If the firm accepts the estimate
and deposits their share of the cost
early, the entire amount is likely to
be spent during 1963-64.

Distribution of Fertilisers in Mysore
State

1975, Shri Sivamurthi Swamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any direct agency has
been supplied fertilizer for distribu-
tion to agriculturists in the State of
Mysore to avoid delayed supply of the
same to them;

(b) if so, the agencies to deal with
the distribution work;

(c) whether it is a fact that Central
Marketing  Co-operative, District
Taluka and their village marketing
co-operative societies take undue time
as also commission and expenses re-
sulting in very high prices; and

(d) if so, whether any direct dis-
tribuiion arrangement has been made?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (d). Informa-
tion is being collected from the State
Government and will be furnished to
the Sabha when received.

GoOan Telegraph System

f Shri Rameshwar Tantia:
* ' Shri Onkarlal Berwa:

Will the Minister of Transport and
Communications be pleased to state:

1976,

(a) whether Government are aware
of the recent breakdown in Goan Tele-
graph System, cutting off the area
from the rest of the country;

(b) if so, causes thereof; and

(c) the measures taken to guarantee
the proper maintenance of the system?

The Deputy Minister in the Minis-
try of Transport and Communications
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(Shri Bhagavati): (a) Yes. Com-
munication between Goa and the rest
of India was interrupted for about 10
hours on the night of 1st/2nd April,
1963.

(b) The interruption was caused
due to a simultaneous breakdown on
both the lines connecting Belgaum
and Panjim.

(c) Interruptions caused by break-
down of overhead lines cannot be
completely eliminated.  Action, how-
ever, is already in progress ¢to
strengthen the line routes connecting
Belgaum to Panjim,

Recruitment of Workmen and
Linemen

1977. Shri Krishnapal Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the method of recruitment for
the permanent posts of Workmen and
Linemen jn the Telephone section of
P and T Department;

(b) whether there is a practice of
listing the names of the candidates,
for tests for the above posts, from the
Daily Wage Labeur cadre; and

(c) if so, the criteria of listing?

The Deputy Minister in the Minis-
try of Transport and Communicatiens
(Shri Bhagavati): (a) Wo.kmen:
Casual labourers having long expel
ence in such employment who ar
nominee; of Employment Exchang#
and are within the prescribed aga
limits are preferred for appointment
as Workmen. In the event of non:
availability of requisite number of
eligible casual labourers, recruitment
is made from amongst outsiders
drawn from Employment Exchanges.

(ii) Linemen: 5 per cent of the
posts are reserved for Class IV staff
like boy peons etc. (50 per cent from
“Line-Workmen” in Telephone Dis-
tricts at Madras, Bombay and Calcutta
where there is a regular cadre of Line
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Workmen). Remaining vacancies are
filled from among Head Mazdoors and
if sufficient number of Head Mazdoors
is not available, from Mazdoors hav-
ing a minimum service of 6 months
with the Construction parties or from
outsiders having considerable train-
ing in a recognised Polytechnic/
school. Candidates are required to
be literate, of sturdy physique, able to
stand prolonged exposure and to
climb poles without ladder.

(b) Yes, for Linemen,

(c) For the purpose of selection of
Head Mazdoors and Mazdoors for
training as Linemen a register is
maintained showing the specific works
on which Head Mazdoors and
Mazdoors are employed, the history of
each Head Mazdoor/Mazdoor, his
qualifications, recommendations >f his
immediate superiors and observations
made after persohal interview by the
Sub-Divisional Officer.

12 hrs.

SURRENDER BY MEMBER TO
CUSTODY

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing communication, dated the 11th
April, 1963, from the Superintendent,
Central Prison, Hyderabad:

“I have the honour to inform
you that Shri Kolla Venkaiah,
Member, Lok Sabha, who was re-
leased on parole, has surrendered
to this Jail on the 11th April,
1963 before 12 noon after expiry
of parole period.”

ESTIMATES COMMITTEE
THIRTY-SIXTH REPORT

Shri Dasappa (Bangalore): I beg
to present the Thirty-sixth Report of
the Estimates Committee on the
Ministry of Finance (Department of
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Economic Affairs)—Industrial Finance
Corporation- of India, New Delhi

12.02 hrs.
DEMANDS FOR GRANTS*—contd.

MINisTRY OF EcoNoMic. AND DEFENCE
Co0-ORDINATION—coOntd.

Mr. Speaker: The House will now
take up further discussion and vot-
ing on the Demands for Grants under
the control of the Ministry of Econo-
mic and Defence Co-ordination. Out
of six hours, two hours and 35
minutes have been consumed and
three hours and 25 minutes remain.
Shri S. M. Banerjee,

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I crave your indulgence
for less than a minute. I am making
the request to you now, because, later
on you may not be in the Chair and
the Deputy-Speaker, with all respect
to him, may not bequite as respon-
sive to our requests as you are.

Mr. Speaker: He is more respon-
sive. That comparison should not be
made, That is not fair.

Shri Hari Vishnu Kamath: I did
not say he is not responsive. I said
he may not be as responsive as you
are,

Mr. Speaker: He is much more res-
ponsive,

Shri Hari Vishnu Kamath: The De-
mands under the control of the
Minister of Parligmentary Affairs are
coming up for the second time
in Parliament; after the lapse
of more than a decade, it has
evoked considerable interest. I
therefore request that the time ellot-
ted for those Demands be increased
from one hour to two hours, Second-
ly, yesterday I believe you said there
was no Demand on account of Plan-
ning. That is how I heard you. But

*Moved with the recommendation of the President.
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1 find that there is a Minister of
Planning. When the Minister of
Planning is there, how is it that there
is no Demand on account of Plan-
ning?

Mr. Speaker: I said under that
head, there was no Demand; other-
wise there is. I said that the ques-
tion can only arise—whether there is
very great interest in that or not—
when actually we take it up. Before
that, how can we foresee that there
would be great interest in that or not?

Shri Hari Vishna Kamath: I sound-
ed; many hon. Members are eager.

Mr. Speaker: But I have not sound-
ed. That will be taken up afterwards.
Shri S. M. Banerjee.

Shri S, M. Banerjee (Kanpur): I
was referring to the proposal of manu-
facturing armaments by the private
sector. I gave my arguments as to
why I oppose the manufacture of
armaments by the private sector. I
was surprised to know that despite
our criticism in this House and the
objections raised in this regard, fuses
are being manufactured by the pri-
vate sector. Today, it may be fuses;
tomorrow it may be shells, and the
day after tomorrow it may be auto-
matic weapons which are likely to be
manufactured by the private sector.
Apart from the security point of view,
I have a feeling that this is a wrong
political decision. If we are in need
of armaments to the tune of millions,
we have to expand our own industry.
As I said yesterday, if the private sec-
tor takes to this armament manufac-
ture, this entire country will be
reduced to nothing less than a race of
war-mongers, because the private sec-
tor does not want to take up anything
for which they will not be assured a
reasonable or a fabulous profit
throughout. So, I appeal to the hon.
Minister who is coordinating the
activities of the different Ministries to
kindly look into this and let me know
whether it is correct that orders for
fuses have been given to the private
sector.
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Another point is about the disposals.
I read from the report—page 8:

“Surplus stores—mainly Defence
stores—are disposed of by the Dis-
posal Wing of the DGS & D either
by releases to Government Depart-
ments, who have priority or by
sales to the public on the basis
of open tender or auction. At the
beginning of the current year,
surplus stores of the book value
of Rs. 5.08 crores were outstand-
ing for disposal and during the
year Rs. 1.32 crores worth addi-
tional stores were declared
surplus....”

Mr. Speaker: During the discussion
on coordination, there ought not to be
different voices.

Shri S. M. Banerjee: It is further
said here:

“Disposals during the year
amounted to Rs. 2.20 crores. On
the declaration of the emergency,
the disposal of stores, which had
already been slowed down was
suspended altogether. Declaration
of surpluses and disposals are,
however, expected to be resumed
shortly so as to remove unservice-
able stores.”

I remember in 1958 serious irregulari-
ties were brought to the notice of the
former Defence Minister, Mr. Krishna
Menon. Then the disposal of un-
Serviceable materials from the ord-
nance depots was suspended totally.
I raised two questions in this House,
one of which was about the Central
Ordnance Depot, Kanpur where a cer-
tain imported item for dubbing pro-
tective, the book-value of which was
about 66,000, was auctioned at
Rs. 16,000. On enquiry it was found
that the same material was sold to
another contractor at Rs. 60,000. I am
happy to see that that officer, of the
rank of Colonel, who was in charge
of the Central Ordnance Depot was
suspended and removed from service.

I raised another question about the
C.0.D, Chheoki in Allahabad where
lakhs of rupees have been spent like
this. So, if the disposal of unservice-
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able materials continue, then good"

material which can be used for pur-
poses of defence and for manufactur-
ing articles will be disposed of by the
local ~ authorities in the ordnance
depots. I remember during the second
World War also, the same materials

which were . disposed of by being .

declared as unserviceable and sold to
contractors were again purchased by
the ordnance factories at higher rates.
A clear instance can be had from the
material supplied to the Harness Fac-
tory at the iime of emergency. The
same material which was disposed of
by C.0.D.,, Kanpur was purchased in
bulk by the contractors and when
they were short of material during
the emergency, the same material was
sold to the ordnance factory at a very
high rate. So, there should be proper
check at the time of auction, if any-
thing is to be auctioned. A screening
committee has to be set up to see if
the unserviceable materials which are
likely to be auctioned to the contrac-
tors can be utilised after salvaging
and after recasting them in the
ordnance factories. I have a very bad
instance and I have told the hon.
Minister also many times, about what
happened in COD, Delhi Cantt. In
Great Britain, Royal Enfield motor-
cycles were declared obsolete. Imme-
diately the clue was taken by the
depot authorities and they declared
motorcycle parts of Royal Enfield—a
huge quantity of them—as unservice-
able. They were sold to the contrac-
tors at Rs. 250 or Rs. 300 each. This
sort of pilferage is going on. There
is no good motive in this. Good mate-
rial is being sold to the contractors. I
am sure the hon. Minister will kindly
consider this matter and see that
serviceable items are not sold as
unserviceable in the market to the
contractors and again the contractors
get an opportunity to sell them back
at higher rates.

I have received a complaint that
pole tents are being manufactured by
contractors. There is shortage of
bamboo, but at the same time, from
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U.P, Rajasthan and Madhya Pradesh
bamboos are being exported to
Pakistan.

Sir, 1 do not mind our sending bam-
boos to Pakistan, but this should not
be at the cost of our own country. A
representation has been made to the
Director-General and also to the
Defence Ministry that bamboos should
not be exported at a time when we
want to have tents made of these
bamboos. Naturally, the contractors
have made a serious allegation in
regard to this.

Another point which I would like
to impress is that I am happy that the
Technical Development Wing, which
was previously known as the Deve-
lopment Wing, has now come under
the hon. Minister. But it has now
become “technical”. 1 am afraid it
might not develop new techniques of
corruption, nepotism and favouritism.
Therefore, there should be a proper
check on this wing to see that it works
properly and it not only helps the
small contractors and business but
also, at the same time, helps the Gov-
ernment in this hour of peril to see
that the defence production goes up.

With regard to the price of motor
cars, motor cycles and scooters, the
hon. Minister, Shri Subramaniam,
while replying to the debate on the
Demands for Grants relating to his
Ministry, when this specific questioa
was put to him by me and some other
hon. friends whether the cost of pro-
duction of motor cars, motor cycles
and scooters were likely to come
down, referred to Shri T. T. Krishna-
machari and said that his colleague
would like to throw some light on that
or something like that. I would like
to know what has happened. He
issued a statement that scooters can
be had at a lesser price. I would like
to know whether any steps have been
taken to reduce the cost price of motor
cars and motor cycles.

At the same time, Sir, I want to
refer to a very glaring case. You may
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remember, Sir, that at the time of the
presentation of the Budget, in the
month of February, the cars that were
allotted were all given to Government
officials. The Government officials
knew that the presentation of the
Budget would mean an increase in
certain taxes and that they will have
to purchase cars at a higher cost after
that. I would like to know whether
it is a fact that during the months of
February, March and April all the
cars have been allotted only to Gov-
ernment officials. A proper scrutiny
should be made and if this is found
to be true it is a very serious thing.
It will be something scandalous. The
Government officials should not derive
any benefit because they are in a posi-
tion to get knowledge about things
before-hand, and they should not try
to evade taxation, whether sales tax
or excise duty on motor cars and
motor spirit. They should not take
this sort of advantage and get the
entire allotment of cars made for their
OWD use.

Now, I would like to mention one
specific point about the employees.
About 150 employees working under
the Director-General of Supplies and
Disposals, Calcutta, have referred the
matter to Shri Hathi when he went
to Calcutta. They have probably
brought it to the notice of the hon.
Minister also. Their case is about the
general principle for determination of
seniority. I am not against giving
preference to one particular com-
munity or section of the country who
are depressed, oppressed and who
‘remain downtrodden. The whole
difficulty is that these 150 people have
Jost their seniority and preference has
been given to those people who were
recruited in 1959 and even in 1960. I
would like to give a bright instance
here. A person, serial No, 27—his

Mr. Speaker: I would not allow him
to refer to any .particular individual.

Shri 5. M. Banerjee: I can say: A,
B or C.
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Mr. Speaker: He has not given
notice before-hand.

Shri S. M. Banerjee: It is with the
hon. Minister. This has been addres-
sed to the Minister.

Mr, Speaker: That is a different
thing altogether. Has he conveyed to
the Minister that he would be raising
this point in today’s debate?

Shri S. M. Banerjee: All right, Sir,
1 will not mention names.

1 was only saying that a particular
person who has been serving this
department from 22nd July, 1941 has
been superseded by one who was born
on 5th August, 1941. You can ima-
gine, Sir, what gross injustice has
been done to that person who took
employment in this particular depart-
ment on 22nd July, 1941 when he has
been superseded by a person who was
born on 5th August, 1941. I have
referred this case to the hon. Minister.

Mr. Speaker: Is the date of birth
the determining factor?

Shri S. M. Banerjee: I am only say-
ing that senior men have been super-
seded.

Mr. Speaker: There might have
been many other considerations.

Shri S. M. Bamerjee: My point is
that. ...

Mr. Speaker: My request to him
was that he should not take up indivi-
dual cases. When he has given the
department, the section, the date of
birth of the employee, is there any-
thing left?

Shri §. M. Banerjee: This is only
one case where the date of birth has
coincided with the date of employ-
ment of the other person. So, I would
request the hon. Minister to do some-
thing and see that this particular
matter of seniority is settled once
and for all. Otherwise, it will be a
glaring injustice and, I am sure, there
will be heart-burning which will
result in inefficiency.

Then, coming to the contract sys-
tem, T would say that it should be
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abolished. At the Indian; Labour
Conference also the same rgcommen-
dation was made. So, the htn. Minis-
ter should look into it iminediately.

Then, some firms supply imported
materials from abroad on which they
earn some commission, but that com-
mission is never repatriated to this
country. I am told that they are
trying to conserve foreign exchange
like this on which they evade pay-
men of tax aiso,

Lastly, I would again request the
hon. Minister not to lose heart
because of this criticism. The depart-
ment is a new one. So, I would
request Shri T. T. Krishnamachari to
act as a guard of this train of our
country, which is being run by an
experienced, honest, seasoned but
ambitious driver, the Prime Minister,
Shri Jawaharlal Nehru. He is carry-
ing 45 crores of passengers in this
particular  train. If Shri T. T.
Krishnamachari can show his red and
green lights efficiently and in time, I
have no doubt that the train is bound
to reach the destination of Socialism
despite attempts of the rightist reac-
tionaries to remove the fish-plate at
every step.

Dr. K. L, Rao (Vijayawada): Mr.
Speaker, Sir, while one can under-
stand the functions of this Ministry
in an implicit way, it is very diffi-
cult of state them exactly in an
explicit manner. One thing that we
can be sure of is that this Ministry
has the guidance of an able Minister
who will guide its course acccerding
to the policy of Government.

Coming first to the name of the
Ministry, I would say that it is rather
very confusing. The functions of the
Ministry fall under three categories—
firstly supply of materials for civil
and military personnel, armaments
and military equipments, except
materials prepared or manufactured
in the private sector; secondly, indus-
tria] development and planning and,
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thirdly, co-ordination specially of
coal, power, transport and steel
Since co-ordination is implied in the
other two functions, I would submit
that this Ministry can be well under-
stood if it is re-named as the Minis-
try of Supplies and Development.

This Ministry can very well be
justified because materials are very
urgently required at the time of the
emergency dictated by conditions of
externa] war; or it can also be justi-
fied on the ground that the progress
of the nation is very slow, as it has
been in the Third Plan. There was
a similar Ministry in the United
Kingdom during the last war and,
therefore, it is not as if it is a new
Ministry which has no parallel in the
world, as some hon. Members have
stated during the discussion,

I shal] briefly review the various
activities of this Ministry., The first
one, of course, is supplies. Regard-
ing supply of material and equip-
ment, it is well-known that in the
last three months, due to the emer-
gency the volume and the number of
items have increased very consider-
ably. For example, the cost of mate-
rial to be purchased has increased by
50 per cent in the last few months.
We can expect that to be doubled or
trebled in the course of the next
few years. That being the case, it
justifies the enlargement and expan-
sion of the Supplies Department. It
has not only to control Lhe price, it
hasnot only to control the quality, it
has also to find out the possibility of
indigenous manufacture of equip-
ments as substitute materials. So, in
this sphere, the Supplies Department
has got a lot to do.

New, in respect of the Supplies
Department, I would submit one or
two suggestions for the consideration
of the hon. Minister, There are
some organisations, like the Heavy
Electricals, which have even now
some machinery abroad for purchase
of equipments. In view of the fact
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that this supply machinery has been
created which is going to take care
of this vast and extensive volume of
work in foreign countries, I feel that
in England and in other countries, in
order to save our money, it must take
over all these activities and not allow
any other purchasing machinery on
behalf of these public undertakings.

Similarly, there is another aspect
which 1 have been feeling for some
time and have been  wondering
whether this Ministry cannot take it
up. That is in respect of the signing
of these agreements. Whenever we
take up a project and go in for a
loan from the World Bank etc., it
involves a lot of processes and dis-
cussions. The foreign consultants
and the Bank’s consultants come here
and discuss. Still, at the end of it,
for signing the formal agreement
again a number of officers go from
this country. That not only involves
expensive foreign exchange but also
involves waste of time of our officers.
I wonder whether this function can-
not be taken over by this Depart-
ment.

Also in view of the very extensive
volume of work that this Supply
Department has to deal with I would
submit for the consideration of the
hon. Minister to have refresher
courses in business administration
and some other technical aspects. For
example, the organisation which has
to purchase cranes may have some
extra course on. cranes and the latest
techniques so that in their dealings
the officers will get a more efficient
grasp of the material which they have
to buy.

The other thing is about the Deve-
lopment Department. That, of
course, is most essential. We are
prone to overlook development, plan-
ning and execution in this country
with the consequence that our indus-
try and our activities are going very
slowly. For example, there are pro-
jects for increasing our irrigation
238 (Ai) LSD.—4,
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potential and there is also land which
can be utilised but between these
two there has not been much co-
ordination with the result that as
much as 40 lakh acres of this country
are bereft of irrigation factilities and
utilisation of these waters. This has
got to be brought about. This is
because we have not engaged our-
selves on the developmental activities,
That is where the missing link was
there.

Take, for example, the case of the
human resources of this country. We
have got rich resources of human
beings in this country; we have got
vast manpower and we have not been
utilising this manpower in a scientific
manner. I just take for example the
Western Kosi Canal with which my
hon. colleague is concerned. It is a
canal which will irrigate very fertile
land in North Bihar and it can be
constructed very easily because it is
alluvia] soil there where there is no
rock and no difficulty to obstruct.
Nevertheless it has not been taken up
because of insufficient finance.

There are two ways of doing it—
one is by constructing and the other
is by scientific mobilisation of man-
power. If we adopt the usual
methods, it will take a lot of time and
money and it will be postponed for
a long time. On the other hand, if
we adopt the scientific exploitation of
men, it will be done quickly. Even
countries like Russia, which are
scientifically so highly advanced
countries, have become experts in
this line. We should do likewise.
What they do is that they mark out
the whole canal, they prepare every-
thing, get all the necessary materials,
that is, cement, steel and anything
that is required for the purpose, they
get the technica] equipment, organise
medical care and all the services, put
up small, temporary sheds, get
millions of people and have the work
done in there or four months instead
of three or four years as are taken in
this country. This kind of mobilisa-
tion of human resources is again
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dependent upon these developmental
techniques.

‘We have not had any kind of deve-
lopment techniques in our indusriali-
sation. Take, for example, the eletri-
cal industry. In electrical manufac-
turing industry there is practically no
progress. In spite of the fact that 15
vears have passed since independence
and the East European countries, like,
Bulgaria and Rumania, more back-
ward countries, have in these 15
years come to the exporting condi-
tion, in this country we are merely
wasting the time on committees and
very unnecessary vacillation. We
have done nothing because we have
not got that idea of development.
‘What we should have done, for
example, is that we must have taken
up the construction of, say, a 15 or
30 megawatt set, tried to utilise the
material that we had for its con-
struction, then plan our development
and embark upon the manufacturing
of this unit. I only want to illustrate
the want of development in this
respect. For example in 1961, the
technical experts to the Government
seemed to have advised them that
they should go in for 12 MW or 25
MW sets. They entrusted it to a
Czechoslovakian company; they have
taken Rs. 50 lakhs and in the course
of one year the Government has
changed its mind. That expert retired
and went off and another expert
szme who said that it should be 100
MW and that amount of Rs, 50 lakhs
had become almost a waste. Now, this
would not have happened if there
were an intermediary layer in the
developmental phase. I would, there-
fore, submit what industries lack is
very much developmental activity
and the technical developments have
yet to be utilised very fully. The
technical developments specially can
play a very important part, a very
great part in the matter of manu-
facturing machinery, for exampie,
sugar making machinery, textile
machinery and so on. We have just
a little part missing and for that
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little part we have got to go abroad
and spend a lot of money and in the
meanwhile also quite a lot of waste
of time is involved. All these things
can be located. If they are located, if
they are catered for, if they are
raised, then that will go a long way
towards the development of the
industries. Thus, one of the most
important, one of the most difficult
things for this Ministry would be, as
I submitted, to find out which are the
resources both in respect of supply
materials and the equipment and the
machinery and so on and to find out
how much of that has got to be
spared for civil purposes and how
much has got to be spared for mili-
tary purposes because in an emer-
gency it is a difficult thing and both
cannot be satisfied. But nevertheless,
this Ministry has the supreme task
of trying to find out a balance so that
there is no dissatisfaction in both the
sectors. In fact, it was one of the
very difficult performances, one of the
difficult things that the similar minis-
try, the corresponding Ministry, in
United Kingdom had to face during
the last war.

There is one other aspect that I
would like to submit. We must
understand clearly the distinction
between this Ministry and the Plan-
ning  Commission. The Planning
Commission has got something to do
with the future, with the targets,
with the fixation of the targets.
Having regard to our resources, hav-
ing regard to what we can do, they
must fix the targets and they must
say, such and such things must be
done in next five years. With that,
they must leave. That is most essen-
tial and the implementation should be
the concern of the concerned Minis-
tries. This Ministry—I call it the
Supply and Development Ministry—
must supply resources. More or less,
it may be called the implementation
Ministry. In that, it should see, it
should coordinate and it should try
to find out the various bottlenecks
that are there and go to help to the
different Ministries in the implemen-
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tation programme. The distinction
that has to be borne in mind is that
the Planning Commission is the
theoretical body, a body which can
fix the targets, but it should stop
there. Then, it is this type of machi-
nery that has got to look into the
implementation aspect, see the bottle-
necks and resolve those difficulties.

Now, Sir, in particular, I would
submit that this Ministry has to be
looked upon as a sort of a catalytic
agent, that is, it reactivises, it sets up
the action and reactivises and it
creates the activity.

Shri D. C. Sharma (Gurdaspur):
It has no activity of its own.

Dr. K. L. Rao: This is most impor-
tant. It is most essentia]l to start a
chemical action. But it does itself
participate. Itis a very dextrous
action. That has got to be very care-
fully catered for.

I give an example. There has
recently been the construction of
aerodromes. We are constructing a
large number of aerodromes in an
emergecy. There are civil works too
connected therewith. They require
roads and so on. Now, this Ministry
has been able to locate where these
are and try to rush those things to the
emergent works and at the same time
they take steps to find out who is the
manufacturer concerned and what
are the works to be expanded and
then they accordingly increase the
output of these various machinery
and thereby they need not cause any
kind of disturbance either to the
civil authorities or to the military
authorities. I understand that similar
action has been taken in respect of
cement, asbestos sheet, products,
vehicles and so on. That is all to the
credit of this Ministry. Therefore,
these actions will reveal that this
Ministry itself has not taken any
action except as it were to act as
some sort of friendly co-ordinator.
Thus, this Ministry has got a lot of
useful function to perform.
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Of course, at the present stage,
when things are shaping, it is not
possible to expect very well-defined
objectives or functions for this Minis-
try. It has got to be built up by and
by. I am sure that we in this country
have got to pass through this emer-
gency stage for a pretty long time
both on the civil side and on the
military side, because, on the one
hand, we are engaged with an un-
scrupulous enemy, and on the other
hand, on the side of our industrial
development also we are very much
lagging behind. Therefore, I should
say that during the very short time
that this Ministry has been in exis-
tence, this Ministry has done wonder-
ful work, and I congratulate the
Ministry on this wonderful work.
The credit for this is due to the
officers as well as the Ministers. I
wish this Ministry great success.

Mr. Speaker: Now, Shrj Khadilkar.

Shri Hari Vishnu Kamath: Out of
the five hours allotted for the
Demands of this Ministry, could you
kindly tell us how much time is
going to be taken by the Ministers?
I understand that the Deputy Minis-
ter and the Minister of State are also
going to intervene, and if they take
two hours, it would be hardly fair,
because then only three hours would
be left for the other Members.

Mr. Speaker: They would not take
two hours.

Shri D. C. Sharma: May we know
when the discussion on the Demands
relating to the Department of Parlia-
mentary Affairs is going to start? -

Mr. Speaker: I cannot say that just
at present.

Shri Hari Vishnu Kamath: May I
make one request? Shri Nath Pai who
was to have spoken from our party
could not be present in the House
yesterday because he was not feeling
well. He has come to the House today,
and I request that he may kindly be
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permitted to speak, so that he can
take rest afterwards. I shall be very
grateful if you would allow him to
speak now. On medical advice, he
was not able to come to the House
yesterday. He has come today, and
I request that he may be allowed to
speak now.

Mr. Speaker: I had written to Shri
Nath Pai about my difficulty. I have
invited certain friends for lunch, and
I have to put Shri Khadilkar in the
Chair. Therefore, I have called him
now.

Shri Hari Vishnu Kamath: Is there
nobody else to take the Chair?

Mr. Speaker: If the hon. Member
can take the Chair, I have no objec-
tion.

Shri Hari Vishnu Kamath: I am
sorry, I cannot and I would not. But,
is the Deputy-Speaker not there? Is
there nobody else to take the Chair?
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Shri Khadilkar (Khed): While lis-
tening to the debate yesterday and in
particular some of the speeches made,
1 felt that they were grappling with
the problem of locating the Ministry,
its gsize, its functions etc. I was
reminded of a story Which ig very
commonly known as the story of the
blind men and the elephant. As he
caught hold of a limb, one blind man
would say that whatever the limb he
had got hold of was really his image
of that particular animal......

Shri D. C. Sharma: May I submit
that the hon. Member is making very
disrespectful remarks becasue he is
comparing the hon. Members who
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spoke yesterday with blind men, and
the hon. Minister with an elephant?

Shri Khadilkar: Unfortunately, 1
pity the professor for his lack of
understanding. Therefore, the time
has come when we must put in proper
focus the functions of the Ministry,
because yesterday it was stated that
these functions were overlapping.

There is the Planning Commission
which ig supposed to lay down the
policy and recommended a sort of
regulatory machinery, if possible, and
then the regulation is done. There is
also a Cabinet Secretaridt for this pur-
pose. But one aspect of the matter
was totally ignored.

I do not want to say anything about
the functions of the Ministry because
it had not come into existence, and it
had not been assigned the functions
which Shri T. T. Krishnamachari was
discharging then, before we were
attacked on the border. But once there
wag a challenge on the border, we
had to look at the Government ma-
chinery as it existed then.

Every Government in peace-time is
inefficient. There is always a degree
of inefficiency, and usually, there is a
certain amount of lack of co-ordina-
tion. In this country, as I have tried
to study the administration, 1 have
found that there are wheels within
wheels, and as somebody said yester-
day,—I do not know who said it—this
Ministry is a fifth wheel. To my
mind, in this particular emer-
gency, there was the need to direct
with a purposeful effort all the Gov-
ernment machinery with a view to
build up our defence. Once this need
is felt and realised, I feel that what-
ever the inherent or built-in ineffi-
ciency and lack of co-ordination in
Government, have to be removed.
Therefore, this Ministry, the way it
is going to function—because it is
likely to be said that this Ministry is
a ministry of interference or ministry
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of fault-finding; it will have to face
all this criticism—has to funclion in
that manner, It can serve as the
linchpin of the whole administrative
apparatus of this country, if it really
functions as it is expected to, on these
lines.

I say this because we were under
a shock. We never realised what
efforts were needed to build our eco-
nomic apparatus so that we could
build up our defence and meet the
challenge. All sorts of things were
said, Lists were prepared and we
thought that mission after mission
would be sent out during the emer-
gency to get whatever we would get
in the circumstances. If this approach
had been maintained—] am glad it is
not maintained; I am glad there is a
certain amount of realistic approach—
we could have purchased a lot of junk
from world war II and said that it
could serve our defence needs. But
this is not the problem. Our defence
build-up must be placed in proper
perspective, By that I mean we
should kniw what type of defence
mechanism or organisation our enemy
has built up. I do not know what
type of military intelligence and in-
formation has been made available to
this Ministry. But if we go on just
getting things from outcide, we have
also to remember that due to techno-
logical develipments, armaments are
daily changing.

There is another factor. There are
two world systems of alliance or
mjlitary build-ups. There is the
western system, the NATO systen,
where all armaments are integrated;
there is the socialist system whose
armaments, to a large extent, are in-
tegrated. We are getting armaments
from both sides, We do not know
what will happen, The military
machine of this country will be faced
with a problem. The production
machinery we are going to put in pro-
per gear will have to face a problem
because, as I said, the armaments in
both these systems are interconnected,
interlinked and integrated. On each
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changeability.

1 feel the time has come for us in
this country to rely on our own
machinery, to build up our own de-
fence mechanism so that it can effec-
tively meet the challenge, Whatever
the challenge facing us, we need not
unnecessarily magnify it and in a
hurry with an undue sense of urgency
and emergency go on making pur-
chases which will be a tremendous
waste.

Therefore, 1 feel that to remove
this inefficiency inherent in our
administrative machinery and to
effect co-ordination, there should be a
Ministry. I know there will be
jealousies. The fifth wheel should be
cracking ‘because in every Ministry
and in every department of the admin-
istration, there are so many fifth
wheels. In the initial stages, this
resistance and inertia will be there;
they have got to be overcome. I hope
the Ministry will exert itself and
assert itself and assign itself to the
task that is before. This is the first
point I would like to place before the

There is another question. This
Ministry has been carved out recent-
ly. As my hon. friend said, in the
west during the wartime days there
were Production Ministries. They
were meant for looking after produc-
tion, People here doubted what func-
tions this Minjstry is going to dis-
charge. Some people have been
making it appear as if this Ministry
has been created to provide a cushion
seat to Shri T. T. Krishnamachari.
This was an uncharitable view (Inter-
ruption.) 1 say this because some
Members said something to this effect
yesterday.

Therefore, let us understand the
nature of the Ministry as it is carved
out, what it has to discharge and how
it will function because, as I said,
there would be many obstacles—from
their own colleagues and perhaps from
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the administrative machinery. And
there is lack of unity of purpose also
because unity of outlook is lacking.
There is a certain amount of ideologi-
cal clash in the administrative
machinery itself. All these things
will have to be overcome.

Now I come to the actual functions
of the Ministry. Firstly they have
taken over supplies and they are try-
ing to organise supplies, but I would
like to quote what Shri T. T. Krishna-
machari has to say about the Supply
Department as mentioned in tne
Eastern Economist. I do not know
how far he has cleared the position
now. The Eastern Economist of
January 11th has sajd:

“It appears that the Minister for
Economic and Defence Co-ordina-
tion has been taken aback by the
dimensions of corruption and
graft which are flourishing like a
whole forest of green bay trees in
the supply and procurement
agencies, civil and military. The
evil cannot be eliminated, but
even if it is merely brought under
control, it may add quite a few
naye paise to what the community
gets out of the budget rupee.”

This is the remark as quoted by the
Eastern Economist, and 1 may say
that if this state of affairs is not
improved in a time of emergency,
there is no hope. From my personal
knowledge I can state this much. So
far as the Supply Department is con-
cerned, it is riddled with corruption.

snri Morarka (Jhunjhunu): This 1s
the view of the Minister or tne
Eastern Economist?

Shri Khadikar: He is quoted.

Shri Ravindra Verma (Thiruvella):
He is not quoted, it is an impression.

Shri Khadilkar: It says the Minister
has been taken aback.
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Shri Ravindra Varma: It is mot a
quotation, it is only an impressjon.

Shri Khadilkar Anyhow, he will
clear his own position, but I am stat-
ing further from my own knowledge
of facts that so far as the Supply
Department in this country is concern-
ed, in the middle sector of the whole
mechanism, there is corruption ram-
pant. Sometimes whatever samples
come are accepted or rejected; some-
times money is taken even for rejec-
tion if the goods are in short supply,
so far as I know. So, this position
needs to be cleared so far as the
Supply Department is concerned,
apart from the other organisational
aspect of it.

Then ] come to the question of tech-
nical manpower. My hon. friend just
now mentioned that in this country
we must mobilise all manpower, and
particularly technical manpower, to
the task, He must have seen what
Shri H. V. R. Iengar has to say about
this. Though the Third Plan has said
that there will be just marginal de-
ficiency so far as technical manpower
is concerned, today I feel that we are
experiencing a shortage of technical
manpower. In a way this is a world-
wide phenomenon, because the other
day I happened to read a foreign
journal, and I find that in the case of
Britain also so many technicians are
serving in America and they are
puzzled how to get them back because
America can afford to pay a better
price for their technical knowledge.
So, I would request the Minister to
look into this aspect. This is equally
important.

Then there is another question. At
this hour when we are building up our
economy to serve the defence needs,
we must bear one thing in mind. If
the defence apparatus becomes a bur-
den to the common people, ultimately
there will be resistance. So, what-
ever methods are adopted or measures
taken, I would plead with him that
the defence or production apparatus
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that he is gearing up, trying to co-
ordinate and lead to optimum produc-
tion to meet our defence needs, must
be capable of being turned overnight
to peaceful purposes as in the Soviet
Union, It was done in the Soviet
Union. Recently I happened to read
an article wherein I find that a tank
factory has been designed in such a
manner that for the time being it is
producing simple tractors; what they
need for peaceful purposes are coming
out every day. Therefore, I would
like the Co-ordination Ministry to
apply its mind in such a manner that
we have a vision of our defence as
also the total economy, what position
defence is going to occupy and how
the defence mechanism could be
transierred for productive purposes
for the civilian consumption and other
needs of the country.

Then there is the question of idle
capacity in both the public and the
private sectors. What have you done
about it, I would like to know. I
think I have just two minutes to finish.

Mr. Speaker: He is very right in
that, he has to finish in two minutes.

Shri Khadilkar: Five minutes at
least.

In the Eastern Economist of 11lth
January, there is a long list given at
page 43 regarding under-utilisation of
capacity, to which I would like to
draw attention. I was just puzzled.
If you go through the list, you find
particularly in railway wagons, motor
cycles and tractors, the actual utilisa-
tion is not above 50 per cent., some-
times 19, sometimes 24. What are we
going to do about this idle capacity?
Are we not going to mobilise our own
efforts? Or, are we just going to send
mission after mission to America to
get our food from there and then say
that our food prices are kept at stable
levels? Are we going to do the same
thing regarding production for our
defence? 1 feel the challenge of
China can only be met if we build up
our economy to face that challenge.
As T said, it is not simply a military
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challenge. Basically, it is an economic
challenge, and therefore, I would
appeal to the Ministry that, instead of
thinking of buying some supersonic
aircraft, highly sophisticated
machinery or weapons from foreign
countries, they must apply their mind
and make full use of the jdle, unuti-
lised capacity, whether it is in the
public sector or the private sector.

One word more regarding the pub-
lic sector. We have a sizable public
sector, but there is a wrong notion
that profitability is not essentjal for
the public sector, He should give
thought to this aspect of the matter.
Recently Khrushchev discussed this
problem whether a public or socialist
economy should have profitabijlity or
not as a criterion. It is a small but
good treatise and I would request
scme of the hon. Members to go
through it. He has stated:

“But it goes without saying that
we cannot afford to ignore the
principle of profitableness without
which it is impossible to conduct
a socialist economy. The more
profitable the socialist enterprises
are, the greater the accumulations
at the disposal of the State for
extended reproduction and for
satisfying the requirements of the
people.”

In our country I feel that there is need
for all our public sector industries to
gear up to the needs of the hour. We
should make them more profitable,
economically viable, and we must not
simply say that they are owned by the
State and therefore all inefficiency
could be covered up. That is a wrong
approach. Even in a socialist country
that has been discarded. No economy
can run on inefficiency and compete
with the private sector, if we want to
bring the private sector under our
control in the broad sense of the
term. Therefore, I would appeal to
him to keep this aspect in his mind.

One thing more and I have finished.
I must thank the Speaker for not
ringing the bell.
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Some Hon. Members: He has rung
the bell.

Shri Khadilkar: The task of this
Ministry is in a way s.mething more
than that of the Planning Commis-
sion, because it is not simply laying
down of policy; they have got to see
that the different Ministries imple-
ment the policy. Today a ceriain
amount of inter-ministerial rivalry is
there. Everybody is sitting tight on
his own empire, every ministry tries
to build its own empire. Even at the
secretariat level he must be finding it
extremely difficult, leave aside co-ope-
ration. There should not be this mis-
trust, the whole administrative
machinery should work as a team.
Then alone it can meet the challenge.
Therefore, I would refer to what Prof.
Keynes poinied out in the midst of
the Second World War. Though we
are not just now in a period of war,
we got a shock and we have survived
it, and we are building up our
defences. Possibly, it may not come.
War situation may not arise. Further
deterioration may not take place. But
we maust bear in mind that it is not
simply with borrowed machines that
we are going to fight and defend this
land, It js ultimately the society and
the people at large and I will now in
this connection refer to what Prof.
Keynes stated in the midst of the war.
To maintain popular enthusiasm for
the defence effort and keep up the
morale, one should bear in mind what
Prof. Keynes stated when the Second

° World War broke out in a book “How
to pay for the War”:

Mr. Speaker: Hon, Member’s time
is up.

Shri Khadilkar:
with this quotation:

I will conclude

“Courage will be forthcoming if
the leaders of opinion in all
parties will summon out of the
fatigue and confusion of war
enough lucidity of mind to under-
stand for themselves and to ex-
plain to the public what js requir-
ed; and then propose a plan, con-
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ceived in a spirit of social justice,
a plan which uses a time of gene-
ral sacrifice, not as an excuse for
postp.ning desirable reforms, but
as an opportunity for moving
further than we have moved
hitherto towards reducing inequa-
lities.”

‘I believe even in war effort we must

have a social objective, You are not
building war machines only; nor is it
our only purpose to fight the Chinese.
There should be full co-operation,
moral strength and fervour and ideal-
ism generated in the country so that
we may stand on our own. Then
alone you can win the war or defend
our country; then alone you can build
up an economy challenging the
Chinese on the war front as well as on
the economic front.

Mr. Speaker: If the hon. Members
on the panel of Chairmen do not listen
to the Bell, then they may experience
very many difficulties when they are
themselves in the Chair and ask other
Members to restrict their time.

Shri Nath Pai (Rajpur): Mr, Spea-
ker, I have two difficulties in dealing
with the Demands of this Ministry.
Firstly, the functions, powers and
jurisdiction of this Ministry are de-
lightfully vague. They are like
figures in twilight; they look very
attractive so Jong as you do not try
to grasp them but if you try to grasp
them and evaluate and assess them,
you do not get very much in your
hand. Sometimes one feels that this
is a shell without a substance. I am
not saying it by way of denigrating
the Ministry or its efforts; because I
believe that there is an imperative
necessity for a Ministry like thig ac-
tually and the importance of the
Ministry cannot be over emphasised.
Other speakers have referred how
other countries confronted with
war only had to create a Ministry
like that to meet al] the needs
which war generates. As it is,
we are fighting two wars. One
war is the one in which we were en-
gaged for a long time: war on poverty
a war to which first Dadabhai Naoroji
drew our attention and a war which
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continues. Barbara Ward who wrote
the Rich nations: Poor nations, pays
us the dubious distinction of having
four fifths of the under-developed
world’s population in this single coun-
try. This war against poverty, against
misery and the deplorable low stan-
dards with all the concomitants of
under-development was one war. A
ruthless and unscruplous neighbour
has imposed another war. It, there-
fore, became necessasy that all our re-
sources, human and material, should
be marshalled and galvanised and
channelled into one direction. Defence
itself is a huge task. Defence and
development are to be combined and
carried and so the necessity for co-
ordinated effort so that not an ounce
of energy is wasted, so that not an
ounce of resources are thrown away
becomes all the more clear. I welcome
the creation of the Ministry.

My difficulty, as I was saying, was
something different, Reading the re-
port of this Ministry, one was remind-
ed of the first page in the diary of a
bright good student in a high school
who on the 1st of January wrote in
the diary: to get up at 5 o’clock; to
brush my teeth, to have 15 namaska-
rams, to read one chapter of the Gita
and to say namaskaram to mother.
This report reads like that: defining
priorities, drawing up priorities, co-
ardinating the activities..What exact-
ly has been done? What are the
difficulties that are being encountered?
There is nothing. All these pious
wishes are there. Unless Shri T, T.
Krishnamachari takes care, there is
the danger of this Ministry becoming
like one of those institutions in India.
As a keen student of economics he
knows what plethora of economic ins-
titutions we have in this country.
There is the Institute of Applied Eco-
nomic Research there is the Gokhale
Institute of Economics, there is the
institution of Economic Growth.
Unless care is taken, this may become
very soon Shri T. T, Krishnamachari
Institute of Ministerial Co-ordination.
I hope that he will take care to see
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that this does not become an academic
exercise but a reality; it is of course
a necessity today for all of us,

Having said this, I will now try to
raise another difficulty with which I
am contronted. I hope he will resist
the temptation and the tendency that
is growing on the part of the Minis-
ters to equate any criticism or defi-
ciencies in the working of their
Ministry as hostile to socialism and
hostility to public enterprise. They
are plunging enthusasticaliyy into this
temptation of equating socialism with
inefticiency, incompetence, ineptitude
and lack of irreproachable integrity.
Socialism in this country is in danger
of being tarnished not by its enemies
but by its dubious and dishonest cham-
pions. Shri T. T. Krishnamachari, I
hope, will take my criticism in the
proper light and will not try to say
that anybody who says taht these are
the deficiencies is actuated with the
one goal of denigrating, running down
and maligning socialism. I would now
ask him certain questions, I do hope
that the Co-ordination Ministry under
his leadership will try to put an end
to the cacophony of ministerial jea-
lousies of which we got a taste re-
cently at the AICC session. . (Interrup-
tion.) I heard somebody saying im-
possible. I am an optimist; therefore,
I am hoping. May I ask whether
there will be an end to this cacophony.
of ministerial screams which found
expression at the AICC session, when
two Ministers were trying to appor-
tion blame regarding the failure of
the agricultural sector,

12.56 hrs,

[SBrR1 KHADILKAR in the Chair]

We know the perennie] struggle
that goes on in this House between
the Ministry of Railways and the Mi-
nistry of Mines and Fuel. I would not
say much about that for obvious rea-
sons. But if we ask why is coal in-
sufficient, we are told: we are produc-
ing enough; the Railways are not
moving it. If the Railways are asked:
are you providing enough number of
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wagons, they say: of course, we are;
there is a plethora of wagons; there
are more wagons than there is coal
to be moved.

Shri T. T Krishnamachari: This is
not going on now.

Shri Nath Pai: I am very delighted.
I would now ask him certain ques-
tions: whether he will be in charge
of this Ministry. I venture to raise
this question because it is possible to
enter into a dialogue with him; he
does not regard reading books as a
carnal sin. Therefore, I am venturing
to exchange ideas with him I am told
he will be going on a mission. I wish
him godspeed ang full success in his
mission. What will he do if this
question is asked of him when he
goes to the United States. He knows
that the International Development
Authority—this is a matter to which I
have referred earlier also—had provid-
ed a loan of Rs. 28 crores for the de-
velopment of transport. Only Rs. 1'50
crores were used. Are you in a posi-
tion to say that the Ministry for which
this amount was earmarked is in a
position to use it, is diverting all its
efforts to it? I have also pointed out
that you borrowed Rs. 10 crores from
the World Bank—a second loan for
the Calcutta port—Not more than a
crore of rupees has been used. He
is going on a mission to collect morc
wealth and to get much more aid.
What will he do? While in this
country, will it be possible for him
to demand from his ministerial col-
leagues that all this aid is utilised,
that every effort is made to use the
available resources, and that is the
only justification, Mr. Chairman, for
a Ministry like that.

13.00 hrs,

Of course, it is very difficult to talk
about the Cabinet in this country,
since no retired Minister—not many
have retired—has written about his
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impressions of the working of the Ca-
binet in India, as Herbert Morrison
did. We do not have civil servants
who have bothereq to write their
memoirs, and so I am in the dark.

The Minister of Economic and De-
fence CoOrdination (Shri T. T. Krish-
namachari); I hope to do so some-
time.

Shri Nath Pai: I am delighted. That
will be very readable, I know. But is
there any suggestion that he is plan-
ning to retire soon? I said Ministers
write after retirement. So I do not
know, but one gets the impression.
He cannot be blamed very much, He
cannot be blamed. But the Indian
Cabinet is very unlike the Cabinets
the world has known. It is some-
thing like the old Hindu joint family,
where the daughters-in-law and the
numerous sisters-in-law are in perpe-
tual quarrel with one another. They
owe a tenuous type of loyalty to
the family name, and are held to-
gether by the terror of their awe-
inspiring moher-in-law. I do not
want to say who is the mother-in-law
in this Cabinet,

Shri Hem Barua (Gauhati): Every-
body knows it.

Shri Nath Pai: But I do think that
there is no dialogue between the Mi-
nisters. They owe loyalty to an indi-
vidual, and that is the Cabinet we
have, and this is not the way how
Cabinets have grown. Therefore, 1
am asking this question to him,

Take the question to which refe-
rence was already made by some hon.
friends—the question of technical per-
sonnel. There is a recent book by
Prof. John Lewis. I shall read only
one line from it. I normally do not
like quoting from books; it is a little
pedantic. But this is very pertinent.
The book is entitled Queer Crisis in
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India, It is8 Prof. John Lewis’ latest
book, wherein he says:

“The Third Plan document con-
tains no real evidence that a
detailed skilled man-power bud-
get has been constructed parallel-
ing and cross-checking the pro-
gram's commodity and financial
budg

What is happening to the question,
the very important question of tech-
nical personnel? Your colleague, Shri
C. Subramaniam, speaking at Ahme-
dabad the other day said that there is
a flight of technical personnel: the
technical personnel is leaving the pub-
lic sector and going into the pri-
vate sector. And within the pub-
lic sector, there is a poaching
by one Ministry into the field
of another Ministry, We must re-
member this and we cannot afford to
forget it, namely, that all problems
are technical problems today, and the
question of technical personnel must
have priority. Is there g budget for
it? Is there planning for it? Is there
a co-ordinated effort for it? What is
happening is this: because of the
shabby treatment I would like to
know how many people left the Bhilal
plant, how many left the Durgapur
plant and how many left the Rourkela
plant. Why are they leaving? Because
of the shabby treatment and the scaleg
of pay and allowances which are not
in line with the scales prevailing else-
where. This is a very important
question which cannot be easily done
away with.

There was an effort early in 1957
What is happening to it? I want an
answer to it—the technical personnel
question.

The second question I would like to
ask him is this. There was the ques-
tion of the industrial management
pool. Thig is in the Ministry of Home
AffairS. I do not know, Shri Lal
Bahadur Shastri is among the finest,
ablest Ministers we have; but how the
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pool of industrial management can be
under the Ministry of Home Affairs
is beyond me. But there it is. It was
created in 1957. There has been only
one recruitment to this pool. How are
we going to solve it? The tragedy of
this nation is this. = Whenever you
raise a problem, it is side-tracked;
it is put into the pigeon-hole, by giv-
ing the Parliament and the country
the assurance of creating or appoint-
ing a committee which of course
in course of time—the time nor-
mally is longer than shorter—makes
a report which then goes on collecting
dust in the pigeon-holes of the libra-
ries of the different Ministries.
Nothing comes out of it. There has
been only one recruitment to the in-
dustrial management pool.

Take another very interesting thing—
the Projects Co-ordination Committee.
So far as my information goes, this
very vital committee has not met for
the past two years. Am I right or am
I wrong? I would like to know from
him. We pointed out—not only I but
many of us—I think some hon. Mem-
bers who spoke on the Demands under
the Ministry of Steel and Heavy In-
dustries pointed out—with a certain
poignancy, the urgency of stepping up
our effort in this direction, how steel
is lagging behind schedule and how
we need to put up a greater effort.
All this talk about greater defence
efforts and greater developmental
efforts will remain slogans only to be
bandied at one another unless we go
into the root cause of this. It was
pointed out that we are not making
progress in the field of steel. I think
it was Shri Morarka who in a very
cogent argument submitted to this
House what was happening, and he
gave some facts. I would like to
know what is happening.

I would mention one thing. We are
planning by the end of 1970 to have
heavy machinery of the value of
Rs. 1,500 crores. Today’s production
is Rs. 300 crores. What does Shri T. T.
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Krishnamachari and his Ministry pro-
pose tu do about it? Today’s produc-
tion I heavy machinery in this coun-
try is of the value of Rs, 300 crores.
Your target for 1970 is Rs. 1,500
crores. Where is the effort going to
be made and how is it going to be
made? If this target fails, let us not
deceive ourselves—all the other tar-
gets will be seriously jeopardised, and
no slogan, no pious hopes, no plati-
tudes will rescue us out of the situa-
tion in which we will find ourselves
in 1970. Will it be the function of
this Ministry? I want to ask who does
this. Who looks after it? Of course,
there is overlapping in the questions
that T am asking I am sure, but I
would like to get an answer from
somebody. When we are asking these
questions, these questions -are evaded
and fingers are pointed, saying we are
not concerned,

Now, Mrs, Joan Robinson who was
here recently pointed out a strange
phenomenon that is taking place in
this country, She said that in other
countries, during the war, there is a
tendency towards levelling of oppor-
tunities and followed, of course, by a
levelling of incomes. In India the
process is reversed. Will the Minis-
ter of Economic and Defence Co-ordi-
nation have something to say, or will
he watch with folded arms the paucity
of technical skill being exploited, as
every Minister thinks best and the
inadequacy of raw materials and other
precious materials today will afford
an opportunity for having a harvest of
profits? Is there a coordinated policy
about it?

I have no time; otherwise I would
have given you more details. Mr.
Chairman, when you held the floor,
you made a pertinent reference to un-
used capacity. Who is going to see,
with a whip in hand, that his minis-
terial colleagues do not allow this
kind of lapses to take place. He is
already shaking his head. One can
see how difficult it is. You said....
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Mr. Chairman: The hon. Member’s
time is up.

Shri Nath Pai: I wil be taking five
more minutes, because I am the only
spokesman of my party. A survey
conducted recently by the Engineering
Association of India has revealed that
50 per cent of the industrial capacity
in the country remains unutilised.
You referred to it generally, but as is
my habit, or rather weakness, I am
concretising it. Out of 215 selected
industries, only in 110 the degree of
utilisation exceeded 75 per cent of the
installed capacity. Who is going to
have a check into it? Who is going
to ask that this will be stopped?

Take another example. We have
given you, without a grudge, without
a murmur, with our whole heart, with
all our blessings, the demands of the
Ministry of Defence. Are you going
to see that the Ministry uses every
single penny not for riding hobby
horses—which is not likely to happen,
I know, with Shri Chavan—but old
tendencies die hard—and will they see
that those hobby horses are not ridden
but that every penny is used for the
purpose for which this House voted it?

I wil] point out another thing. The
audit report has pointed out that this
Ministry returned Rs, 19 crores as
unutilised. The very page opens like
that. A sum of Rs. 19 crores was
surrendered on the last day of the
year. We are voting monies. Are
they going to use them? There is a
catalogue of how it happens year by
year. 1 do not want to go into it.
But I would like to ask, is it the
function of this Ministry? Does this
Ministry have the authority, or, will
he be writing “No” in the margin and
his colleague concerned will be say-
ing ‘“Noted” and there the matter
ends; or, will the recommendation
have the power of mandate that it will
be carried out? If it is not to be a
mandatory recommendation, then I am
afraid, and we do not see what really
useful purpose will be served by hav-
ing an able man like him at the head
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of this Ministry. I am not going into
the details. It is said here that the
Committee were constrained to note
that due attention was not paid to the
utilisation or disposal of the surplus
machines which had been lying idle
since 1945. They understand from
audit that even taking into considera-
tion the machines which are likely to
be utilised by 1965, 70 per cent of the
machines will continue to be surplus.
Can we afford this kind of waste?
Can we afford to have such a kind of
bad budgeting and bad planning, when
every penny has got to be scrupul-
ously utilised? The Minister of Co-
ordination is supposed to do that.

At page 16 of their report, the PAC
point out—the same thing is repeated
at page 23—that,

“The Committee note that large
funds remain locked up in this
case because of the tractors re-
maining idle for a considerable
period.”

So, there are surpluses,

Since the Ministry is concerned
with defence production, I will take
the question of these ordnance facto-
ries. I think the men who have been
working there have done a magnifi-
cent job. But what is the result?
The result is that in factories employ-
ing round about 90,000 people, we
have only 300 supervisors and you
cannot get anything useful out of that.
We are finding the spectacle that the
men are working in these ordinance
factories for 10 to 12 hours a day and
there is a gap coming because this
cannot continue indefinitely. There is
no supervisory staff and no rehabilita-
tion of the plant was undertaken.
The ordnance factories worked on this
basis: You name it, we make it, so
that fancy things were taking place.
Today the fact is that on an average
a man per annum produces goods
worth Rs, 5000, whereas if proper care
is taken of the man, the machinery,
the tools and equipment, this produc-
tion can be trebled within two years,
if T am not exaggerating. Experts
estimate that we do not have to invest
what we do not have into these facto-
ries. If only Wwe systematise our
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efforts, if only we make more coordi-
nated, more systematic and more de-
termined efforts, the production from
these ordnance factories will be tre-
bled in less than a year. Today you
find that this is not what is happen-
ing.

I have taken nearly 15 minutes and
I will conclude after making one point.

Mr. Chairman: He has taken much
longer than 15 m’'nutes.

Shri Hari Vishnu Kamath: You took
longer, Sir,

Shri Nath Pai: Who will be bring-
ing about this coordination? This is
a very strange phenomenon happening
in this country. The foodgrain index
for 1961-62 has gone up to about 106;
not very frightening, I agree. But
what has happened to the index of
manufactured goods in this country?
Wi]] the hon, Minister be able to co-
ordinate it? Will he create some
symphony between them or they will
be screaming according to their capa-
city and the Joudest to scream will get
the benefit?  Will that be the order
in this land of socialism? I would
like to have a reply to this. What
about the price index of commodities
which the peasantry has to purchase
in the open market—the manufactured
goods? The textile index is 125;
metal products 157 and oil cakes 158.
Will he try to rectify this during this
war emergency and see that these
imbalances, these unjustifiable exploi-
tations are put an end to or will he be
only saying that “this is not my field”?

1 have tried to raise certain doubts,
certain queries. One final thing, and
i conclude. It should be the job of
the Minister for Coordination to see
that the administrative machinery is
geared up. It is a thing to which I
return again and again, though with-
out any echo from the treasury ben-
ches. All the bottlenecks with which
this country is confronted, all these
wastes and frustrations can be at least
80 per cent remedied, eradicated and
removed if somebody will have the
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courage to say that the administrative
machinery needs to be geared up to
the requirements of the special times
and specia] responsibilities in which
we are living. Why not have a Hoov-
er Commission? In every -country
faced with a similar task as times
change, tasks change, functions change
and so the administrative apparatus
has to change, It is only in India
we think that the same generals, the
same civil administrators are good for
any job, whether it is defence, econo-
mic development or the technical job
of running a steel complex. This has
got to come to an end and the whole
tons of the administrative machinery
wil] have to be changed. Does it
come within the purview of the Minis-
ter of Coordination? It is to this
question that I would like to have a
reply from him.

The Minister of Supply in the Min-
istry of Economic and Defence Co-
ordination (Shri Hathi): Mr. Chair-
man, Sir, I rise to intervene in the
debate to deal with some of the basic
and important questions raised by hon.
Memberg during the debate in the
course of yesterday and today. But
hefore I do so, I would like to express
my gratitude to those hon. Members
who have had a kind word to say
about the functioning of the Ministry.
During the course*® of the debate, a
number of questions were raised.
Some hon. Members wanted to know
what is actually the function of this
Ministry, what ig it actually going to
coordinate, what powers and functions
and jurisdictions are vested with this
Ministry, etc. Some hon, Members
also wanted to know whether the
Ministry has taken steps to see that
the production has been geared up to
meet the defence needs of the country,
whether the Directorate of Supplies
has been geared up, what are the mea-
sures adopted to reorganise these or-
ganisations, what role have the small-
scale industries to play, how are the
different States playing their role,
how are the orders distributed region-
wise and how is the whole economic
apparatus geared up to meet the needs
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ct defence. These and various other
questions were raised.

1 shall firstly deal with the point as
to what this Ministry stands for. As
the House is aware, the main depart-
ments of the Ministry are the Depart-
ment of Supply, the Department of
Technical Development and the De-
partment of Economic Coordination.
All these are not new. The Supply
Department formed part of the origi-
nal Works, Housing, Supply and Re-
habilitation Ministry. The technical
wing formed part of the Commerce
and Industry Ministry and in the Cabi-
net Secretariat, there was a cell deal-
ing with the question of economic co-
ordination. These were actually ex-
isting before, but they have been
brought together. A question was
asked whether this was really a logi-
cal arrangement or it was only a ques-
tion of taking one bit from here, one
bit from there, in order to create a
new Ministry.

1 shall explain how the Supply De-
nartment acts in its own sphere as a
coordinating agency with regard to
the technical wing and how the inter-
nal development and coordination is
rlanned, a question which was asked
by Dr. Singhvi. Generally the supply
crganisation works as a purchasing
cgency operating upon a market, de-
pending upon the surplus capacity or
the capacity awaiting to be developed.
In normal times, indents from the
various Central Ministries, State Gov-
ernments and the public corporations
used to be sent to this organisation
and this organisation used to make
purchases on their behalf, depending
on the market and depending upon the
sutplus capacity and capacity awaiting
to be developed. But in an emer-
gency or war time you cannot possib-
ly act only as a purchasing agency,
What has to be done is, as you, Sir,
said, development and defence have to
go side by side. You cannot separate
the two; one has to complement or
supplement the efforts of the other.
Really, if you want to defend there
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must be the development of the coun-
ry through which you can defend.
Therefore it is rightly said that deve-
lopment is the sine qua non of all
defence efforts. You cannot separate

the two,

Therefore, the Supply Department
as such initiates this process. How
does it initiate? As soon as a demand
from the Defence Ministry or some
cther Ministry comes, the first thing
that is now done is that an officer of
the Technical Directorate and an offi-
cer of the Central Purg:hasing Organi-
sation jointly examine it from various
poirts of view. As you have suggest-
ed, they first examine what is going
to be the impact of this demand or
requirement on the civil economy of
the country, how far we will be able
to meet this demand without adverse-
ly affecting the civil economy of the
country, whether there is sufficient
capacity in the country to meet the
demand, if there is capacity and if the
capacity is idle how to harness the
idle capacity, for harnessing the idle
capacity what raw material would be
required, is that raw materia] to be
imported or is it indigenously avail-
able, if it is be imported could we not
substitute with indigenous material, if
the material has to be imported is it
possible to find out ways and means
to use or to produce indigenous mate-
ria] and save the drain on the foreign
exchange, and how we can encourage
indigenous industries. This is the first
exercise which is now being done by
the Technica] Development Wing of
the Supply Department, ang that is
the whole crux or how the first pro-
cess or the first exercise of co-ordina-
tion starts at the ministerial level
within the Ministry itself.

Having done that we have to see
how we can gear up the industries and
what are the processes for doing that,
and how the indigenous industries can
be encouraged to step up production.
This is necessary because the demands
that have come up recently have been
manifold que to two reasons. Firstly,
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the normal development by our Five
Year Plans has had a greater demand
on this directorate. = The First Five
Year Plan average annual purchases
were about Rs. 94 crores. In the
Second Five Year Plan it was Rs. 200
crores. In the first year of the Third
Plan it was Rs. 259 crores and in the
second year, for the first half year
from April to September it was Rs. 88
crores and in the second half we ex-
pect it to be Rs. 211 crores reaching
about 300 crores per year. In 1963-64
it may be Rs, 400 crores to Rs. 450
crores. Therefore, from Rs. 94 crores
in the First Plan we expect that the
demands for this Ministry—that will
be the workload for purchases, for
manufacturing and for procuring—
will be about Rs. 400 crores. You
cannot possibly afford to import every-
thing. You have to have your own
indigenous industries coming up and
the foreign exchange should be re-
duced to the minimum. Secondly, the
present emergency has added further.
I shall give some figures to the House
which will give an idea as to what
great efforts have to be made within a
very short period to meet the need
of the defence. For example, the
purchases of winter and snow clothing
materials in 1961-62 were to the tune
of Rs, 4'13 crores and this year it
will be nearly Rs. 39 crores; cotton
textiles were purchased for Rs 9
crores and this year it will be for
Rs. 33 crores; footwear and leather
were purchased for Rs, 1:9 crores and
the indents for six months have been
for Rs. 9:5 crores; in the case of motor
vehicles it was Rs. 1 crore and it will
go up—of course, spread over two
years—to Rs. 93 crores; it was Rs, 1:5
crores for ammunition boxes and in-
dents for these six months are for
Rs. 3 crores; for dry cell batteries it
wag Rs, 0'31 lakh and next year it is
going to be Rs. 23 crores—ten times;
the figure of Rs. 3'21 crores for build-
ing material will go up to about
Rs. 11'90 crores; tents were for Rs. 3°1
crores and it will now come to Rs. 19
crores,

Now, with this heavy demand you

cannot think of importing anything
from outside. It may be that for a
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short period, if the demands or needs
are for a short period of four months
and if it is not possible to meet those
demands indigenously we may import
them. But, ultimately, it is the self-
sufficiency of the country which mat-
ters. It is the country itself, it is the
people of the country who have to
gear up production within the coun-
try, and unless that is done nobody
can defend the country.

With this demand it was rightly said
that without gearing up the adminis-
tration it is not possible to bear this
burden or to be able to deliver the
goods in time. It is, therefore, Sir,
that several measures have been
taken to reorganise the direcorate.
The first thing that is done is that we
have divided the directorate into
three main divisions: one will deal
only with the defence materials and
defence supplies, one will deal with
the railways and one with the general
requirements, so that for the defence
needs it will be absolutely geared up.
We are having an officer who will be
a top ranking production engineer.
He will be in charge of engineering
and production of armament compo-
nents in the civil sector and other
defence goods.

Shri S. M, Banerjee: Will he be
under the Director-General of Ord-
nance Factories?

Shri Hathi: No, no; he will be
under the Director-General of Civil
Supplies,

Then, a new division will be formed
for motor vehicles, machine tools and
also for Jooking after the supply of
raw materials. It is very essential
that they have to reach in good time.
We are having a Deputy Director-
General at Calcutta who will look
after the supply of Paw materials,
storage of raw materials, supply of
iron and steel and other things. Then,
we are also thinking of having an
Inspection Directorate opened at Burn-
pur specially for iron and steel. A
new Directorate of Purchases is likely
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to be created to dea] with the grow-
ing volume of work especially of
items like machine tools and balanc-
ing equipment. Another section may
deal exclusively with motor transport
spares which number over 6,000 and
is required also to help in indigenous
production. Suitable staff hag been
attached to each Purchase Directorate
to watch progress of deliveries.

Here arises the question which Shri
Banerjee mentioned, that we have to
see not only that the orders are
placed but also that the deliveries are
made in time. Up to now the whole
emphasis was laid on coverage of
contracts—that is, placing orders—
but we have to see that deliveries are
made in time. The hon, Member
knows that the ordnance factories
want raw materials. Unless you give
them the raw materials weekly, it is
not possible for the work to go on
continuously. For that purpose we
have now evolved a procedure. These
procedures are, of course, only four
months old and I do not want to claim
that these things have been fully done,
I shall give some figures to show
where production has increased. I
shal] give those figures. While doing
that, I do not make a tall claim. What
we are doing is this. Right from the
time of indent being received we see
that the orders are placed as quickly
as possible. My colleague, Shri
Jaganatha Rao, holds a meeting every
month with all the directors and sees
that all indents which are four months
old are immediately disposed of un-
less, of course, there are some special
d'fficulties. Firstly, the Central In-
dent Section checks it along with the
Technical Development Wing. Then
they plan out the procurements. If
they have to be imported, then they
are sent to the Missions abroad; other-
wise, they are dealt with here. After
the orders are placed, they are not to
wait to receive some complaints from
the suppliers ‘that raw materialg are
not available; they have to chase the
suppliers and see that the raw mater-
ialg are made available to them. For
example, suppose some ammunition
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boxes are ordered. It requires steel.
He sees to it himself that the neces-
sary raw material, stee] in this case,
is made available o the manufacturer.
If it is not available he rings up the
officer concerned, the person who is
posted at Calcutta to deal with iron
and steel. Then he contacts the per-
son concerned in the railways and
sees that wagons are arranged so that
the raw material will reach the desti-
nation in time without any difficulties.
He looks after the whole link. It is
not as if orders are placed and then
everybody goes to sleep. No, it is not
like that. In fact, we go farther than
that. After the raw material is sup-
plied, we ask our inspectors and field
officers to visit the factories and see
that the production is maintained at a
high level. They have to send us
statements of production every week
and every month. 1 shall give some
figures later on to show how this sys-
tem has really helped in the produc-
tion of certain very important and
difficult materials which we require
for defence purposes. As I said, I
repeat that we do not simply stop
with the placing of the order. We
chase at every stage, right from the
i'me of placing order. We chase raw
materials, we chase transport. If
there is any difficulty of power, then
it is taken up with the concerned
authorities and see that power is sup-
plied to the particular industry which
is working to supply the defence
needs. We function in that way. We
have started from the base, which is
supplies, then technical development
and co-ordination and thus develop it
further.

Another question that wag raised
was about the delay in payments. It
is true that if payments are delayed
the prices naturally go up. There-
fore, we have evolved a procedure
whereby the old pending cases have
to be finaliseq immediately. As soon
as the stores are received and inspect-
ed, 95 per cent of the payment should
be made. The balance 5 per cent
will be paid after looking into the
performance and other things.

238 (Ai) LSD—S.
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Shri S. M. Banerjee: Is it not pos-
sible to decentralise it and give more
powers to the local offices?

Shri Hathi: I am coming to that.
Up till now the procedure has been
that engineering goods were purchas-
ed at Calcutta. So, even if engineer-
ing goods were purchased from Bom-
bay because the engineering goods
were dealt with at Calcutta, the sup-
plier had to go to Calcutta for pay-
ment. Similarly, textile goodg were
being dealt with at Bombay. So, even
if a person from Calcutta supplies
some textiles, he has to go to Bombay
for payment, because textile goods
were being dealt with in Bombay.
We are now changing that procedure
and empowering the officers concerned
a+ the place of supply to make the
payment. That will expedite the pay-
ment by nearly two to three weeks.
We have noticed this difficulty and so
we have taken a decision that we shall
be making arrangements to see that
payments are made at the place of
supply.

Then I will refer to a few steps
that we have taken to step up pro-
duction. It is not possible to place
before the House for such a short
period any magic figures, but within
the limited period we have tried to
do what best could be done, and this
could be done because of the full
support of the industries, which in-
clude both management and labour.
.They have been very co-operative and
they have tried to work on Sundays
and holidays, and three shifts per day
ungrudgingly. Because of the co-
operation of the management, we have
been able to keep as much control
over the prices as possible up till now.
So far as the increase in production
is concern~d. it is entirelv due to the
workers everywhere, Because of their
co-cperation, we have been ab'e to
g~ar up production. I would | ke to
pay a tribute to the workers for that.

Here 1 shall mention a few exam-
ples. In the case of a particular wool-
len cloth meant for battle dress. the
production in December was 34.000
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metres. In January we could raise it
to 78,000 metres. In February it was
1 lakh metres and in March 2,82,000
metres from the earlier level of 34,000
metres. In the case of Angola cloth,
it was 2,46,000 metres in December,
3,53 000 metres in January, 4,43,272 in
February and 6,82,954 metres in March,
Simiiarly, for nylon cordage for para-
chutes it was 39 lakhs in December,
71 lakhs in January, 80 lakhs in Febr-
uary and 92.20 lakhs in March. These
are some of the figures. I would not
say that we have reached this level in
every case, but in the case of most
important and difficult items which
are required for the defence we have
tr.ed to gear up the machinery. Now
the whole of the woollen industry is
working for the defence needs all the
time.

Similarly, in the case of engineering
industries, I shall take the example of
motor trucks, jeeps and motor-cycles.
There the existing pattern of produc-
tion of vehicles has been re-oriented
to suit the defence requirements. As
2 result of this, entire output of engi-
neering or automabile firms is com-
pletely diverted to defence needs.
Steps have also been taken to concen-
trate on the production of 350 cc
motor-cycles required by the army.
Similarly, the production of one-ton
trucks and jeeps is being stepped up
to meet the current requirements.
For this purpose, we have drafted an
experienced engineer from the indus-
try concerned.

Shri Tyagi (Dehra Dun): There was
a news ‘tem that thousands of trucks
were lying in the open because you
failed-to have bodies built for them.
Is anybody taking care of that?

Shri Hathi: I will come to that.
Shri Mathur also raised that question.
That relates to 297 trucks for which
the bodies have to be built up. Some
components were required for which
foreign exchange was already sanc-
tioned. Shipping was delayed by
about fifteen days. This happened in
February. The components have now
come and the bodies have been built.
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Shri S. M. Banerjee: Was it in the
gun carriage factory?

Shri Hathi: No, in Leyland at Mad-
ras.

Shri Tyagi: Does the job of the hon.
Minister end as soon as the supply is
made or does he take after-care also-
after the Defence Ministry takes deli-
very? Do you look into it after-
wards?

Shri Hathi: No, after the Defence
Ministry has taken over delivery, we
do not look into it any further.

Then, Dr. Rao mentioned about the
construction agencies. Aerodromes
were to be built up and the various
construction agencies were brought
together. When there is a question of
one Ministry, there is always depart-
mental rivalry or departmental loyal-
ty, whatever you call it. But this
Ministry acts only as the convening
Ministry. It brings all the Ministries
concerned with the construction
agencies together, that is, the Central
PWD, Irrigation, Transport etc. We
act as the convenor.

Shri Tyagi: So, you act as the mid-
wife?

Shri Hathi: All the ministries are
brought together. Whenever we have
got a pool or extra it could be easily
made available and the whole pro-
gramme could be expedited. Apart
from that the question was of step-
ping-up the manufacture of road rol-
lers. That was the main bottleneck.
From 500 next year. that is, in 1963,
the production of road rollers will be
stepper up to 900,

Then, wherever it is possible we
replace the difficul-to-get material
with the more available material to
save foreign exchange. For example,
aluminium js replacing copper and
zinc wherever possible, plastic is re-
placing steel and tin-plates and card-
board is replacing treated paper.

There are also other various sm;h
items which could easily be sw.tched
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on and we could save foreign ex-
change. This is with the help of the
Technical Development Wing which is
a part of this Ministry. The industry,
for example, is being persuaded to
switch on to indigenously available
raw material of comparable quality ‘as
far as possible. For example, the
glass :ndustry is being asked to utilise
heavy and light soda ash in replace-
ment of the imported commodity.

Wherever it is possible we try to
have the indigenous goods and save
foreign exchange. For example, cer-
tain dyes were being importeq for the
defence textiles. Now researches have
been made and instead of that indi-
genous dyes were made available.
Theyv are using that with the result
that we have been able to save a lot
of foreign exchange.

Similarly, for parachutes they were
using Nylon 66. That had to be im-
ported. But we made researches and
produced in the country Nylon 6
which is of equal strength and cou'l
easily be a substitute. Now that is
being used and that will save a lot of
foreign exchange.

Similarly, in respect of calcium car-
bide, that is, ND-14 of a special grade
which had to be imported from
Canada, the Technical Development
V"mg had been able to advise the in-
dustry to manufacture suitable stuff
here which will save foreign exchange
by a lot of amount. These are some
of the measures which have been
taken. As a result of these more and
more indigenous industries are coming
up which meang encouragement to

the indigenous industries.
.

The question of small-scale indus-
try was also taken up. Hon, Mem-
bers wanted to know how far the
small-scale industries have been
feared up and how far they have been
encouraged. It has been the endea-
vour of the M'nistry to encourage the
small-scale industries. Up till .now
there were about 25 items where the
small-scale industries could get orders.
From 25 we have enlarged the list
and made it 63 exclusively for small-
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scale industries. But it is not only 63
items, We have mearly 200 items
where the small-scale industries can
ncw compete. But it was difficult for
them to compete like that. Therefore
we have devised various other
methods and incentives whereby they
can easily come and compete even
where the large-scale industries come
in.

The first thing we have done is that
at 16 centres we have displayed the
various item: which the small-scale
industries can manufacture. So, they
need not come here. In the diff:iont
States at 16 places these displays are
made. Then, the tender notices are
sent to the State Directors of Indus-
tries and to the Small-scale Indus-
tries’ Institutes in the Stites concern-
ed so that the small-scale people can
have the copies of the tenders there.
We have also advised the State Indus-
tries Departments to have a library of
the specification- maintained there so
that the small-sciie people can easily
be guided.

13.45 hrs.
[DR. SorROJINI MAHISHI in the Chair]

Whenever there is a backwarqd area,
we have placed our inspectors who
can give them proper guidance as to
how they can compete or how they
can get themselves registered. We
also do not charge any registration
fees. They can get it done from the
small-scale industries and if they get
the cottage-industry certificate from
those people, we are giving them
sufficient recognition.

Shri D. C. Sharma: Is it not a very
cumbersome process?

Shri Hathi: No, because in the
States themselves they can do it. We
have avoided all cumbersome proces-
ses. We send the tender potices direct
to the State Directors so that they need
not come here and they can do it
there. As soon as they certify, orders
are given, *

Some figures might interest the
House. In 1957, the total purchases
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from the small-scale industries were
worth Rs. 64 lakhs. This year they
would be worth nearly Rs. 30 crores.
We have taken care to see that the
border States, specially Assam and
Punjab, also get these orders. In 1960
end 1961, Assam had received
no order but this time, special-
ly in order to encourage the
small-scale industries and to give
the people some encouragement, we
had dicussions with the Minister con-
cerned and with the Director of In-
dustries and have given them orders
for 18 items worth about Rs. 45 lakhs.
Punjab had received orders only for
woollen things worth Rs. 4 crores. So,
these border States have also been
given some encouragement by _way ot
encouragement to the small-scale in-
dustries so that they also feel that
they are participants in the defence
effort. It is not simply the question
of giving orders. I am not keen or
I am not only thinking in terms of
giving them money or work. That is
a different matter. The people there
should feel that they are participat-
ing and that they are taking part in
defence efforts. It is that spirit that
ghould come up. ‘

Shri Tyagi: Why did you not men-
tion these facts in your Report?

Shri D. C, Sharma: Rs. 4 crores is
a very small sum for Punjab.

Shri Hathi: Out cf Rs. 30 crores it
will be Rs. 4 crores. So also, Rajas-
than.

Then, Shri Saraf said about the re-
gional disiribution of orders. There,
there is some difficulty. So far as the
small-scale industrizs are concerned,
we have taken are to see that all the
States receive the tender notices and
specifications. The Directors of In-
dustries should give all sorts of help.
We are giving help abcut raw mate-
rial. But the big industries are locat-
ed in West Bengal, Maharashtra. UP
etc. In Rajasthan, for example, there
are no such big industries and there-
fore though we have tried to see that
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all States received orders, even if I
wish it is not possible to rationalise
this. After all, in West Bengal,
Madras, UP and Maharashtra there
are big industries.

Shri Sham Lal Saraf (Jammu and
Kashmir): Something should trickle
out to those people also.

Shri Hathi: They have got. I have
got the Statewise break-up. For
example, Rajasthan has got orders
worth Rs. 102 lakhs and the small-
scale industries have Rs. 15 lakhs and
Rs. 22 lakhs. But the poorest per-
formance was of Assam to which this
time we have given some orders.
Otherwise, West Bengal, Maha-
rashtra, Madras, UP and Madhya
Pradesh are the States where there
are industries. But even then others
have got them and every year the
performance in each State is increas-
ing.

So, this is, as I stated, the internal
coordination, so far as the technical
development and this aspect is con-
cerned. So far as the Supply Depart-
ment is concerned, we take the sup-
plies as the basis of development.
After that, what do we do? Then
comes the second stage. When the
Technical Development Department
and the Supplies Department sit to-
gether and find that further produc-
tion is necessary or is possible and
that steps have to be taken, then it
goes to the two Committees, the
Production Committee and the Ser-
vices Committee. These are the {two
Committees convened by ihe Secre-
taries of the Departments. The Sec-
retary of the Ministry of Economic
and Defence Coordination 1s the con-
vener. There, all the questions are
thrashed out and all the Ministries
are represented there and the deci-
sions are taken there and then. It
is not a question of powers and juris-
diction, but because all the Secre-
taries of the Departments are there,
these decisions are taken. I! foreign
exchange is required, that is to be
done and if raw materials are
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required to be obtained, that is to be
done. All other measures that are
necessary are being taken up.

Shri Tyagi: Is it working smooth-
ly?

Shri Hathi: Yes; to the extent the
things have gone, it is working
smoothly.

Then, Mr. Banerjee raised two ot
three points. One was about the
bamboo tent poles. Theie, I had per-
sonally written letters to all the
Chief Ministers that we wanted tent
poles, and orders had been vlaced
with UP, Punjab, Mysore, Kerala
and on all those who have replied to
or who have said that they can sup-
ply these things for which we have
placed orders. 1 do not know whe-
ther they are exported or not. But
1 have written to them personally
and we had also a meeting of the
Chief Conservators of Forests with
our Minister Dr. Ram Subhag Singh.
We are taking care to see that timber,
tent poles, all the forest materials
and all the indigenous maierials are
utilised to the maximum extent as
much as we can. I do not know if
these things are being exported.

Shri S. M. Banerjee: My point was
this that this is being exported and
those contractors are being asked to
purchase iron sheets for those things.

Shri Hathi: Exported ‘o Pakistan?

Shri S. M. Banerjee: Yes.
Shri Hathi: And then again we
import from there?

Shri S. M. Banerjee: It is being
exported at the cost of our require-
ments. <

Shri Hathi: I think we have also
written to the States to place the
movement control order on timber and
all these things, so that these may
not go out of India, may not be ex-
ported out of India. So long as we
want them, naturally we cannot
allow them to be exported.

.
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Then, he mentioned about the sur-
plus stores. Of course, that is a
suggestion and that is that we should
take care to see that useful stores are
not sold away as surplus stores. We
will take into consideration that sug-
gestion and, of course, the Defence
Ministry also will, I think, take ‘.ut
into consideration.

Then, he mentioned
the Calcutta employees.
into the matter.

a case about
I am looging

Shri S. M. Banerjee:
better.

Shri Hathi: I know it and I am
looking into that matter.

You krow 1t

Then, Dr. Rao mentioned about the

technical trained personnel. He also
mentioned about the machinery
manufacturing, say, lor exartaple,

sugar manuifacturing machinery cor
cement manufacturing machinery.
Perhaps, he knows that in orZer to
step up the production of cement, we
are also, that is, the Technical Deve-
lopment Wing, taking steps to see that
the machinery for cement manufac-
turing is also manufactured in
the country. The steps in this
direction are being taken by the
Technical Development Wing. The
question of man-power—technical
man-power— is naturally a very im-
portant one. We cannot over-em-
phasize the question. Anyway, the
technical man-power is one of the
most essential things that has to be
looked into. Unless you get that base,
unless you have got technically train-
ed men, you cannot proceed further
with any industry and today at least
you want more and more technical
man-power. That question also will

‘have to be looked into.

Then, I mentioned about the indige-
nous products and how year by year
we are trying to curtail the imported
articles. In the First Five Year Plan
the import was to the extent of 41 per
cent. In the Second Five Year Plan,
it came down to 24 per cent, that is
out of a total of Rs. 1003 crores the
‘mported articles amounted to Rs. 239
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crores—24 per cent. In 1962-63, out
of a total of Rs. 259 crores, it was only
Rs. 49 crores, that is, it was reduced
to 19 per cent. Year by year we are
trying to see that indigenous indus-
tries are more and more encouraged
and the imports are being reduced to
the minimum. These are the efforts
that we are making in order to meet
the needs of the defence and to gear
up the industries for meeting the de-
fence needs. It is the economic de-
velopment, it is the industrial develop-
ment of the country as such which is
necessary in order to meet the needs
of defence. It is not simply an army
that would be enough to meet the
challenge. Along with that you will
have to have the development of the
country.

These are some of the steps which
we in our Supplies and Technical
Development Departmonts are taking
with a view to further implement the
broader vision and the broader sphere
of technical development and economic
development and further coordination
and cooperz’ on. I am sure that with
the cooperation of the industries and
the workers we shall be able to meet
the needs of defence ard we shall be
able to keep the lines of supply un-
broken.

Shri Birendra Bahadur Singh (Raj-
nandgaon): Madam, I am grateful
to the hon. Minister for clearing a lot
of mist that has been hanging over
since yesteray by explaining the scope
and the functions of the Ministry. The
picture that was given to us, as in the
report. did not indicate as to what
actually the functions of this Ministry
were and also what the scope of the
Ministry was. Mr. Hathi has cleared
somé of the mist that has been hang-
ing over. Nevertheless, there are cer-
tain points which are importan* and
the Ministry must clarify them. Idare
say that this Ministry and its various
branches will be able to perform their
duties properly in getting the coopera-
tion from all the other Min'stries. This
Ministry not only looks to the develop-

APRIL 16, 1963

for Grants 9976

ment of the country but also coordi-
nates the defence production. I hope
the man in-charge of the Ministry..

Some Hon. Members: The hon.
Member is not clear.

Mr. Chairman: The hon. Member
may come to the front row.

Shri Birendra Bahadur Singh: I can
raise my voice.

What I was saying was a lot of mist
that has been hanging over since
yesterday has been cleared by the hon.
Minister. Nevertheless, the responsi-
bilities of this Ministry are tremendous
in getting the cooperation and help
from all. But I do Lope that the skip-
per of the team whr has got his fingers
right there will be able to steer up and
see that (his Ministry works well.
This Ministry ¢’ Economic and Defence
Coordination will be doing good work
and the results will be known not
now but after some months.

Sir, only yesterday it was stated—
of course I can offer no criticismg about
the location—that the framework of
the MIGs will be built in Nasik while
the machines will be built in Koraput.
Now, I have not been able to follow
this. I am not trying to offer any cri-
ticism as to where it is going to be
located as long as it is in the interests
of the country. How are these two
factories going to be coordinated?
Koraput is not on the railway line. It
is not on the main route. How are
you going to have machines sent from
there? If you have to go to Koraput,
you will have to take a train in bet-
ween Raipur-Visakapatnam line. It is
a good distance from the main line,
say, 60 miles or even more.

Shri Tyagi: Aeroplanes do not need
any railway lines.

Shri Birendra Bahadur Singh:
There are machines. How are the
machines going to be sent? There
iy no ,road there; it is all a
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jungle area. Secondly, I may give
another instance. How are you going
to bring back all those machines to be
put back again? How are you going
to transport them on the South-Eastern
Railway? For, every time we find
from the report of the Railway Board
that the whole of the South-Eastern
section of the railway is a crow-
ded section, and we have been
complaining about it every time;
there are bottlenecks on that sec-
tion because of the Bhilai steel
plant and various otheri things.
If these machines are going to be trans-
ported also on that section, then bridg-
es must be put up and various other
constructions will have to be made.
How are those machines going to  be
brought back again to Nasik? This is
one fact which I have not been able
to follow. I am just leaving it to
the Ministry of Economic and Defence
Co-ordination to take note of.

14 hrs.

Bimilarly, there has been a lot of
talk about planning on food and agri-
culture and so on. I come from
Madhya Pradesh, which is considered
to be the rice bowl of this country.
Whenever there is a rice shortage,
Madhya Pradesh is always tapped,
and if rice has to come to
meet the short supply it has to come
from Madhya Pradesh, and it has been
feeding the whole country. But if you
see the percentage of irrigation there,
yow will se that it will come eighth
in order, because there is hardly any
irrigation there. We have to depend
entirely on the monsoon or the rain
and so on. This is another responsibi-
lity which the Ministry has to shoul-
der. In this way, there are so many
other things.

I was talking about the MIG planes
about a  couple of minutes back.
They are to be delivered after a year
and a half. And mind you.
China has also got the same
figh‘~rs, and from what [ know
about these fighters, thev take
about 174 minutes or even less to
com= to Delhi, but by that time we
shall only be manufacturing the MIG

CHAITRA 26, 1885 (SAKA)

for Grants 9)73

planes here. These are things which
I am putting before the Ministry of
Economic and Defence Co-ordination,
so that when they look to defence
production, they have to bear all
theseq things ‘in mind. Otherwise,
how are we going to have greater
defence production, and how are we
going to have greater production in
other spheres on the civil side?

There are many things which 1
would have liked to say, but since
the Minister of State has already ex-
plained most of the points, I should
not like to take away the time of
the House by dealing with them. But
there is one more example which I
have got to cite. It is now nearly
six months since the B & C Cotton
Mills of Rajnandgaon which was the
only mill producing those thin mos-
quito nets during the last war is re-
maining closed. For the last six
months, the paper has been going up
to Bhopal from the district head-
quarter: and from there up to Delhi
and here it has been going round the
whole Ministry. Where it is and at
what stage it is I do not know. It
is nearly six months. Three thousand
or even more workers are lving idle,
and the mill is closed. The mill-
wallahs do not want to work the
mills.

Shri Sham Lal Saraf: Has the hon.
Member located the paper now?

Shri Birendra Bahadur Singh:
Why should I do it?> Perhaps it must
be in the waste paper basket now.

Mr. Chairman: Order. order. Let
there be no interruptions.

Shri Birendra Bahadur Singh:
Theze are the things which this
Ministry has to look into. I dare say
that these are not easy things. But,
as 1 said. with an experienced Minis-
ter like Shri T. T. Krishnamachari
and with his able assistants.—I have
been knowing Shri Hathi for almost
four or five years now, and I know
how he has been going about in
regarq to the irrigation works—I am
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sure that these things are bound to
improve. I am putting forward
these things because it is not so easy
for this Ministry to cope up with
the work unless and until there is
the co-operation of all,

Another thing that I would like to
say on this co-ordination is this. It
was a very nice suggestion put forth
that the secretaries to the different
Ministries should meet together and
decide things. Bui what happens is
this I used to be in touch with the
IFS some time back, and I know very
well what happens when the secre-
taries meet. The secretaries used to
meet, and they used to discuss every-
thing. But when they went back to
the Ministries, again, the filing and
the noting started. Again, they met
for a second time. Again, the same
points were repeated and so on. I,
therefore, request that instead of
wasting time in filing and noting and
going on doing such things it is
better that decisions are taken imme-
diately. Let all the secretaries meet,
and let the decision be taken then
and there, and whatever decision is
taken should be implemented. But
once you plan a thing and once you
decide upon the priorities, you must
stick to them. Once the priority is
decided, the plan must be taken on
hand and it must be implemented.
Again, T can give the example of the
MIG's. Some months ago, it was
decided to be put up at Nagpur or
Bangalore. Again, they went back
to Koraput. Next day, it might go
to the Himalayas and on the third
day, it may go to Coimbatore. But I
would say that once you decide the
priority, and once the public knows
about it, then you must stick to it,
come what may.

There is one other suggestion that
I have got to make in regard to the
Secretariat. It is high time that
new works which are to be starled
should be entrusted to youngsters.
Every time we find the same old offi-
cers only. With due regard to the
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senior cadre of officers, I would say
that everywhere we find the same
officers. I would submit that we
have got to recruit young IAS offi-
cers and have them in this new Min-
istry. They know the job and they
can do it very well because it is the
new officers who bring to bear mora
zeal and who do more work than the
old officers. Who are accustomed to
stick to the red-tapism of the British
days, with filing, noting, with the
paper going up and coming back
again. That kind of thing must be
stopped. Certainly, you may have
experts by all means; you may have
three or four expertsy as Dr.
K. L. Rao has suggested just now,
and with the experts, the Minister
can decide upon the priorities, and
decide upon the planning and go
ahead.

This Ministry has got an onerous
task and very heavy responsibilities,
and this Ministry has got at its head
a person like Shri T. T. Krishnama-
chari who, if he wants to do a job
will say that he can do it, and who
if he does not want to do a job would
rather say that he would not do it.
He has got all his fingers well laid,
and I do hope that he would be able
to do this job very well

sty (G : AT 48 14T,
fafegy o gwefas oT feww #1-
siferma #r feurew & & T At
R g Fare gafeaa g fr faar
e T FETEAEA g9 ST W O§,
T g8 FHiEEE e @9 A @
g @ smiehmw e dafaw
ETFT & | e & AR TA 9™ AL
¥ g fafaer 3 9 &9 fear § WK
fom w1 wmiferaa frar § 01T fom
82 IF 99 § U FTHATE gU &, I H
¥ AR FAAT § FTHr yHE IE A
&1 39 87 a5 a1 § v gg aifem
¥ SE ¥4 AggE & Wi g | ;v
) FEfedTT g @ AT |\ g
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feda fafret ama wifas a&f §
zafon ®HMEATd T F1- 9o W@
w51 @ g o1 fafaevfafaet
¥ omow § aer @, gafee sEfedm

€1 @I & 1. FEEATA w9 T 2
Whether it is fact finding, whether it
is fault finding or whether it is
remedy findings,

TE Wi AT A gH v 3 | & mwwman g
g fs o1 fafred frgas go &, &4
i SH F7 FA( g Firstly, they
are to find out facts, secondly they

have to find out faults and thirdly

they have to find out remedy.
TFE SYE T TAF A E | T F G419
o & g7 qmi g g fa=n fra
&1 & zw faved o ag=n fF g7 F1 q@
#3 7 fau W zw fafee & =@
T & 1 & e g fa o fafaeT g
7z Frias & 1| W< U &y fedhwe AW
qed &, sA 1 gL F ¥ fag o fafaeT
uge & faam s @ 3 fedws 3T
g1 T, T Tq ATEAT F1 A FT
AT &1 9T £, A1 qg WEAT T4d § |
A Geed fga<i st 7 agt q gE™
Tar a1 fr fafres £ arE #7131
A | F/ FIE F7 1T al gL I Fi
Fear ®1 WX Fgr foar waw & 1o
wR e T g @ g, fedw
FT FT7 2% TE) 31 @I &, 0% fafaey
use #T fagr qmmom @ &% FuEs
&1 T {) W W NG F1 F AT
F fau dme A g

o T I & 99T F uF
¥ gt =0 fF i 2re Tre FETATET
ST TZI ATATE MFAAE T /R
H gz wedt £ f5 @ ae F ww
i ogmat & oA gm Ay afgw oo
afe auni fopwar & @1 A9 75 wfw
e wifed | X stwTd A & fwm
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g 9ff = aw #1 9@ gm0 &
7 fa 3 sl ¥ gwar & 1 fow axg
¥ RIT & U2 H AeeHaT & o 4,
=q1 < & fafawest ¥ smw ¥ aeaasg
g, ITH FH FA F JEFaF 31 T
£ o= 371 fagrad & fod st Foom-
arare w1 fagfe &0 v § sitfs aga
e § Wi fafeed & 393 s
faer faar mr & 1 faman 9w 5w @
H AT I &, F§ AT WAt qIET
2 Ffsq o fafees 7 em foan
g fx 33F1 asaw A fan smr AT S
FwEy & fF uF weweT & axE
¥ 39 9% 9uX g feam wan g,
ar F15 F1H TG w9 %A1 g, HHIS-
TR T G AFAT § | qB UF AR
& qTq 1R TG § | T2 47 AT FIT
4, 5 ¥ AT qq@IAT AEATE | a8
FATR * AELTF MG H &7 F F LA
& 9 AR A1 & 9 fr awzw FHv
FTH FL QT § | F97 FT7 &7 Wl g AT
¥ ¥ = § 97 FT 00 739 9 {7
FW FAG ALY E @I | FHTL QA
AT A 7 I F faww wmE™
327 & 9= 79 49 7 T €% g1 &
& ¥ ¥ gwra fawm s A F7a
0T g7 gwzy & f5 gwk o< &1
guaaeta garfe «n gs § 1 W
Y g9 JEl ared fa sw sexfEms
3 | YA TW AW Fi AEAT M| Tio
Tro FOTATSTGL & AT § 2Ry a1 F1H
gAE ¥ & TG T | UF TET W
gro Qo FEHTITA & qR A ARATL
¥ faw=T ar -

‘“‘Ministers are bragging every-

yvhe:e and they are doing noth-
ing.
Tq THIT &1 Lz faar mar a1 dgx
F1¥A@ F AR A oq 0w g
aY st fear v fe S Qam w5
it oFgr | AfFw W A M 9@
_qeTE A R
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[ 23]

T & AT 94T IqH T & £ ST
T &fTE FgEar 17 O 99 Wr 8
I F AR A EAEF T § 1 A
Tua ¥ 9E war g 5 oo |ed
1 77, IT 1 Y To o FoqHATATY
q 9 a1 gIR fewew fafae sa
A Fqar | gATE = Ao Fo TOwETA
g1 AE W ? IF F gET § AT
e s fo Y Qe O & Ay
ST IRE | TRIENT F a1 F W F F
F g 9T gFA a9 FL WA | T
qEATTF [T fedbed ¥ aX § T19 F
& Y wifa gar feden fafTee aea
# F A5 AT A FR AT
wiferaa fafaees »ft Yo o ForHT-
T4 3 1 AR a8 g=AaE aw o
TR F AE § FI A ¢ ? g AET
T & o fedeT & AT | a9 aXg #7
A FF E ) T IT AT qT 6 9 H
F1E Frrfeaer 98 & Q) oA ¥ AT
A F FIR F AfazamE qayv g €1
57 fafaes a9 ® #ved € ar
S Hw H FEl Ag ey g
SFTT FY @1 AT gI1 & ag &VF &N & |
it o o FEHETY HET AT T
73 Fifaw §, 3 73 e da ¥ § 37 ol
I F A FIHEA G431 FAT AIMEH
e ¥ W< fF 3 guaEst
AAT7ET FY A€ ¥ A8) §, afes qFar &
T=7 A1 @O @ g1 A H @
I &1 fAFTe & I A3 &)

S At Ero e FOMHMET AT
fafredt % o oF & Q7 99 F g@Ar
aifgad fF o ¥ Efasw T g g
TIHT H g @ gl | IR FEr Al
fr # AT AT Y T8 ¥ A1 FIAEH
®aE FE ) T fAr A F oFE
e g fF 1 T2 3faow § 9% 9T A
G FIAT A1Ed | AT Fa TE Sfew
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1 g a8 § fF g wep 9w #
fede ¥ ar OF 39 Y JAT FEAY
% 9 ¥ I R S oo
TR T fafet § 9= 3
F qTE AT Q1 Feg 9 AT 9T qAT
+f 3 fay 5 @ e T8 A
¥ &, i fefamg 4fmd & gmam
g g8 $RY 99 gEd) g1 Y e 37 F 1
AR & 1 TR TR & I farrr & FEgr
T fF g g fefama &= s
FIT | a8 6T IahT HAT & e
39 F qIT F F TH 74T | F+g 7 {67
faar fF Fan faamr F &1 FF GTF
UFYER & fFAT & 39 1 95 fager
g I a3 98 9 &Y AT 29 F 0
Fam g1 9z e amy T s ae '
FIA FTC T AT AT AN F 397 999
Y E | FT @lE g el | gaT T
78 & ¥ 2f0sW F) @ fFar S AT
FTH Fa 21 AT |

T & Hrg 1 Ama gz T F@T "
T § 2 # T F § A a1
TIfEATE 78 & | 2 FEar ¢ & wAT
TR agl gAY I1fgd W FEq
AR 19 HeT AT & I FT, T Fgd
§ 5 g qTE EIRA TRA A 8 |
e ferad & 5 ag fAamd & | 59 a8
g 5 fEd fF 41 9T 9T BT F Al
qaTa # W FET dAET A a0
FINETTT FEY | WG TR 9 QT
FrafezA g =fed |

TH F AQ WV FIA F1 @7 |
TR ST Ao o FETHTEN i‘ﬁ
framt ¥ frer T & L Al FRT
FVOF TFY § | ST F1 JT FIT HIT
FFz7 QAT 1 FZ 1T FAT AMGH | 9T
FHea W FLEA T F20 g1 AT
Y F FoT g G |
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SVt gogE § wm, ag & 79
F AW @A FrEaT g1 wEar] ¥
T fF “qATerETd #1 drEsi § a
foan s | Y g AFEAF I H
AT QAIIZIT FT F=ATLT F75 TN & |
AT TR FT Fql9AT aifegd 5 &t
ATE WL IT A R R AN AT

g faar an & 1 YT avy A g

THAE § | 99 F IR HE=TL H qE
2 fr 9 o waewy @1 A a A
g = foir garerE I &1 dtasi § A
feear s

QF RIA4T q<€q : 39 &1 A9 fag
F7OAT 2

sﬁa@:ﬁeﬁsﬂgm%’zrgﬁ
2 F1 forg T 1 7 wwar E, afEa
forad ¥ a1z Wt K1 wa@ 99 F foa
T WA ) A% 39 1 AFATeTHE
F {01 AT § 1 WA AT FABEG T
F AR F2FeE &1 UFA A1 F WA £
o F7T @ 2) AR ‘

oY 7 feErq WieFwA Fifad 7
femfor frar & 1 59 § = o @
TR E, o T F YT Y Ao o
FEOATET oY | & A e §
ag AN 3T ¥ w6 wer & wifEv 9w &
FWH FTE | FTT AT €7 9% Fg THA
I a1 A GNT | W AT e
# £ B wifae a5 feder wewma wifaes
FATR | I9 & a9 919 g A 3@ §
Aears feqmede Wt & ) e 3T F
T TS feueie R AY feded
Steaa ¥ ) b1 g ? i qe
STl I o g S
fatre 7 g 77 & @ frfrees
# TR T § 1 39 T whE A F
Feadt 7@t = & 3@ 9% 33 W <
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T Y e g | 5 fafae) Y o
THRTI QT 1 3T gNT F H=L I
FY w1 Far Afwr g€ &; e T frar
2, 7 O TIT T FA A, TTIIAT
TG YT JT0 T | AT AT FRA
FE A AT QI AR TET
FT 1Y T A T GHT AT 3T <G
& o7 7Y g w.fgm, =w ¥ for o
Fwnfemi? ey W™y &
fafred see oma &, 99 3 @y *fu-
AT Faqi & | AfFT Fara 7g ¢ fF o
AT FTH FAT AT & | M Eio (o
FATAR 4183 S0 wgI ¥ 917 i
FRAZ IR FTFAA TG ATE 1 F
A T F1 afeade o FFOAH
F & 1 wfFw & A T g fF
o fedw gredm #ifew & w&€ @
1 qzi 1 z5 ¥ a7 w9 & At
FIT § A< AT FAT FAT STET & 7

A9 57 F10F e g fxara 20 8
3% § 33 AT Ag7 woar | fewigaw w1
AT F1 937 § I8 941 A1 w@T ¥
0T FT  FPfeAHA FT E E | W
F &g uFEAe AR faar § 98 FTR
T g uefay g @€ wuET W
g fs zoraw fafae) o owwfaw
ue fewy apnfeAaa 70 J=@ 47
g1 3T AW FE w2 HEfew FGT 7
T FAT Flee FrEfe ¥ ¥ @@ A9
3g wree 1 fAawa w0 7w A
& TU A AE g% 3 0% FH AR
g3 T4 & qaT 539 F¢ feafa g1 smam
Sar st 7 faar g
lover and lunatics are

compact. To
a local

“Poets,
of imagination all
airy nothing, they give
habitation and name.”

&40 0 19 &7 AV | T TR F0F
for & a@ = 9 1 I fawea
N fafaeg-fafaees & g afa &
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[ st a8 ]
S s ¥ | F wvgan g O o w0
AT g AT T ) W9 X TS qh
a1 fwar @, wrq wre ¥ S 7
FE I g, T AT 5§ THTA T
S A1 HwEr QW |

FE N K AT g fregw fafage
Fr TEL AG 41, AfFA w7 Famio
AT A AL Efqow WX FOaE
T gL HA HT TqA FE@T AT |

Shrimati Lakshmikanthamma (Kha-
mmam): You have been hearing spee-
ches of Members on this Ministry
saying that ... iunctions are very
vague. As for myself, I do not feel
anything vague. It is for the Minis-
ter to say whether he feels vague
about his own functions.

If this Ministry had not come into
existence, I feel things would have
been more vague than they are at
present. I think this Ministry was
entrusted with a sacred and most
useful duty. The problem of co-
ordination of the activities of various
Ministries has been a permanent and
recurring one and the necessity to
have some department to deal with
this question arose. In July 1962, the
Department of Economic Co-ordina-
tion was created. At that time, the
Minister was to dea]l with the prot-
lems of coal, power, transport and
iron and steel which have an import-
ant bearing on the industrial deve-
Jopment of the country. Problems
became more complex with the C:hl-
nese aggression and the declaration
of emergency. The need was also
felt to bring closer the organisations
connected with the supply of priority
requirements and the development cf
industrial resources.

Again in November. 1962, the Min-
istry of Economic and Defencg .Co-
ordination was created. The Ministry
took over Supplies and Dlspoglls
from the Ministry of Works, Housing
and Supply and the Development
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Wing from the Ministry of Coni-
merce and Industry. The functions
have been clearly stated in the small
note given to us. They seem to be
to procure the essential supplies re-
quired by the defence and civil
departments of Government and to
assess whether supplies could be met
internally or could be substituted
with indigenous material to assess
future requirements, how indigenous
production could be stepped up, to
suggest priorities in the allocation of
supplies, to keep under constant view
the targets of industrial development,
to resolve problebs of industrial under-
takings to assess the requirements of
essentia] services and to identify im-
balances likely to arise as a result of
an unprecedented defence effort.
These seem to be, broadly, the func-
tions of this Ministry.

The relationship between this Min-
istry and other Ministries is as under:
to bring to bear the impact of defence
requirements on programmes of pro-
duction, transport etc.; to work out
improvements for stepping up the
pace of development in the case of
programmes which are essential for
development effort.

So, the functions of this Ministry
and its relationship with other Minis-
tries have been clearly stated. I think
other Ministers can make the best use
of this Ministry for overcoming any
difficulties or obstacles that they may
have. It is up to them. While remov-
ing the bottlenecks facing some of the
departments in the implementation of
their programmes, if the Minister

“comeg across the same bottlenecks in

the functioning of his own Ministry,
I think he will be able to overcome
them without much difficulty.

The problems of coal, power, trans-
port, iron and steel have an important
bearing on industrial development.
Steps have to be taken to remove
the bottlenecks with regard to power,
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coal, steel and transport. An efficient
working of steel and other industries
is dependent on the existence of an
efficient transport system, facilitating
the assemblage of raw materials. We
had a discussion yesterday about steel,
and we know that, in spite of the fact
that the Ministry has been ably func-
tioning and also almost achieved the
results in a short period, there will be
certain problems in future facing the
Ministry of Steel because most of the
industry is situated in a particular
area and 99 per cent of the steel has
to come from that area. The steel
industry consumers four to five tons of
raw materials for one of finished pro-
duct, and all these raw materials have
to be taken to the plants. The finished
product has also to be taken to areas
where it is required. So, it is a severe
strain. In spite of the fact that we
are all happy about the rated capacity
being reached by Bhilai and with the
improvement of the sick child, Rour-
kela, we must have a long-range plan,
so that it will not be a severe strain
with the increase in production. Under
the circumstances the volume of trans-
port required to supply raw materials
to the plants in the steel region and
for distribution of semi-finished and
finished products to the consuming
units in the various parts of the coun-
try should be according to plan.

This Ministry could remove certain
of the bottlenecks in the field of power
coal, transport and steel. The pro-
gramme of power generation has been
worked out with the Ministry of
Irrigation and Power. The principal
function of this Ministry has been to
assist in tackling procedural problems
that impede the commissioning of
power plants on the scheduled dates,
and setting up of stand-by generating
gets for use in times of emergency.

So far as coal is concerned, this
Ministry has been assisting in the
rationalisation of movement of coal
and distribution to smaller consumers.
As a result of the interest taken by
this Ministry in the loading and un-
loading of box wagons, coal move-
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ment rose from 60 to 75 per cent im
two months.

As far as steel is concerned, the
essential quantity of steel required by
priority projects has been worked out
with the Ministry of Steel and Heavy
Industries, and arrangements have
been made for supplies.

In transport, a continuous study of
the problems of transport, railways,
shipping etc., has been undertaken by
this Ministry.

Steps have also been taken to in-
crease industrial production to meet
defence requirements. Shri Hathi gave
us an elaborate picture of what this
Ministry has been doing as far as
stepping up of certain important
machinery manufacture in this coun-
try is concerned. In motor cycles,
jeeps, road rollers and batteries, pro-
duction has been stepped up. They
should also step up production of
indigenous products. I think it is a
great problem before the Ministry.

Industrial estates have been estab-
lished in various States, but they are
suffering from want of raw materials.
Even 20 per cent of the raw materials
required could not be supplied to these
smail industrial units. I do not know
how the Minister will overcome this
difficulty of supplying the required
raw materials to the small industries.

During the discussion on the Chinese
aggression there was a lot of criticism
as to how our jawans were not sup-
plied with enough woollen clothing,
blankets etc. Now, within a few
months, this Ministry could double the
supply of blankets; serge battle dress
has gone up by six times, Angola
shirting by three times and socks by
four times. This is a great achieve-
ment of this Ministry.

Increase in the production of
machine tools is also very essential.
Wherever there are machine tool
plants, Government should make it a
poi=* ‘o cxpand them, and reduce the
import of parts. I wish the Ministr;
all success.
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Shri Heda (Nijzamabad): I think
one of the jobs of the Planning Com-
mission would be to plan for the per-
sonnel, to select the right type of
persons, and then allot the right type
of jobs to them. 'Iherefore, every-
body did expect that 3hri T. T. Kri-
shnamachari would be included in
the Cabinet, but it was a surprise to
many of us when he was made a Mi-
nister without porifolio, because we
know that he has got an aptitude for
certain subjects, he has proficiency
and knowledge, has thoroughness and
grasp of subjects, and more than any-
thing else he is tireless, he can work
without any strain day and night.
And then he has a practical approach.
Therefore, we did expect that he
would be given a major portfolio and
entrusted with an important job. But
even as Minister without portfolio, he
proved himself very useful,

Last year while presiding over the
Feroz Memorial Lectures, Shri Lal
Bahadur Shastri paid a great tribute
to Shri T. T. Krishnamachari when
he said that the Minister without
portfolio had become a terror,—terror
in the sense that he studies the prob-
lem, finds out where the bottleneck
is, where the country’s needs are
dire, assesses the difficulties, prepares
the whole note and also suggests the
remedies. The note is so thorough
that as good an authority as Shastriji
did admit that the note is so complete
that one has to accept it in toto and
there is no other go.

So, even as a Minister without port.
folio he proved himself very useful.
Later on he did tackle some of the
very difficult jobs. Bu* we have not
adopted any particular convention for
having ministers without portfolio or
using ministers for advice, for guid-
ance in any particular way. Yester-
day Mr, Mathur, I think, was very
right when he dealt with this subject,
a subject which is a little delicate and
rather ticklish. There can be two
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types of persons who could be en-
trusted with the very impor.ant job
of beng a minister without portfolio
or a minister expected to give guid-
ance and advice. One is there for
prestige’s sake. In that case he should
be the number-two, so that every
minister would accept him as a senior
colleague and would not therefore
mind his advice or would never take
it as an interference. In the other
case he would give a particular ad-
vice on particular matters generally
these are the matters, like foreign
aqairs and the matters, like that.

But anyhow I am happy that now
he has taken over some job, though
according to me it is not adequate.
His capacity is still far more and I
would say that there is still “under
employment”.

Mr. Hiren Mukerjee had referred
to one aspect yesterday. He probably
referred to the speech of Shri T. T.
Krishnamachari on one occasion
when he referred to man-eaters. And
I really wonder why he has not been
entrusted with the Company Law
Administration. I think he is the best
person to undertake this job and see
that the private sector behaves pro-
perly. This should be in the interests
of the private sector itself; because,
the private sector suffers from its
own black-sheep and if those black-
sheep are fully penalised, the private
sector would undoubtedly prosper and
make further progress.

Now, Shri Krishnamachari has
been given a job which on the face
of it is very difficult. It is one of
economic and defence coordination.
From that angle it is not clear or spe-
cific except on those two things,
namely Supply and the Development
Wing; except for these two thinks it
is not very clear as to what his job
would be. But it is very much clear
that anywhere there is a problem,
there is a bottleneck, there is a diffi-
culty, he would put his finger there,
he would look into it, study the whole
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subject and then come to the proper
conclusion. And I have already seen
how good results are coming forth—
in such a short time, actual results
would not be forthcoming, but I am
giving you just the psychological
background. I had an occasion to
meet one of the Chief Ministers of a
State who had a numbgr of problems.
I think about his problems many
Ministers in the past had given him
assurances that this would be done or
that would be done. But this time
he conveyed his feeling of satisfac-
tion to me ang said, “Mr. T. T. Kri-
shnamachari has taken up this prob-
lem and I am quite confident tha
his note will work; once he has taken
it up the problem will be solved; now
it i only a course of time”.

An Hon. Member: It is the State
of Assam?

Shri Heda: You are not wrong in
your guess,

So this type of confidence is being
created by his very personality,

From one angle Shri Krishnama-
chari has an added strength: he had
been out of office for some time, I
do feel that anybody who enjoys
office, then goes out of office, and
then comes back to office comes with
a betier mind and with a better atti-
tude.

An Hon, Member: It should be for
al] Ministers.

Shri Heda: And I have no doubt
that the time when he remained out
of office must have been a3 very use-
ful thing, because he must have been
able to mix with people, come across
different types of men, know their
ideas and howe they feel and react
about he Government, their policies
and what not. Madam, it is the experi-
ence that when one is continuously in
office he gets into a particular type
of rut ang therefore is not able to
grasp the problem or understand peo-
ple’s sentiments from all angles, and
that is why many times he himself
fails to understand why people do
not understang this or that. There-
fore, the short time that Shri Kri-
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shnamachari was outside office, I have
no doubt, must have been very use-
ful; and that would come to the help
of the country as a whole.

When I heard Shri Hathi I really
felt that a very useful work is being.
done so far as the Supply Department
is concerned. In the beginning I was
myself very much astonished why
among all the departments Shri Kri-
shnamacharij chose Supply, along with
this vague Co-ordination. But then,
when I thought of the India Supply
Mission and the India Stores Depart—
ment, these two big agencies in
Washington and London, and the way
we are suffering there, I felt that
they did need a reorientation.

14.37 hrs, '
[MR. SPEAKER in the Chair]

I would not like to go into the de-:
tails, because the details are not.
exact, but there are just some im-
pressions formed. But I have no-
doubt that now under this Minister
these two huge departments would do-
their job in a proper manner. Sir, I'
have been abroad a number of times-
and I wil] just give you a very sim--
ple example. This Parker Pen-61 is
sold at a price varying from 24 dol-
lars to 124 dollarg at different places
in America. Go to a big shop and
you will find a high price; and there-
are a number of shops in the city of
New York itself where it can be pur-
chaseq at as low a price as 123 dol-
lars. What applies to this pen may
not apply to the same extent
to everything, but even with re-
gard to Mmachinery and other things
the prices vary so much. Therefore,
unless our men in the India Supply
Mission or the India Stores Depart-
ment have got their fingers on the
nerves and know what thing to get
from where and how the prices are,
they would not be saving money for
the country and they may not be do-
ing a good job of their work. I need
not refer to the past few instances
vhere we purchased jeeps and other
things at fantastic prices and we-
even found that they were not.
reliable.
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[Shri Heda]

So it was good that he has taken
over this. And even in India the
simplicity of the procedure that
he has brought about 1is very
good. Otherwise the time was com-
ing when the private sector was re-
fraining to supply to the Govern-
ment, and they were feeling that it
was to invite trouble by supplying
anything to the Government, because
they do not pass orders that the qua-
lity was good or it was according to
the sample, and it takes time, some-
times years, to pass the bill. So 1
know of instances where some of the
private-sector firms did insist that at
least ninety per cent of the payment
should be made on the spot as soon
as the supply is made. Therefore it
was very necessary to streamline the
procedures, and I think the few im-
provements about which we have
just hearq from Shri Hathi would
create confidence in them that it
would be properly done,

Similarly, it is also necessary, since
Shri Hathi was laying emphasis that
we would like to save foreign ex-
change and therefore we always find
out before we place any order on the
India Supply Mission, Washington or
the India Stores Department, London
whether this can be obtained from
indigenous sources. 1 would say in
this connection that it is not difficult
to find out whether any particular
firm can supply goods. The hon. Mi-
nister has got very good memory and
wide knowledge and therefore he can
immediately know if such an€ such
firm is capable of producing s%ch and
such thing. It may not have been on
the production line yet but if it has
got the producing capacity, he can
know. It would be quite easy for
him if he just throws a hint to those
factories; they would come forward
and start production. We are in sup-
port of the public sector generally.
‘Some emphatically feel that arma-
ment production should not go to the
private sector. 1 am one with it. But
til] we start armament manufacture,
if some part of it can be produced
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in the private sector, we should not
feel shy about it. The point is how
to produce early, how to get supplies
immediately as much as possible from
indigenous sources. There are a num-
ber of engineering firms which can
produce many useful items even in
the armaments. They could prove
very useful till the six new ordnance
factories—to which the hon. Defence
Minister, the other day referred and
the hon. Minister Shri T. T. K. is
already going forward with them—
come up. I have no doubt that his
Ministry would prove very useful. I
stil] feel that the Minister should be
entrusted with still more and more
job and thereby the country should
get benefit of his knowledge and his
experience,

Shri Swell (Assam—Autonomous
Districts): Sir, a shortwhile ago we
haq the privilege of listening to the
Minister of State in the Ministry of
Economic and Defence Co-ordination
wherein he tried to explain at some
length the responsibilities of this Mi-
nistry. But I must confess that even
after listening to him, though he had
filled in some details, put in some
flesh into the skeleton which is only
indicated in this report, I have not
been able to rig myself of certain
doubts and confusion as to the need,
scope and the function of this Minis-
try. Somehow, it appears to me that
al] that the Minister of State has suc-
ceeded in doing is to lend substance to
the charge of Prof. Mukerjee yester-
day when he said that it appears that
the Minister of Economic and Defence
Co-ordination seemed to nlay the part
of a Glorifieq Director General of
Supplies and Disposals. The main
thing about co-ordination is: how it
is to be done, whether it could be
done at all. That point has not yet
been cleared. I expect that when the
Minister himself makes his reply he .
would put some of our doubts at rest.

It is a new Ministry created only
in November last year. To me it is a
Ministry without a well-defined scope
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and jurisdiction because co-ordination
may mean everything; it may also
may mean everything; it may also
that I do not envy the position of
the Minister of Coordination because
to me it appears that his position in
‘the Ministry is very difficult and very
eontroversial. It is a difficult and
thankless task that he has to perform.
It appears to me that his job is to go
eround, poke his nose around, find
out what is wrong with the working
of this or that Ministry, tender some
advice and make suggestions and try
to bring them together and make them
work in the larger interests of the
eountry. In trying to do so, I am
afraid that the Minister may tread
upon the toes of some of his col-
leagues. He is likely to be resented
by his own colleagues. The report
which we have before us, the first that
this Min‘stry has produced, has itself
indicateq that the Ministry does not
have a well-defined scope or jurisdic-
tion. This is what it says, in speak-
ing about the functions of the Minis-
try: In order to discharge its respon-
sibility effectively, the Ministry of
Economic ang Decferce Co-ordination
has to perform among others the fol-
lowing functions...... The stress is in
the words: ‘among others’. That may
comprehend anything that the Gov-
ernment of India is responsible for.

1 join with many of my colleagues
In expressing our confidence in Mr.
Xrishnamachari. Personally I have
not had the privilege of knowing him
personally. But we have read about
him; we know a little bit of what he
has done. We have no doubt about
his ability, his capabilities and his
capacity for harq work. He started
as a Minister without portfolio some-
time prior to November last year and
he was expected to confine himself to
the economic questions and problems
that arise out of the many industrial
efforts under our plan. But with the

inclusion of Defence, his responsibi-#

lity becomes very vague, very tenu-
ous and very difficult. It has been
said that modern war is a people’s

238 (Ai) LSD—8.

CHAITRA 26, 1885 (SAKA)

for Grants 9998

war because when a war is fought
all the people are affected. In
every field, in every profession or
occupation at every leve! the people
are expected to play their part om
the issues that ave involved. There-
fore, I expect that the Minister has to
pay his attention not only to certain
Ministries that concern with the eco-
nomic questions but also with practi-
cally every Ministry, including the
Defence Ministry. This is a tremen-
dous task. The Minister can do a
great job if he wishes to make his
Ministry a great Ministry but he can
also shirk responsibilities because
strictly speaking it appears to me that
this kind of a job is inherent in the
position of the Prime Minister. Shri
Krishnamachari to a certain extent
has to discharge the responsibilities of
the Prime Minister without being
really in a position to play the game.
However, I join with many of my col-
leagues in wishing him well and suc-
cess in his new responsibilities. We
have been told that very soon the
Minister is going to make a trip to
the Uniteq States. Obviously, his
trip is connected with efforts to se-
cure more aid for our country’s eco-
nomy and defence in meeting the
Chinese aggression. I wish him well.
1 wish him success in this trip also.
To mollify the fears and the doubts
of my colleague, Shri H. N. Muker-
jee, I should suggest that the Minis-
ter, after returning "from the States,
may also make his pilgrimage to Rus-
sia. As we know, the Minister al-
ready has a forerunner in this task—

Mr. Soeaker: Why does the Mem-
ber distinguish between the two? He
calls one a trip and the other a pil-
grimage.

Shri Swell: Just to be more in
keeping with the desire of my hon.
friend Shri H. N. Mukerjee. As we
know, the Minister already has a fore-
runner to that country—which has
amply demonstrated its friendship to-
wards us in our hour of need, in our
hour of distress—in the person of the
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gentleman from Orissa. We can only
hope that the Minister will not run
into unnecessary controversies as his
forerunner and that he will come
back from the States with some good,
solid results, because no less than the
freedom of our country is involved.

I now turn to a few points that
have been mentioned in this report
and with which I am personally: very
much concerned. I feel gratified that
soon after assuming responsibility, the
Minister has not lost time to pay a
personal visit to Assam which is a
forward area in our defence. I also
feel gratified that he has realised the
imperative necessity of extending the
broad gauge line from Siliguri to
Jogighopa in Assam. I read the other
day in the newspapers that the Mi-
nister of Railways who had also paid
a visit to Assam has agreed to this
proposal, and a sum of about Rs, 32
crores will be made available for the
construction of this line. But I want
to ask the Minister this question:
why should the line run to Jogighopa
and not to Gauhati? I do not know
if the Minister has personally visited
Jogighopa. Jogighopa is a small, lit-
tle out of the way place on the banks
of the turbulent Brahmaputra river.
It has np . buildings worth the
name, If you are to go to the other
side which is the main line of Assam
State, you have to go at present by
means of ferry. There are no good
roads branching off from Jogighopa
to other parts of Assam through
which the goods that are to be car-
ried could be carried. Then there is
the problem of steamer navigation.
Navigating upstream from Jogighopa
is a difficult and precarious proposi-
tien, ¢t present, because of the up-
predictable nature of the Brahma-
putra river with a heavy silting on
its bed. By having a railway line
from Jogighopa, you will have to
build an entirely new terminal sta-
tion, and then some time or other,
it this railway Jine is really to serve
the needs of Assam. And all our
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defence requirements, perhaps you
have to build on an entirely new
bridge across the Brahmaputra which
will cost about Rs, 11 crores to Rs. 12
crores. On the other hand, Gauhat
is there. I am not pleading for Gau-
hati, and I do not belong to Gauhat'.
But I am looking at the moment from
a more practical point of view, Gali-
hati is the biggest city of the State
of Assam and it is truly said to be
the gateway to Assam. At present, it
is connected with the rest of India.

Mr, Speaker:
time is up.

The hon. Member's

Shri Swell: For me, speaking in
this House is always a bugbear, a
struggle with the bugbear of your
bell. I am not even half way of what
I want to say. There is a more im-
portant thing with which I am more
concerned and about which 1 would
like to ask the Minister, and that is
about the construction of an aero-
drome in Shillong. I have not finish-
ed even with the railways. I plead
that you should be pleased to give mes
a little more time.

Gauhati is connected with the rest
of India by a new bridge as the Minis-
ter knows, and it is already a terminal
station. Very little will be invested
by way of buildings and other cons-
truction. There is a network of roads
and railway lines running from
Gauhati. The whole of Assam wil] be
catered to from Gauhati. The only
point that I can mention in favour of
Jogighopa is that it is nearer to Sili-
guri and it will take much time and
money at present to construct the rail-
way line. If pou take several things
into consideration.—the construction of
the bridge from Jogighopa to Goalpara
which is on the other side of the
Brahmaputra, I fear that even on
strict financial consideration, the Gau-
hati proposal is a better one than the
Jogighopa proposal. I am putting it
to the Minister, and I would like to be
enlightened about it. I would like to
know whether, even at this time, he
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jg willing to change the railway line
from Siliguri to Jogighopa to Siliguri-
Gauhati.

Then I would like to refer to another
jmportant thing, namely, the aero-
drome in Shillong. Sometime ago, in
reply to my question, the Minister of
Transport said that the subject was re-
ceiving consideration of the Govern-
ment. Sometime ago it was given out
in the press also that the work of
constructing an aerodrome in Shillong
would start sometime in winter. But
after that, nothing else has happened.
I am told that a suitable site for this
aerodrome has already been selected,
and I am told also that at a short dis~
tance away at the dam site of the
Umtra hydel project, there are already
heavy earth-moving machinery which
are not being fully used. They can
easily be employed on the work of
constructing this aerodrome. But with
all that, nothing has been done,

As you know, Shillong is the capital
of the Assam State. It is also g very
important military cantonment. I sub-
mit that even on pure, military or de-
fence considerations, this aerodrome
is a must. I submit that we have to
fight the Chinese, whether the Chinese
attack us or not. Again, that is an
academic question. But it will be wis-
dom on our part to assume that an
attack will come sooner or later. I
submit that if we are not to damage
the morale of our fighting forces, the
morale of the country, we have to fight
the Chinese and drive them out. We
have to fight them in Assam, first in
the mountains of NEFA, and than if
necessary in the plains of Assam.
Then, if necesary, if the worst comes
to the worst if the Chinese, by a quick
pincer movement, could cut off, the
neck, that is, the narrow corridor
which connects India with Assam—
if the Chinese cut it off, still, we have
got to continue fighting the Chinese
from the hills in the southern part of
Assam. On top one of these hills
Shillong is situated. It provides a
very ideal ground for guerilla warfare.
We must continue the struggle. If we
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do not do that, if we give up Assam
easily, as I fear at one time we nearly
did it what would happer? The Prime
Minister, while the Chinese were
pouring down towards Tezpur, went
into air and said that his heart went
out in sympathy for the people of
Assam. We all felt that the Prime
Minister and the Government sitting
at New Delhi had abandoned us. Let
us not commit the mistake again, and
if you are going to continue to fight
the Chinese out of Assam from the
hills, where Shillong is situated, there-
in comes the logic of having an aero-
drome in Shillong, because, at that
time, your communication between
Shillong and the rest of India will only
be by air. I put it strongly to the
Minister of Economic and Defence
Co-ordination that he should kindly
think of this, if he has not thought
about it, and if possible to revive this
question to have this aerodron -~ in
Shillong.

Sir, T have two or three more points,
but since you have rung the bell. I
shall keep them for other suitable oc-
casions.

15 hrs.

ft fae T ®8 (W) @ AR
T HEAT AERT, qgT & qIT A W
fawsr qT HUAT AUAT G A9 F oqr
@t g, a3 § 91T /7 gEQ wEA
5q fawa § @1 wmean g, o faai
qTAF g |

fafew e & fofoed & gaw
FTEH Q4 A AT UG AT IH F
fars s Aw M fafa ag &
ARSEIYR & 9T, sief F1 & WY qrem
g UF W 9FqR § | a2 fafeedy
T @9 g, 6 e ¥ W Y
AT s T #7 a7 A ¥ F
IR AF I 3@ ¥ AT JAATAT T
2 5 37 O <l o fafeed &
o mreey faer wa E fwew g
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fad o F o a5 &1 afaq waew
7t &1 & fafoe wwg § @
area g fs g fafeed &1 9w
I WgE § 99 gng . fafaedy
TR F 71 § % fog OF 3 aw
FT 59 TG 8, Iq@ Fr @ A @A
F@ FfAA T OAT & ? OF TS
73 aftfeafa oo @ § 9% o a3
w31 s & fr ogama fafeed &3
FFATEAT F14 T @r g 1 & g9 MY
& NT F q97 4T AT FAT g | &
fafeeT wgiam #1 aqerr Swar g
fe f99 & a9 g0 9= g9 I 1 F=9TA4T
& W 3a fafea #¥ ifas wmasa-
FATHT &1, I9 F WA & T@H F1, IV
& qF ¥ 1Y FT AT TR X AT
TR T w3 AL Ovar ot saTd duw
# gt o fw fve w1 & wnmE
wSTE # 2W FTHATE! 4T FHAAT &<
&I |

feda fafaeg| & grarg § & ame-
gt gT &7 & TF FWI MG g
FRATE | el I H WA 1 69 §
a3t AT FAifeT dRA § 1 agt .
gz w1 a1 gax Fust Fv e faerd
qgdr 8, WK 9 #ex afew qT oY
Fogi #) faad Y 9 ¥ agy ¥R
¥ faor gFa & 1 78 aofifeafa @ g o=@
fr @ dRA & A=< g TERHfes
i § | a8l a% f& geA e M
%, FUST #Teq &t W "AewEfes qamA
g W FG N ¥ I8 TI4T WA F q0E
W A feard  ggq § g g7 s
21 T arde dfgg 9T wug foeEy
S oY Tt IS W qrAl # frer wa
19T 3 HRA 9T g7 A faan
g9 F 9@ 79 Gl |

IR 3T # ot oY =i oy A1
& qT9 ST Y € 99 F avarw § & #3471
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s ifF R i a@R fs
fral M & § F1% A i qos §
9T g T gl 99 0% 5 gus fay
AUFETAST WRT F F0AT 979 | & WA
37 F fatmr &0 aw wfgsa §
ITF A ITIGUE | T AT A IN
93 T FE AEYST SIEAS HORA
Frari gl § HIT AR [T HFAFET
2, a7 gak amnieqwq fafae -
T FT IH 9L 647 AT Ffgy fF Y
AN gary fafeed w1 srasgsaml
#r R ggEAr =@ifgd ST & 9geEN
¥ g fay I aar § Fr 92 sy e
gt w1 aar | §Y TF wr IR W
¥ fw 9 faegw agge , Su T &0
&0 g3 & Star 5 wrEw fean mar @ Y
g aF ©d % {50 Iy T 7%, o
ax 97 swlawfar a7 awg, ot f5 39
FT TEAGET W @, TIA ™ 7 B
qg aF 9F St &1 9w g fraw
T 1 guh FY ama g fF o g
¥ ¥ Ty g A qfdfenfy § ooy W
T T A oA 2 F1T ALY 2, QA
Ay faer, &1 fazare & 1 & o A
T @ I § |

59 F gy foadt e dRAw
qfsas JFET A § I9 F WF 7 HY
gl fafret 7Eea # Jav &
T@AT ATEAT § | WRAE F9 § o N
T & § gt § M7 foaer ot
T & § aadt § 97 F 7oA 7ga
AT § | OF gFaAe T AE o {7 e
a1 Zow &Y § AAMHT AT | 9wy F
FaaT T g {7 9ai gow R §
Y S FAE T IF F W @A AT
g & faw #v fovrm a8 8 1 gEa
TN &7 F F@A § § 73 a9
&Y T AT I Y qATHS A FAT vy Ay
FrEd: 9T @A § ferwa @t
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fF wra ¥ oF N9 AF gax feaEde
1 A ML F 915 Fg fawy 5 7
T AT FAT | T gF Y AATH
Y Wt | ATET AT § I KT qEAar
fr wHe ¥ FAdE § g qfsaqw
JFT A F SO FAR T F
qrFe I Al I AT FT AT fa@amw |
I R AT T IAS H FE S0 GHAT
o1, 93 98 TN &1 9 § fF Al
T gAIR I G | 9w gu § fee
gz 7& ¥ o1 aFar fF 3T F Ariee
w1

o qF g W ¥ FWar F o
faadT WY agw, farat M T
g 9 & e A et & o gfed, oY
T § {5 g it 7F fegmam ¥ aw
& T gwdt | M3 faw owy FgR F
T avge T o T AT R AR F AR
eR T faemma d wm ) &+ &
fafaeer wRIeg &1 s fawen fF
Iz TR 2w F fay faqy gamg FY
T & fF gwmTE AmiE S oagw
QAT § qE Yoo AT gRoo To,H
st & 1 o & X fRaweax foam av av
I FT &R LY To g7 ATHT A1 I FT
m?xooﬁoglmmwm
QR T 29 TCE W@ & 1S3 ¥
g faa @ ot Ser /T
Wgud 1 F Iy g TR §
wifg? a7 98 & (% Tq-T a7 FIA
GRS @@=l g1 F a1 AT SR A
fergeam & & aw g T w® § 7
A feded falfaed #Y a8t @<t e
¥ oT9 g 7 AT FE @I AT g
W A T AN A FER AT #
ST F T FT ARSI FHE F IFT
femr g, waar oxfue faar 9@ &
T AW F AL HEIF A& a9H |
& @ ) ]y & 97 HOwTEE AT
g fr g oua 3 4 e srasawal
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¥ o g g agw s fawa
Wt faRel ¥ WA WMT @A GRA
IR @, w1, |

#gi o Y @rea 7 Fa1 % Aes-
oy F=t 5t Yo Yo FowHTART farww
N AT E | I F g W AW @
T FEAT ATEAT § | GHIR A 9% g0
wf g1 9T § SF T AR e o
I | T TF QT ITATEEl a9 AT &
o FaaT &1 & AT F17 FEL T G |
g fomer | & oy off o= g7
w97 AAT TR/AT | F FT Fg fAfwe
0 =fgy fF gw feam &9 gar
JAMWIITG@IE | FTRAT I F &
HTEHT T BT THRATT F o1 FT a14T
T AR a2 93 fafaeed Y a%war &
e, AT T aeTEFH AR g f a2
faal ¥ 9 AR F9T X AW | TR
& QS § W F T, S & g,
JH F AR A AT FEAA AT
TFY § | GHIR T § T FT A0
TEwET go £ 5 9w F ww, & qan
fagama FXAT §, g0 FAT A4 F WM
T TR T & | T T I T W
AT THX ¥ TWAE FWQ@ A TEAS
TR QAW #1 7 oY feafa § 9@ awg
CS I A

& ovq § F99 TF 19 W9 F qOHA
TG AFEA | A AT AR 2T |
FFR Y & 99 @ & 99 & 0F FW
1 UF AT § g AW ) AW F gud
AR AN & 9 1 & g e g
f o @ § o) W ogs 8 uw
IIT @AW AR T, WX 9 A
¥ oft g7 I FREAT A QoA § Ay
QT FW A A F 87T W AT fF
T A | ¥ 7@ gL 1 gffeata
% gT F 9T 7
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T TRl F GE AT BN GEAR
AT g F WA IO FT qAT HL@T
g

Mr. Speaker: The hon. Minister.

Shri T. T. Krishnamachari: Sir,
may I know what time I have?

Mr. Speaker: 1 was told that he
required only half-an-hour.

Shri T. T. Krishnamachari: That
will be about the time that I may re-
quire. Thank you,

Mr. Speaker, Sir, I rise to speak
before this august House with a cer-
tain amount of trepidation largely be-
cause I have no achievements to show
to my credit, but I am emboldened
by the friendly reception that my
Demand has had in this House. I am
particularily grateful to my very good
friend, Profesor Mukerjee, for having
struck the tone when he spoke yester-
day. In fact, Sir, whatever doubts
hon. Members might have in regard to
the utility of this Ministry and its
capacity to contribute effectively in
the various tasks that have been, at
any rate, vaguely assigned to it, no-
body has said that I am unfit for the
task though I myself feel not quite so
confident, I saw in g paper this mor-
ning that I have been “under fire”.
Well, I did examine my coat today but
s:\v that no part of it had been singed.

Sir, the need for a department of
this nature in the present context is
something for which ther are parallels
in other countries. I am sorry my
hon. friend Shri Mathur is not here.
He mentioned that there is no parallel.
I am evén more sorry that after his
effort here he got ill. I have no doubt
hon, Members of this House will join
with me in wishing him a very speedy
recovery. There is a parallel in Eng-
land which is rather hidebound in re-
gard to tradition. After considerable
amount of hesitation, in 1942—1I believe
% was the 10th February, 1942—they
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created a Ministry of War Production
and assigned that job to Lord Beaver-
brook. Shri Mathur mentioned that
Lord Beaverbrook did not stay long
and indicated that the job had gone
into desuetude. It did not.  Lord
Beaverbrook gave up the job in a fort-
night, I understand, largely due to
reasons of health and his place was
taken up by Oliver Lyttelton who
subsequently became Lord Chandos.
Thus, when I was asked to take up this
job Itried to find parallels in the various
countries which were engaged in
similar effort and I came across a de-
finition of this particular type of work,
not analogous but similar, in the ap-
pointment of the Minister of War Pro-
duction in the United Kingdom. 1
would like to read just a passage {rom
what Mr. Oliver Lyttelton said on
24th March, 1942 in the House of
Commons:

“ 1 think it is the wish of the
House that I should deal first with
the powers that have been con-
ferred upon me. I would like to
make it clear that they are the
powers for which I ask, and that,
as far as I have been able to see
during a short study of the prob-
lem, they are both adequate and
precise. They have not been in-
corporated in a White Paper, and
I am sure the House will agree
upon two things. The first is that
to work upon a charter over such
an extremely wide and varied field
would be extremely difficult and
would involve a very long docu-
ment of almost legal precision
when something much more flexi- \
ble is required. Secondly, I think
it must be conceded that the actual
control over certain vital supplies
and services will count much more
than any paper mandate.”

Well, Sir that perhaps fits in with the
broad picture of the duties that the
Prime Minister has assigned to me.

I also found a paralle] in the United
States. They experimented with &
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number of institutions before they
finally came upon the idea of appoin-
ting a person with no fixed responsibi-
lities for any department, They ap-
pointed Mr, John Burns and gave him
the task of co-ordination. I think the
office was called the Office of War
Mobilisation and Re-conversion be-
cause the problem of mobilisation also
meant re-conversion, and the duties
that were assigned to him were very
wide and would not bear of any pre-
cise description.

Shri Heda: Was he a member of
the Cabinet?

Shri T. T. Krishnamachari: Un-
fortunately, the position of a member
of Cabinet in the American Govern-
ment is rather vague, He was, I think,
almost a member of the Cabinet and
I think he had very wide powers.
Sometimes he was nicknamed in a
manner which I would not like to re-
peat here. But these are the two
analogies that exist so far as the cre-
ation of a post similar to mine is con-
cerned.

Sir, hon, Members know that when
I came here in June, on 8th June 1962,
we had no emergency in operation.
But I was given the task, by the Prime
Minister, of economic co-ordination
without naming it specifically. The
machinery that was created was called
the Special Economic Co-ordination
Unit functioning in the Cabinet Secre-
tariat. It was a very difficult task to
undertake because economic co-ordin-
najon, as hon. Members have envisag-
ed, is a difficult one. But I would
like to say that the Special Economic
Co-ordination Unit, which is still pre-
served, has done some very very good
work. It would not be proper or fitting
to say what it has done because it will
reveal defects in certain mechanisms
of Government which it is not proper
to reveal, but I would like to take
this opportunity of expressing my gra-
titude to the Secretary of the Special
Economic Co-ordination Unit who
acted as my colleague and blazed the
trail for this purpose of economic co-
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ordination in a manner which, I think,
was admirable. Unfortunately, exi-
gencies of public service has deprived
his services so far as I am concerned
and he is funtioning in the Defence
Ministry. I mean Mr, Rao. To him
I owe a deep debt of gratitude for
having blazed the trail of a type of
work which is very difficult to do
normally,

Sir, now, since the emergency start-
ed, this nebulous assignment, which
was not of my seeking, was given to
me and I had to take over the Supply
Department, notionally only because
the presiding deity of the Supply
Department is my very valuable cel-
league, Shri Hathi, and I think, again
I have been extremely lucky. For a
person who is not quite so wise, I think
I am lucky because 1 have a very
valuable colleague to help me, and the
House would have noted from the
manner in which he was responding
to the various questions raised how
valuable a colleague he is.

The Supply Department itself has a
history behind it. The same is the
case with the Technical Development
Department which is called the Deve-
lopment Wing. They were off-shoots of
the last war and were then function-
ing under a Member for Supplies—I
believe it was Shri Ramaswami Muda-
liar. He controlled not merely supply
but he had also under him the Direc-
torate-General of Munitions Produc-
tion and the entire industry; he had
control over raw materials and the
development department which was
formed for the purpose of advising
the industry, the eitire civil sector of
production in so far as it related to
war effort and even shipping and
movement. It was a very very wide
job that Shri Ramaswami Mudaliar
was entrusted with. After the war
these departments started splitting.
You had the Industries Ministry which
had both the civil and development.
wing. It was again split in 1951 and
various changes have taken place, so
much so now six ministries do the
work of one Ministry—that was the
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Supply Ministry during wartime, To
say that the Supply Department was
something negligible or was function-
ing somewhat lethargically under
certain ministries is not stating facts.
The Technical Development Depart-
ment has now been taken away from
the Commerce and Industry Ministry.
Some hon. Members have raised ob-
jection to it. I think there is a case
for having the Technical Development
Department under a Ministry which
has no specific responsibilities, be-
cause the Technical Development
Department serves a number of Minis-
tries today, namely the Defence Pro-
duction Department, Heavy Indastries
‘Ministry, the Steel Ministry, Indus-
tries Ministry and International Trade
to some extent and so on.. Therefore,
it is perhaps good that it is under a
Ministry which has no specific res-
ponsibilities,

To sum up the totality of my res-
‘ponsibilities, there is the Supply De-
partment, the Tchnical Dvelopment
Departmer.t and the Special Economic
Co-ordination Unit which was created
in June.

An hon, Member said this is top-
heavy. I do not know if it has really
gone into the budget demands, but it
is said that a number of officers and
men were employed in this Ministry.
I believe, we have not even employed
the sanctioned strength. The sanction-
ed strength is 246. We have got only 222,
Also, a part of them work as liaison
officers for the Supply Department,
which was in existence before. Some
of them work in the Technical Deve-
‘lopment Department and, one hundred
of them, all told, are in the Special
Co-ordination Unit, which existed be-
fore. Therefore, what is left to the
Co-ordination Ministry as such, might
be top-heavy to some extent but, I be-
Eeve, as a man of some experience, I
rather prefer, in being top-heavy than
having a middle spread. 1 think my
bon. friend who warned me would
perhaps be also believing in course of
time that the middle spread is rather
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bad and top-heaviness is better.
Actually, we are working with a few
officers.

Shri D, C. Sharma: Both are bad.

Shri T. T. Krishnamachari: Thefr
are not burdened by files. The
officers are mobile and have to take
certain decisions without any delay.
1 am perfectly satisfied with a top-
heavy department without the ap-
pertenances that go with a depart-
ment according to Secretarial practice.
If my hon. friend thinks that I should
have one Secretary, 2 Additional
Secretaries, 4 Joint Secretaries, 8
Deputy Secretaries, 16 Under Secre-
taries and a proportionate number of
Superintendents, that is not my way
of doing the work and when my hon.
friend succeeds me in this job, I sup-
pose he will arrange it in a different
way.

In regard to specific problems that
have been mentioned here, I would
again express my gratitude to my col-
league for having dealt with them
very effectively. But there are a few
which I think the House would expect
me to deal with.

One matter which is really not pri-
marily my concern but in which I
have been the target of attack is the
Farraka Barrage. I have had some
very choice expressions about my
proclivities and my capacity mention-
ed in certain newspapers coming from
friendly Bengal. In fact, it was one
of these rare instances where I was
innocent. _Even at the risk of reveal-
ing official secrets, which I do in the
presence of the senior colleague to
my right, all T said was that either the
Farraka Barrage should be expedited
or we should think of a bridge, or at
least we should think of three or four
ferries.

An Hon. Member: Is that enough?
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Shri T. T. Krishnamachari: Not
enough, but that is a substitute. It
is something like what Pancha Panda-
vas were asking the Kauravas—just
enough space to put five pins in. That
is all that I asked. Well, I am ac-
customed to being the target of attack,
bricks thrown at my head and I am
not worried. But I want to mention
to my friend that I am not at all guilty
of having delayed the Farraka Bar-
rage. In fact, if I have my way, I
would like to get it expedited much
earlier, not in 1969 or 1970; I want
the target to be 1967 so that it might
be completed in 1968,

The other matter which he men-
tioned, and in which I am deeply in-
terested, is the Barrackpore trunk
road bridge. Though it is not within
my province and is purely a State
subject, I shall certainly make en-
quiries and find out if I can assist in
any way.

Shri Mathur referred to one or two
other matters, like the speech of
Shri H V. R. Iengar, complaining
about the delinquencies of the Techni-
cal Development Department in regard
to the supply of some equipments
needed for vehicles. I understand that
the Technical Development Depart-
ment is not really responsible for this.
They have now got the equipments and
they are going to assemble the vehi-
cles.

The other question raised was: what
is my position vis-a-vis my colleagues,
I am a colleague of 17 other people,
and my position is that of a colleague.
Shri Singhvi mentioned about Primus
inter pares, Yes, the Prime Minister
is No. 1 among equals. I am a equal
among equals. I do not arrogate to
myself any particular position . Why
should I ?

Shri Kapur Singh (Ludhiana): More*

equal or less equal?

Dr. L. M. Singhvi (Jodhpur): More
equal or less equal?

Shri T. T. Krishnamachari: The
other question that was asked was
whether I had differences with my
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colleagues. I think one of them men-
tioned my differences with Shri
Chavan, the Defence Minister. Well,
if two people do not have any differen-
ces all the time one of them is com-
pletely useless. I am sure, many of
the hon. Members who have levelled
that accusation against me and my
colleagues are married people, and I
am sure they have differences with
their wives. Still, they live together
and work together. I would also like
to mention, if I am not flattering my-
self, that when I left Government in
1958, the Prime Minister was kind
enough to write a letter to me in.
which he said: we have agreed, and
we have disagreed often times leading
to arguments, but we were working for
a common objective, namely, the
development of the country; therefore,
we worked together. So, when I had
the privilege of disagreeing with my
chief, I have no doubt my other col-
leagues would also allow me the pri-
vilege of disagreeing with them. And
disagreement does not mean quarrel;
disagreement means synthesis. We
work together, we work for a common
task. I am not going to come and say
that my colleague, this or that Minis-
ter, has not done this or that. I might
have a different view when he holds
one view, ‘but we ultimately come to
some agreement, The reason why an
old man like myself without a specific
responsibility is given this job is be-
cause I have no axe to grind, no case
to urge. When we have difference of
opinion, sometimes we come to a mid-
dle of the road view; sometimes, they
agree with me. In fact, in quite 3 lot
of matters in regard to foreign aid and
various other things, I have to work
with my colleague, to my right. I do
not think there were many instances
in which I had to trouble him at all,
because I have found the Secretariat
extremely co-operative. Also, he had
given instructions to them. Well, if
anything goes to him, he tries to see
what can be done about it. I have no
trouble at all,

It was also mentioned by one of
the hon. Members about the Power



JOOI5 Demands

[Shri T. T. Krishnamachari}
Ministry having done something in
spite of me, They can do it. If
they do anything in spite
of me, I shall be very glad. And
I shall not be sorry. But
that particular reference was
to a conference which was held
by my Secretariat where some syn-
chesis was arrived at.

In one sense, since I have no spe-
cific responsibilities and since I do
not want and shall not claim any
credit for any act done by Govern-
ment, my position is easy. I can go
and tell people “do this” or “consider
that” or “do it in a different way”.

One hon. Member referred to the
Secretaries’ Committee. I receive the
minutes from the Secretaries’ Commit-
tee. I think the Secretaries are im-
bued with a sense of urgency, with a
sense of purpose. There is no question
of any quarrel in this matter, We are
here for a big job, and I do not think
there is any hesitancy on the part of
other Ministers to co-operate. There-
fore, I would like this ghost to be laid
at rest that the purpose of creating the
Ministry for Co-ordination is to throw
the apple of discord in the harmony
that already exists or prevails in
Government. I, for my part, am per-
fectly sure that none of my colleagues
dislikes me, none of my colleagues dis-
likes to co-operate with me. Very
often, I do not have to go them at all;
I get things done at the slightly lower
level, if I want anything to be done.

Shri Banerjee and a few other hon.
Members had somewhat, perhaps jus-
tifiabily, mistaken the dutieg of this
Ministry for the duties of Defence
Production. In fact, as I said, Defen-
ce Production is separate wing. But
I have a lot to do with it, undoubted-
ly, because Defence Co-ordination
means Defence Production and Defen-
ce Provision. That is where my hon.
friend from Assam comes in. He
asked me why I felt that Jogighopa
was necessary. For the purpose of
defence, for the purpose of strategy
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we wanted an additional line.  The
dovetailing of the broad guage with
the line that exists now to Gauhati
would not serve the purpose. In fact,
if that line would serve the purpose,
we can improve the signalling arran-
gement; we can improve the, various
other operative mechanisms. Then a
second line may not be necessary. It
may ultimately be necessary but it
may not be necessary now. The
whole idea of Jogighopa being select-
ed was that it would serve as an ad-
ditional feeder for strategic purposes
and would enable ug to use river when
we wanted. Of course, the river is
trickly and treacherous and we will
take care of it.

The other point that he mentioned
was about the crossing-over. When
the time comes, possibly in the Fifth
Plan, there may be a bridge. I can
tell him that if he goes and have a
look at Jogighopa, he will find that
there is no place over the entire Brah-
maputra Section that is more favour-
able for a bridge to the other side
than Jogighopa where the river is
controlled by two hillocks and hence
the river cannot be treacherous.

Another matter which he menioned
and which I might as well deal with
is the question of the aerodrome at
Shillong. I am not in a position to
say precisely what is happening. But
one thing I can assure him and it is
that if the military needs then there
would be an aerodrome on the other
side of the Brahmaputra near the hill
areas. Where it will be will have to
be decided by the appropriate au-
thority.

I now come to some of the points
raised by my hon. friend, Shri Nath
Pai. I wish I could deal with the
other points made by hon. Members,
but there is not much time. I always
like to hear Shri Nath Pai. He is re-
freshing, straight, direct and he does
not mince matters. But I am afraid,
there ig not much that I can tell him.
He has posed a number of questions
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all of which are very germane in re-
gard to the working of the Govern-
ment. While as an individual and as
a member of the Cabinet I cannot take
full responsibility—I cannot give him
the assurance that I am going to do
this and am going to function in such
a manner that all the deficiencies
which he has mentioned in the Gov-

ernment would be overcome—in fact, -

I might perhapg depart from my own
canons, that is, not to speak of inten-
tions and  achievements to make
known some of my intentions in this
Tegard.

I have often felt what the position
of this particular Ministry should be
after the emergency goes—and I hope,
it will go soon. The Ministry can
function as a very useful apparatus of
‘Government and help our economic
development more especially in the
direction of planning. We are now
envisaging to set up with a very
small staff a resources organisation
which will deal not only with the
raising of resources but also with the
apportionment of scarce resources.
The Technical Development Depart-
ment has to be enlarged. The only
difficulty as he himself mentioned
was the finding of the necessary tech-
nical personnel. That is our main
bottleneck. But when I find them,
my intention is that we wil] have 12
directorateg and every directorate
will have a planning section sp that it
can feed the Planning Commission so
far as this work of industrial develop-
ment is concerned.

He very rightly mentioned this
question of manpower. Manpower is
not a problem confined merely to the
Industrial Management Pool or to the
Administrative Pool, but it ig a very
much wider concept which has to be
grasped and a proper organisation set
up. I quite agree with him that at
the moment it is divided into various
ministries. The Labour Ministry has
something to do  with it. Technical
education is in the hands of my hon.
friend, Shri Kabir.

Commission has got a cell and the
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entire manpower as such ig with the
Home Ministry. They are assisted by
a smal] section. They are going to
have an Applied Manpower Research
Institute to assist them. Sometimes
these have to be brought under one
umbrella because the basic defect, so
far as I can see, in our economy hap-
pens to be two things, namely, the in-
ability to get the resourceg needed
because of lack of foreign exchange
and the technical manpower necessary
for augmenting industrial production
for both of which, I think, for some
time we may have to look for help
from outside. But I believe at some
time my colleagues and the hon.
Prime Minister will permit me to set
up a manpower cell in a ministry
which is independent and which has
no specific responsibility. I think, the
ideas that have been thrown out by
Shri Nath Pai would be very useful
in that regard.

I think, Industrial Management Pool
is a necessity. It cannot be disband-
ed. It has to be enlarged and its
coverage made wider. The Adminis-
trative Management Pool is equally
necessary and so there i a question
of planning. The point that he has
mentioned that for 90,000 workers in
the ordnance factories we have only
300 supervisors is known to me. We
want to remedy it. But it is not quite
so easy because supervisors and en-
gineering personnel do not grow on
trees. So, we are aware of the fact
and I am glad that he has underlined
the fact.

I think, with all these things that
we have in view today with regard to
the expansion of Defence Production
apparatus, not merely modernisation
of the existing factories but also build-
ing of new factories, we nesd a lot
more men. We have to train them
and, if necessary, we have to get some
foreign personnel for this purpose. I
am glad, he has touched upon this
point. I would like to assure him that
we are seized of the problem though
the solution of the problem is not
quite so clear.
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He hag made a mention of non-uti-
lisation of aid and what I am going to
answer to the Americans when I go
to America. This is another problem
which I have been engaged in almost
from the time I came into the Gov-
ernment. There has been some back-
log but I think we are catching up.
Therefore I can make a better show-
ingthan what I would have done
otherwise. I think, the warning that
he gave me is correct. In fact, I for
one welcome criticism. In this huge
complex of Government apparatus
which is attempting enlargement in
various sectors, we are bound to fail
in certain places. There is no harm
in admitting that we have failed in
this, that or something else, because
it ig an almost impossible task to be
perfect. We can only become near-
perfect by criticising ourselves. All
criticism of the nature that has been
thrown out in this debate, I think, is
welcome. Therefore if I do not reply
to these individual criticisms or points
made by hon. Members, hon. Members
can depend upon it that they will all
be looked into. If they want any
answer, we will try to furnish it to
the extent of our ability.

I think, I have more or less come to
the end so far as the points raised by
the hon. Members are concerned. I
think, what I have said here, though
not adequate, forms a very usetul

supplement to the very elaborate
speech made by my hon. colleague,
Shri Hathi. Probably if I am here

next year and it I function in the
same way, perhaps I might be able to
say that we as a Government and not
I as a head of a department have been
able to do something better. But I
think that is all that I can promise
now. One year ig so far away that one
cannot say what may happen.

I am most grateful to the House for
the very kind reception that they
have given to me.

Dr. L. M. Singhvi: While conceding
ane of the points of my criticism the

APRIL 16, 1963

for Grants 1002C

hon. Minister said that it is true that
the Ministry’s set-up is top heavy but
that it is more efficient. I should like
to know whether the Organisation and
Methods Division of the Government
have been advised that it is the more
efficient way of functioning; if so,
whether the necessary reforms are in
the process of being carried out and
whether this was also the piece of
wisdom which had come when he was
the Finance Minister in making min-

" istries top-heavy and thereby making

them more efficient.

Shri Shahm Lal Saraf: In my speech
I had made two points. One point
that I made was whether avoiding
overlapping of departments and dup-
lication would be one of his jobs. The
second point was whether attempts
are being made to build up a massive
base for defence production for the
future. Is that alsp his job and is he
doing anything with regard to that?

Shri T. T. Krishnamachari: I am
afraid, I had not made myself very
clear probably because of my inability
to express myself clearly to my hoa.
friend Dr. Singhvi. I do believe in a
top heavy administration at the
Centre. The Centre must have officerg
who will be able to take decisions and
not function through Clerks, Assist-
ants, Under Secretaries, Assistant
Secretaries and all that. On that we
join issue. Therefore, if ever I have
anything to do with advising the
Government, I would ask the Govern-
ment not to have a tehsil office but to
have an office where each person will
take the responsibility and come to a
decision. Then, I think, we will have
smaller number, lesser housing, less-
er space and, I think, we wil] func-
tion more effectively. I do not agree
with my hon. friend. We look at the
thing differently altogether.

So far as the issues mentioned by
the hon. member are concerned, it is a
matter of striving to see that there is
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no overlapping and I would like to
say one thing here. Some hon. Mem-
bers quoted from the Eastern Econo-
mist—Sir, forgive me for taking two
minutes time—about the Supply De-
partment. It would be completely
wrong on my part to say that any de-
partment ig corrupt. There are cor-
rupt individuals somewhere here and
there. I do not think I have ever ex-
pressed that the Supply Department
is corrupt. Well I might have felt
that the department wanted a lot of
reorganisation, a certain amount of
mechanisation, a certain amount of
shedding. That is probably true. I
do not think I said that any depart-
ment is corrupt much less any de-
partment over which I am presiding
and I know nothing actually about the
details. I cannot make a generalisa-
tion. So far as the overlapping is
concerned, some overlapping is inevi-
table in the way in which the Minis-
trieg have been organised. I think, {he
Ministries will be reorganised some
time, but even then some overlapping
will come because humanly we are not
perfect. We only learn by trial and
error. But, I think, it is a goal that
‘we have to strive for.

Mr. Speaker: The question is......

Shri Joachim Alva rose—

Mr. Speaker: No more questions.

Shri Joachim Alva: On a point of
order, Sir.

Mr. Speaker: Point of Order?

Shri Joachim Alva: Perhaps I have
not raised a point of order in this
House for the last 15 years. This is
the point of order that I want to raise
now. I do not wish to emulate my
honourable friend Mr. Hem Barua.
But this is my point of order. On the
last occasion, during the debate on the
External Affairs Ministerial Demands,
I had referred to Dr. Girja Mukerjee
as a very competent Press Attache
who was also author of German books
and gaid that he should not have teen
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allowed to go out of the External
Affairs Ministry. You, Sir, interrupt-
ed me saying that no servant of the
Government, no officer of the Minis-
try, should be referred to by name. I
bowed down to your ruling. Now—I
do not want to deprive Mr. Rao, Sec-
retary of the Defence Ministry of any
tribute paid to him by the hon Min-
ister—today Mr. Rao’s name has been
mentioned. I had once in the past re-
ferred to the very distinguished scr-
vices of Mr. S. Dutt now secretary to
the President, and, I think, your dis-
tinguished predecessor ruled that I
could not name him. Now, Sir, I
want you, once for all, to lay down a
rule as to whether officers of the Gov-
ernment can be referred by name or
not. If high-ranking officers can be
referred by name, I want to know
why not the persons like Tungara-
mam the electrician or anyv ordinary
man in the street, who renders gcod
services to the country cannot be re-
ferred by name. I beg of you to give
a ruling on this.

Mr. Speaker: The rule is very clear.
No officers are referred to by name,
either appreciated or deprecated, in-
dividually. But now to tell him why
some time ago, some months or a year
ago I had interrupted him at some
time— I do not remember the cir-
cumstances; I do not remember t{he
environment and I forget altogether
what the case was—I have no answer
just at this moment. Then, casually
he referred that he got assistance from
an officer. There was no harm in
that. If he had gone further, proba-
bly I might have interrupted him g8
well. I am sure the Ministers have
some privilege in that re:pect. Other-
wise, if any Member is mentioned or
any individua)l is mentioned, certain-
ly I do interrupt and T did the right
thing when I interrunted tne hon.
Member at that moment.

Shri Joachim Alva: Sir, the rule is
not clear.
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Mr, Speaker: The rule is clear.
There is no ambiguity about it. respect of ‘Supplies and Dispo-

sals’”

DeEMAND No. 13—OTtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
EcoNnoMic AND DEFENCE CO-ORDINA-

Shri Joachim Alva: We are small
fry. (Interruptions)

Mr. Speaker: Small fry do not do

like that. It is admitted cn all hands TION
—he must have no doubts—that he is
not a small fry but a big fish. “That a sum not exceeding

Rs. 52,15,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Other Revenue Ex-
dent, to complete sums necessa_r}: penditure of the Ministry of Eco-
to defray the charges that will nomic and Defence Co-ordina-
come in course of payment dur- tion".”

ing the year ending the 31st day

of March, 1964, in respect of the DemAND No. 116—CAPITAL OUTLAY
heads of demands entered in .the OF THE MINISTRY or EcoNoMIC
second column thereof against AND DEFENCE CO-ORDINATION
Demands Nos. 11, 12, 13 and 116

relating to the Ministry of Eco- “That a sum not - xceedizg
nomic and Defence Coordination. Rs. 92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Capital Outlay of the
Ministry of Economic and De-

IxT)

fence Co-ordination’.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of tne order
paper, be grante? to the Presi-

The motion was adopted.

The motions for Demands for Grants
which were adopted by the Lok Sabha
are reproduced below.—Ed.

DemaND No. 11—MINISTRY OF EcoNo-
MIC AND DEFENCE CO-ORDINATION

“That a sum not exceeding
Rs. 15,41,000 be granted to the
President to complete the sum
necessary to defray the charges DEPARTMENT OF PARLIA ARY
which will come in course of pay- AFFAIRS

ment during the year ~nding the
31st day of March, 1964, in res-
pect of ‘Ministry of Economic and
Defence Co-ordination”.

15.44 hrs.

Mr. Speaker: The House will now
take up discussion and voting on
Demand No. 108 relating to the De-

AND No. 12— SUPPLIES AND partment of Parliamentary Affairs.
Disposars DEMAND No. 108—DEPARTMENT OF
A AR A
“That a sum not exceeding PARLIAMENTARY AFFAIRS
Rs. 2,94,81,000 be granted to the Mr. Speaker: Motion foved:
President to complete the sum
necessary to defray the charges

which will come in course of

“That a sum not exceeding
Rs. 2,90,000 be granted to the Pre-

payment during the year ending
the 31st day of March, 1964, in

sident to complete the sum peces-
sary to defray the charges which
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will come in course of payment ~
during the year ending the 3ist
day of March, 1964, in respect of
Affairs”.”

There is real jubilation that this is
the first time that we are discussing
this Ministry.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Second time.

Mr. Speaker: Then Mr. Kamath left
us and, therefore, there was the inter-
val. Now he has come again and so
we are taking it up again.

The Minister of Parliamentary
Affairg (Shri Satya Narayan Sinha):
It was casually taken up in the course
of the supplementary demands; not
the demands proper.

Mr. Speaker: He is right in that res-
pect. So, thig is the first time that we
are discussing this Ministry. It is on
that account that we have allowed a
small period this time. We will en-
hance it next time when we discuss it.

Does Mr. Kamath want to move his
cut motion?

Shri Hari Vishnu Kamath: Sir, 1T
beg to move:

“That the Demand under the
head Department of Parliament-
ary Affairg be reduced by Rs. 100.”

[Need for more efficient planning
of Government legislative and other
business for the Sesions of Lok
Sabha(1)].

Sir, I request that the time may be
extended to 2 hours. We have to dis-
cuss the demands for grants of the
Finance Ministry today upto 6.00 p.m.

Mr, Speaker: The Finance Ministry
hag to be given six hours—one hour
today and five hours tomorrow. To-
morrow at 17.00 hrs. we have to put
the demands to the vote of the House.
We have now got 1 hour and 15
minutes and that should be enough.
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Shari Hari Vishnu Kamath: We
might sit up to 6.30 p.m. today.

Mr. Speaker: The hon. Members do
not desire. The Members should res-
train themselves from making long
speeches,

Shri Hari Vishnu Kamath: This is
the first time that we are discussing
it. The time is short,

Mr, Speaker: Therefore, there
would be short speeches. Shri H. N.
Mukerjee.

Shri H. N Mukerjee (Calcutta Cen-
tral): Mr. Speaker, Sir, this is a rare
pleasure as you have already indicat-
ed and I am sure that the Minister for
Parliamentary Affairs would partici-
pate in the debate in the spirit in
which we also are participating.

Mr. Speaker: Exactly at 1645 hrs.
I would be calling the Hon. Min'ster.

Shri Hari Vishnu Kamath: You may
kindly call him at 5.00 p.m. It is our
request.

Shri H. N. Mukerjee: Sir, in the
House we learn a great deal and 1
remember how Sir William Anson
who wrote on the Law and Custom of
the Constitution, after he became a
Member of the House of Commons
discovered a great deal of what he
never knew Dbefore. In this House,
for instance, we learn from books that
the Speaker never speaks but we dis-
cover that the Speaker has to speak
copiously sometimes at the cost of his
lungs, outsoaring the din that prevails
from time to time.

Mr. Speaker: ‘That is only under
compulsion, not voluntarily,

Shri H. N. Mukerjee: I know, Sir,
I said, ‘has to speak’.

Our hon. friend, the Minister for
Parliamentary Affairs, for instance,
has a splendid speaking voice and‘
there is no comparable inhibition on-
him. But except on Fridays when-
with trepidation he announces the
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programme for the next week or so,
‘he hardly speaks. But he knows at
the same time that whenever he
speakes he gets applause. Even when
he opens his mouth and putg his foot
into it, the applause follows. I do
-not  know in my experience of any
other Member of Parliament who has
had the distinction of being applauded
every time he opefs his lips.

In any case, our Minister has a job
of work to do and in a manner of
speaking he does it well. In England
the Chief Whip is a powerful political
personality who is consulted by the
Prime Minister on even Cabinet
-appointments. I do not quite know
‘how powecerful our Minister is in rela-
tion to his party colleagues. But he
has been in Parliamentary life since
perhaps the middle-thirties and he is
now a Member of the Cabinet for
which I congratulate him. He should
have been a Member of the Cabinet
@ long time ago.

I found in a book written by our
Ambassador in Iraq, a very dear
‘friend of mine, who has been a mem-
ber of th's House for ten years, Shri
Sadath Ali Khan, a reference, which
T found to be very handy, to our Min-
ister and the work he does. I am
-quoting from his book Brief Thanks-
giving. At page 54 he writes about
‘him in a very complimentary fashion.
{ am quoting;

“A three-line whip from the
popular Chief Whip and Minister
of Parliamentary Affairs Mr.
Satyanarayan Sinha crowds the
Chamber with Congress M.P.’s.”.

"Now-a-days, I am afraid that a three-
line whip or an oral injunction does
not seem to crowd the House with
‘Congress M.P.’s, and instances have
occurred when in spite of the bell
ringing and the Chief Whip and his
deputies running about the place, this
House could not be filled, and our
‘friend Shri Kamath only a little
‘while ago got up one day to insist
‘that there should not be a division
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and there was no division, And that
was a rightful demand.

What I mean to say is that it is the
job of the Minister of Parliamentary
Affairs functioning as he does to
ensure, and he can ensure with the
serried ranks behind him, attendance
in this House, but he cannot often do
50, even though I am told in this book
that a three-line whip—I do not know
if he sends out four—or five—line
whips, now which nobody reads be-
cause of the length—once upon a time
did the trick of making Members
come to the House.

This book goes on to say:

“Mr. Satyanarayan Sinha, an
experienced parl amentarian is
ubiquitous. Perhaps, by nature
restless, he gives the impression
of being in two places at the same
time. He is exquisitely dressed
and has a fondness for heavy
Indian perfumes.”

Referring to me also, he says:

“Once the Deputy Leader of the
Communist Party, Shri Hiren
Mukerjee. ...

Mr. Speaker: His official duties
should be discussed, not his personal
things.

Shri H. N. Mukerjee: Referring to
mc aiso,—a very irreverent Member—
he says:

“Once the Deputy Leader of the
Communist Party, Shri Hiren
Mukerjee referred to him as the
musk deer. The wits also call
him His Fragrance. But Mr.
Sinha is incapable of an ill-natur-
ed retort, for which everyone
regardless of party affiliations res-
pects him.”,

Apart from respect, we all like him,
a much more important matter, but
we like him to organise his work a
little better than he has done so far.
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Shri Joachim Alva: I think my
hon. friend should also quote from the
penderous book on The Indian Parlia-
ment where the Minister has been
referred to in a very complimentary
manner. It was written by Mr.
Morris-Jones, a British political pro-
fessor who came here. He has made
a laudatory reference to the hon.
Minister.

Shri H- N. Mukerjee: I am also
veferring to the hon. Minister in very
complimentary terms, I have said just
now—perhaps my hon. friend did not
hear me—that we have not only res-
pect for him, but we al] like him.

Mr. Speaker: Only the perfume was
extraneous; all other things were rele-
vant,

Shri H. N. Mukerjee: I referred to
the perfume because on so many
occasions we fight in this House; then
we go out and we shake hands and
after the hand-shake, the perfume also
lasts for quite some time.

If 1 may borrow from the vocabu-
lary which I have associated very
often with Shri Kamath, a every good
friend of mine, I may perhaps say in
@ more serious way that there has
been on the part of the Minister of
Parliamentary Affairs consistent, per-
sistent and insistent failure in arrang-
ing smoothly the business of Parlia-
ment. And I wish to say that he
should not blame Members of Parlia-
ment who s't on this side, Mr, Kamath
or me here because it is not our
business. I know that we also have a
vesponsibility in keeping quorums and
that sort of thing. But when the
Government has such a massive majo-
vity, it is not entirely our business.
It is the Minister of Parliamentary
Affair’s headache. Then again, in
Parliament, we are bound to have all
varieties of people, and when I think
of mv very dear friend Shri Kamath,
I think also of his former chief, the
great Netaji Subhas Chandra Bose, and
I am reminded of what I had read a
long time ago, that there are two

238 (Ai) LSD—T.

CHAITRA 26, 1885 (SAKA)

for Grants 10030
sorts of people; some are born to
shake empires, and some to move
amendments, and Mr. Kamath has
such a flair for moving amendments
that here in this House... (Laughter).

In any case, if we only think of the
few days ahead of us, only the other
day the Minister told us that the
House would rise on the 4th of May.
If only we think of the number of
hours available or given to us by God,
sunlight and all the rest of it, and
compare it with the number of hours
already allotted and to be allotted to
such things as the Hindi Bill which
was brought up by Shri Lal Bahadur
Shastri the other day, then there is a
discrepancy. Already there is this
discrepancy, and I am sure Mr.
Kamath is going to refer to it in
greater detail.

If I give another instance, this ques-
tion of the standing committee on
public enterprises as been a fiasco
for quite such a long time, and only
the other day, on Mr. Kamath’s insis-
tence, you were pleased to observe
that this matter is hanging fire for far
too long and something should be done
about it. And I do not quite under-
stand why the Minister of Pariiamen-
tary Affairs who is so popular, who
commands so much strength, should be
so shaky and so jumpy about what
the other House is going to do. Is
not the Congress Party a unified
party? Has not the Congress Party
support in both House of Parliament?
Cannot the Congress Party secure the
support of this House ahd the other
House to an agreed process of activity
in regard to the setting up of a par-
liamentary body to look after these
statutory corporations? Why should
the Parliamentaryv Minister exhibit
this fear of the other House? Even in
regard to budget discussions, the gene-
ral discussion started in the other
House first, because the Parliamentary
Minister came and told us that there
was no work for the other House to
do. Wag that an argument? Is the
other House to be summoned and given
jobs even though there is no work for



10031 Demands

[Shri H. N. Mukerjee]

them to do,—and we have to go out
of the way, we in the Lok Sabha to
which alone the Ministers are respon-
sible, have to go out of the way to
accommodate the other House? 1 do
not wish to say anything in disres-
pect of the other House.

Mr. Speaker: That does raise con-
troversies when we discuss those
things here; and they find opportuni-
ties for discussion, and this chain goes
on, and we have already seen......

Shri S. M. Banerjee (Kanpur): That
House should be abolished.

Mr, Speaker: . . that when once
this chain starts, there is no end to it.
Therefore, we ought to exercise some
@estraint on ourselves,

Shri H. N. Mukerjee: I am per-
sonally prepared to exercise all the
restraint in the world, but it is rat-
her difficult when the Government
here the Minister of Parliamentary
Affairs goes there and takes his seat
just like that. When he has got his
party commanding a majority, a com-
fortable majority and a convincing
majority in this House as well as in
that House, this sort of thing happens.

My grouse is not against the Rajya
Sabha. My grouse is against the
Government of this country which is
controlling the majority in both Houses
of Parliament and is not able to
bring both Houses of Parliament
to a concordant mood, in so far
as the proposal of Government
itselt is concerned. That is why
we feel from time to time that Gov-
ernment has even to consider the idea
of examining how far these Second
Chambers including the other House
are superfluous or not. I have to say
this not because 1 have any animus
against the other House. Our own
party people are represented there
fairly effectively, and I have, there-
fore, no animus against the other
House. I want also that it should
continue as a forum where the people’s
aspiration can be expressed. But I do
want Government to function in a
very much more effective fashion, and
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that is the job of the Minister of
Parliamentary Affairs.

I know that the Minister of Parlia-
mentary Affairs on one occasion said
in a very disarming fashion,—which
is why we like him; I have no time
to quote from this—he said on the
8th March, 1963: You just tell us
what we can do’. That was the way
he put it. He makes a mollifying state-
ment of that sort. But it does mnot
absolve the Minister of responsi-
bility,

I say also that the Minister has the
responsibility and the obligation of
having more serious consultations
with Opposition Groups. When you,
Sir, were elected ag the Deputy-Spea-
ker, you were a Member of the Op-
position. I do not want to rake up
old histery, but at any rate, we thought
that better conventions were going to
be started. But every time there is
the election of the Speaker or the
Deputy-Speaker, the Opposition Par-
ties in this House bring up this mat-
ter that there is no prior consultation
and there is not even an idea ever of
having a Member of the Opposition
elected to high offices comparable to
those of the Speaker and of the De-
puty-Speaker.

Then, again, all of us in this House
have been disturbed by the pheno-
menon of scenes being perpetrated.
The qther day, for instance, something
happened about which we are all rat-
her ashamed; all of us have to share
the obloquy of what happened. We
cannot merely ask a few people to go
or suspend them from membership.
After all, the stain touches us also. I
do have a feeling that it is the job
of the Parliamentary Minister to have
prior consultation with all groups, to
anticipate difficulties, and especially,
in difficult circumstances, to meet
people, to talk to them and find out
what can pe done.

The other day, for instance, after
the Socialists and their colleagues
walked out—we now discover Shri
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Frank Anthony, who is not here,
thumping about the place. We get a
peculiar phenomenon of the angrezi
hatao people on the one side and the
angrezi chalao people on the other
carrying on a controversy, while, if
there was previoug consultation initiat-
ed with people on this side specially
when a thing like the Hindi Bill, of
paramount importance to the country,
is on the anvil, surely everything
could have been managed in a better
way. But I do not think these things
are done in a proper fashion. That is
why I do believe that the Minister of
Parliamentary Affairs hag g job of
work which he does not take as ser-
jously as he should.

16 hrs,

Take, for instance, the Consultative
Committees which are there, which
are no substitutes for the Standing
Committees, which could perhaps be
brought in. It is a bigger subject.
But he does not apply his mind to
thege things.

I repeat that I have no animus
against him. He knows that there is
complete cordiality. Maybe some-
times the atmosphere in the House
becomes a little difficult. We appear
generally perhaps somewhat hum-
ourless because I have no doubt we
function largely in a language which
ig not our own, a language in which
we do not initiate our own thoughts.
We are as good a club as the House
of Commons ever has been in our own
way, in a different way, no doubt. But
we are as good a club as the House
of Commons. Our personal relations
wil] continue to be extremely cordial.

I only want to say one thing. I have
noticed—I have also remarked to some
friends who talked to me—that the
Minister of Parliamentary Affairs is
feeling rather nervous. He need not
be nervous. He should be optimistic.
And about optimism, I am reminded
of a story. An Irishman fell into the
water. He was drowning. There
were people, his friends, watching
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helplessly from the bank. But even
as he was drowning, he waved to them
and said: ‘Don’t worry, folks. There
is land at the bottom’. That is the
spirit in which I expect him to be-
have.

Shri Kapur Singh (Ludhiana): I
rise to praise the hon. Minister of
Parliamentary Affairs and not to cri-
ticise or oppose him. Criticism is
done if you want to condemn or ycu
want to disable. I have no such de-
sire and there is no such occasion. I
do not feel called upon to oppose him
becauge opposition becomes necessary
only if there is non-accommodation
from the other side. That is not the
case here. Therefore, what better
compliment could I pay to the hon.
Minister of Parliamentary Affairs tian
this that although as an occupant of
Opposition Benches and, it is my desire
to wound, I have no heart to strik:.

I have watched the performanc: of
the hon. Minister of Parliamentary
Affairs on the floor of this House as
well as in the deliberations of the
Business Advisory Committee, and at
both places, he is as efficient as he is
amiable; particularly in the Com-
mittee proceedings he displays him-
self as sartorially correct and as By-
ronically elegant as he is crisp and
businesslike on the floor of this House.
In Committee work, he likes to cap his
remarks with poetical observations,
and although sometimes apocryphal, it
cannot be said that they are always
beside the point,

Coming to the Report of his De-
partment, it shows that the hon.
Minister is capable of combining effi-
ciency with economy. Instead of
yielding to the general failing of be-
coming more and more expensive to
the taxpayers, he actually shows a
smal] saving of, I think, a few
thousand rupees. A cursory glance at
this Report shows that he has done
a good job of work during the year
under review.
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Having said this, I should like to
add that the true import of this Re-
port has not in what it says but in
what it fails to say. Our erstwhile
brothers, the Chinese, have a saying
that the deepest truth lies where the
word is not spoken. We alsp have a
metaphysical tradition which asserts
that our comprehension of reality is
the subtlest and nearest to truth when
we comprehend the unstruck sound—
anhad shabd, as they call it.

The report before us says nothing
about the Government-and-the-Press
of the country. It is so because ours
is a democratic country. It is right-
ly so because we in this country have
a press which is completely free, It
is a Press which takes np orders from
anybody, from any quarter, much less
from the Government. Our Prime
Min’ster, however, has recently made
some observations on the Press of our
country which I should like to quote,
with your permission. At the closing
session of the Seminar on the Indian
Press organised by the Press Institute
of India and the India International
Centre, he said:

‘“How a small group represents

freedom of the Press! Although
it may not be interfered with
by the Government, surely the

power of money itself is a very
important element which inter-
feres with the freedom. Big in-
dustries owning newspaperg may
or may not interfere with them.
But the fact of big industry by it-
self owning newspapers or chains
of newspapers cannoi be said to
give them the kind of freedom
which an independent editor has”.

Be that as it may, I have nothing but
the highest praise for the free Press
of our country, despite the increasing
whispers which sometimes one hears
about certain romantic happenings.
Mrs. Grundy often asserts, and all of
us know, that there exists some kind
of a matrimonial alliance between the
press of our country and the Govern-
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ment of our country. Being free, this
matrimonial alliance ig in keeping with
the ancient traditions of our country,
that of Gandharva marriage. Our an-
cient texts of Kamsutra tell ys that
this kind of alliance takes place with-
out anybody being a witness to it ex-
cept the full moon. This kind of ai-
liance is supposed to exist between the
Press of this country and the Govern-
ment of this country.

Mr. Speaker: And the full moon

is the Minister of Parliamentary Af-
fairs?

Mr. Kapur Singh: No, Sir. I am
coming to what the status of the
Minister of Parliamentary Affairs is in
this alliance. Full moon, as an an-
cient Rigveda text says X H94Y Ta:
full moon represents completely that
of which there is no objective wit-
ness. Full moon represents that area
of the human mind where reason and
rationality and principles do not en-
ter but emotions and sentiments are
the determining factors.

Shri Tyagi (Dehra Dun): Because
it gives rise to tides in the ocean.

Shri Kapur Singh: It gives rise to
tides in the ocean, also in the human
heart. And it is to this latter tide
that I am coming, what type of tide
it might give rise to, what type of
tide it ought to give rise to, and what
the hon. Minister of Parliamentary
Affairs ought to do about it. This
matrimonial alliance, it is being
said....

Shri Tyagi: Matrimonial alliance?

Shri Kapur Singh: Gandharva
marriage.
Mr, Speaker: Shri Tyagi feelg in-

terested in matrimonia] matters.

Shri Kapur Singh: I very much un-
stand his interest and I sympathise
with him,

Shri S. M. Banerjee: It is too late.
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Shri Kapur Singh: It is never too
late; it is a good thing for Shri Tyagi

It is further being said, Mrs. Grundy
says it, that this matrimonial alliance
is being kept in good trim by the age-
old methods of whispers of love, of
communications of silly-nothings
through telephonic conversations. It
ig further being maintainell in good
shape through frequent grants of gifts.
Government advertisements are being
mentioned in this connection. I per-
sonally know nothing about this, but
I merely wish to say that this being
the position, it is here that the hon.
Minister of Parliamentary Affairs
comes in. I expect him to exercise
his powers, his undoubted influence as
the male partner of this marriage, to
see that his better half, the lady, pays
a little more attenion, confers scme
little more favours, on the poor coun-
try cousins of the Treasury Benches
who are the Members sitting on Op-
position benches.

In the hope that my suggestion will
be accepted by the hon. Minister of
Parliamentary Affairs, 1 'geg to close
with a prayer for his long life and
prosperity, by saying:

“ g9 gaETHT W g a3,
R R P gi fav o9 g\’

Nt TR (G . HHE AZNET,
fafst e qifFaied THTE @
Ttz fedies 37 9T § 999 M uTE
¢ fame Gearsad F9ET 1 A g
¥ T F =g gxar § F g fafeex
AT TFAgTHeLT THa FT gaa AN
F g FR G A AT § AFT Haw
¥ag A AT AT 1 g I R
TE qE § a1 9 7GI, TG Fed & AfwT
I F F g, @, Fed T E | zEfed
< & {3 T ST gRE ST F T i
F A FSTE AR HWY ]| AW
TR e i 30
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gt aF g9W F g fawaw
qUA T FATF & A ag T g¢ §F
g & fF ag Staet cate 7 far smar
€ MY gw 2Ed £ v oia ey fadas
zaar famg ¥ fau sarr @95 M
ST % T1 I IgH § ALTHE IR TGy
g T s9 & fag sares T € aar
2 A ¥g faar smar € fF gqr ad &
AT g8 &9 3% wafy F W< qO & <47
g1 FAIR O1H AR TG T g W a|T
g FX & A1 AT § WK Aforewme
1 @ A9 fwa smar g 9T ST 9%
dw yfammeaf v aaT € 1 Sy
T & g faar san g fw o sy @
IR 9T wWg AE § W I e
F g AW Fgw @ g fw
fagm #1gred § W@ RS SIOT
it g & ard § 1 ofnw 5
¥ & f s 91ET 1 91T any
faerar & | T F qFIES AR HE|r
AT A F FT07 T QAW Frew g,
@ A FUT F ArEE qAH QA
W F TR W FT qga AT A,
=M% e 71 awa fawan € Wi ag ot
afews ¥ famar &1 fafeeT wme
qfearieq TEEg F 99 IS0 IS
THAT TET G & & @ foqeT & Wi
fog w&1T & 98 fearze g@r =1fed 1
gafae AT F547 € 5w oew ¥
=+ et fawmg & fou o
T g o g g A S @Ay
=few #i< 79 & fore wigk e 3o
TE & 1 1A =ifgw )

T A9 97 @y e w1
g & o & A9 wifmaried Sfew ©
feara F 9T g A arar g 5 awie
THNCE FHET ¥ AIAT agi ghAT
R e ¥ R &
T f5 9w dfew 1 m N
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AT FIT AR AT F ST HAT
H Q1 A7 I T & I NN
79 ¥ & frlt @1 qafas qwreEd
FHE T TR T 507 | Sfeg 9g
2 fr qifraTie) F9ET § g F7
FYTET § SaTeT Fea ™ foar 91 | fag=g
TEaTEEd TNl ¥ fafaeet #gew
TE€T T WA Tt § fagag &
i ¥ ez fafsg a3 & ¥fss A
Fg1 g fF Faa g & wutw T
21 SRR T A g AR are
Fomagczg AR ¥ faar fafem
& foar fF w=@T Wy arar SR T
F oY aIAT § At S faw wrA arar
Ig qx maE w741 gfewmr @ ?
T A FE & o grew 7 A F wdy
TF AT 1 T § SF FT FILT FA
@ & fr fafreet @ige &0 0 wa-
TF o1 § PIF A qAY AT fawAw
F a § fa=re fafrm o 7 &
X &g FTY T qETg Ao fF
I IW g F Fvafesm @R
qrar § ?

& o1 w3 qea) FY WTATT 7 HOAT
sTare frerm W@ g &
It qF 9% afEdd # g
T AT WHGF § | FHL T WA
7 Y ag QO BT 1 <Y qwg w;
T wegy ST HTRGF qgarat g
¢, ATl 7 vt g g 7 Y @
2 9% fF w9 g wEew A §
AT I @ FIE AT G T g
ol A% TTH T Tae § a7 AT oAt
=g 99 @I & wT e w4
TG T, WGl Ted § &T7 a4l g
et & A% gafan g aweEe arat
FY St fewrFeda § a8 & w7 FY A
fafreeTares & A @A aRAT §
T e ¥ ¥ 9 fewredw § 1

APRIL 16, 1963

for Grants 10040

e @ g T WRfew
g WUl TR TE® ¥ q@T |
AfF 9ax ge AwfE & ar wREwW
AfRdr § @ IO gwIy 0EEH
AR G$EFEN #7 9qig wgl A Sy &
AR AL FT FAT TAT F=a1 HY v
g1 TR OEW WINRE (A F1 oA
=TT el STHTT TF2 & qaa & fad
FH g forerar =few ot f et adf
faear 8 1 dR 98 fF g o
Fiat ¥ fafwex wre qriwarded
wead fagdw a1 o9 gwefag fagal
¥ faax fafm o R @1 &
mit a8 @ § 1w ag A ad
FGT QY 9 a¥g ¥ g9 # a1
¥ ag w@rfase W wWieT g1 @Tar &, 4y
axg ¥ 7g farmr o & a0 W@
s @ fF 3 R sgrTafagEs
T 1

Shri D. C. Sharma (Gurdaspur):
Sir, the hon. Members who have pre-
ceded me have discussed the Ministry
of Parliamentary Affairs at three
levels. In the first place, they have
tried to throw compliments to the
Minister of Parliamentary Affairs in
the most encouraging fashion. I join
with them and say that our country
is very lucky and our Parliament is
very fortunate in having a Minister of
Parliamentary Affairs who is not at
all a controversial figure and who is a
friend, guide and adviser not only to
the Government, not only to the
House, but also to the Opposition
Parties. I will be failing in my duty
if I do not say that our Minister of
Parliamentary Affairs has done a
wonderful job of his very very difficult
work. I wish Mr. Feroze Gandhi
were alive today to say all those
things which he used to tell about the
Minister of Parliamentary Affairs. I
do not want to discuss the perfumes
or their qualities but I must say of him
that he is a gentleman very rare in
this world of today; he has absolutely
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no rancour and no malice and he
makes friends with everyone very
easily. If any Opposition Member says
that he is not consulted, I do not
think that he ig duty-bound to consult
every Opposition Member. Sometimes
I feel jealous of those Members when
he goes and sits with them for such a
long time; he never comes to the Cong-
ress Benches and sits with us. He
even sits with Mr. Kamath who made
a name as a dissenter and who will trv
to go against any establishment that
we have.

The kind of things that some of my
friends expect from the Minister of
Parliamentary Affairs are not to be
had from any human being in this
world, howcver ¢nzitcd he may be.
For instance, it is said that he should
be like a drill sergeant who should
ensure Members’ attendance at all
times of the day and night. 1 do not
think that anybody can do it. 1 do
not think that thig is done in any
Parliament in the world. I think it is
in our Parliament that we have a
statutory  attendance register. I
do not think that this is
done anywhere else, in any de-
mocracy. I do not think that any
human being, unless it be Hitler,
would be able to ensure attendance of
the Members of Parliament at all
times of the day and night. If a man
thinks like that, I think that he feels
that the Members of Parliament are
worse than kindergarten children. This
is something which cannot be expect-
ed from the Minister of Parliamen-
tary Affairs.

There are some friends of mine who
make use of adjectives which are
sometimes very self contradictory.
They specialise in that. They say he
has consistently failed to arrange the
business of the House. If the arrange-
ment of business of the House is an
example of failure, I do not under-
stand what we mean by the success-
ful functioning of this House. Every-
body knows how much time is allot-
ted. You distribute the time between
the Opposition and the Congress
Benches. You guide and advise us.
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Somebody was talking about matri-
monial alliance and Gandharava mar-
riage. So far as the conducting of the
business of the House is concerned,
because of the happy marriage bet-
ween the Lok Sabha Secretariat the
Speaker and the Minister of Parlia-
mentary Affairs .... (Interruptions.)

Mr, Speaker: Speaker need not be
brought into this alliance.

Shri D. C. Sharma: Things which
we have not been able to do have been
foisted upon the head of the Minis-
ter of Parliamentary Affairs. For ins~
tance, we have not been able to arrive
at any decision so far as the formation
of a committee for public undertakings
is concerned. My hon. friend who
talked like that thinks they are liv-
ing under an authoritarian Govern-
ment. In fact, their whole view of
life is authoritarian and if sometimes
they have a democratic head over the
authoritarian shoulders they cannot
get away from the authoritarian philo-
sophy of life which they have imbib-
ed al] these years. I think that to say
that it has not been done is a siur
upon democracy. Democracy, as you
know, functions slowly but surely, and
authoritarianism, as you know, func-
tions quickly but disastrously. I think
if we have taken a little more time
than necessary for the formation of
this committee on public undertaking,
it is a tribute to democracy. It shows
that we want to have something by
which our functioning could be made
very smooth.

It has been said that the Parlia-
mentary Committees have not been
working very well. I think I would be
failing in my duty if T do not say
that the Minister of Parliamentary
Affairs, during his tenure of office,
has made the function’ng of parlia-
mentary business in this House a
mode] for the other democracies to
follow. I believe in some matters we
have gone even further than the House
of Commons which claims to have had
a democratic functioning over several
centuries. We have gone further than
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that. I ask my hon. friends whether
the assurances that are given by the
Ministers are not taken note of. I
think no democracy in the world takes
those assurances so seriously as the
Minister of Parliamentary Affairs, and
I am glad to say that 97 per cent of
those assurances are fulfilled.

Shri M, L. Dwivedi (Hamirpur): 99
per cent,

Shri D. C. Sharma: I think that is
a great tribute to the tact and shrewd-
ness of the Minister of Pariiamentary
Affairs. Again, I find that there he
has been able to give the private
Member some kind of dignity, some
kind of prestige, which was not to be
found in the good old days. Where
was the private Member then? The
whole thing was Government-sponsor-
ed, and al] the time was taken by the
Government Bills and other things.
Now, we find we have private Mem-
ber’s Resolutions, private Members’
Bills, etc. The House of Commons
appointed a committee on procedural
reforms of the House of Commons
and they came to the conclusion that
60 per cent of the time should be taken
by the Government and 40 per cent
should be given to the private Mem-
bers. 1 find that so far as that point
is concerned we have done much bet-
ter, without appointing such a com-
mittee. I think that the Government
takes only 40 per cent and the rest of
the time is given to the private Mem-
bers’ Bills and Resolutions. I do not
think any other democracy’ in the
world has got what you were pleased
to call 3 No-Day-Yet-Named-Motion,
half-hour discussion, etc. All these
things show how well the rights of
the private Members are being res-
pected. I think for that the credit
goes to our Minister of Parliamentary
Affairs,

But he has one disability and dis-
advantage. There are some persons
who try to throw their weight about
even when they have only a little
office to bear. There are other per-
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sons who bear their office very light-
ly and do not let anybody feel that
they are mighty and great and proud.
The difficulty with him is this; he
tries to be a friend among friends and
an equal among equals, and a co-part-
ner among partners and a democrat
among democrats. Therefore, we do
not find that kind of attitude about
him which wil] inspire awe or which
will create trouble or which will
create or give an impression or a sense
of authority.

In the end, I want to say that a
Minister of Parliamentary Affairs like
the one we have is a blessing. I feel
that as time goes on, the private Mem-
ber in this House will have a better
time in this House than he has in any
other democracy in the world. Also,
he will try to see that the Government
does not monopolise as much of aut-
hority and prestige and power as
against a private Member. The pri-
vate Member has a special reason to
thank the Minister of Parliamentary
Affairs,

I do not want to go into details of
everything. Only one more point I
want to make and it is this.

What is the budget of the Minister
of Parliamentary Affairs? I think even
the amount spent on stationery by
some Ministries is higher than the en-
tire budget of the Department of
Parliamentary Affairs. T would like
that the Minister of Parliamentary
Affairs could have a bigger budget to
deal with, so that he could be of
greater service to the Private Mem-
bers. Government can look after
itself.

He has been a great friend of
everyone of us. It is not a question of
a Congress Member, a PSP Member or
a Member of any other party. He is
a gentleman who inspires love and
confidence and respect. I know there
are certain persons who will find fault
even with the sun and the moon and
with everything. It is not for me to
do so.
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In the end, I would like to say that
we are very lucky in having a genial,
shrewd and kind-hearted person like
him as Minister of Parliamentary
Affairs. He is efficient, his is the
efficiency of the gentleman and not
the efficiency of a soldier or drill ser-
geant.

e WEE A FHA |

oft e fag  (F7am) - weww
TENRT, =1 #9% fag AT a3 WEa 91
AT qTE § | TR T G197 ARH
forar & 1 g8 fw 97 F7 &= goT egH
W@ fram =fee

weaw WgRd : 39 qEd A |
Y FTHT |

=t g fag : T 7 37 feerwa
T TTEH Wt T faar § 1 e s WY
g A ES REfF aw & feqew
1 A fgae fa=wd

werw wEEa w94 fafan
0% qfAamd S0 THIN 94X qd &

far & @ ?

=t gy fag S &, o q@
QY fae 2 9 | I F TR AR 9"
fae e fod g

qew wEey o A Fwa 4

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir, when I sat listening to
my hon. friend, Shri Hiren Mukerjee,
and heard him through, I was rather
disappointed, because I missed some-
thing which we always have in his
speeches. While not even hig best
friends would accuse him of any capa-r
city to shake empires or move amend-
ments, I have always associated with
him an outstanding ability to recite
Sanskrit slokas with a perfect Oxford
English accent. I am sorry in this
particular speech I could not hear even
one Sanskiit line with an impeccable
Oxford English accent.
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Mr. Speaker: He wag al along
saying that Mr. Kamath would do
that.

Shri Hari Vishnu Kamath: T do not
do that. He said something else about
me, but I had associated this quality
with him. But I missed that in his
speech today.

Today ig the first anniversary of the
commence:ent of this Lok Sabha. It
met on the 16th April last year and
today it is exactly one year. It is a
historic day, as you said earlier,
because in the history of Parliament,
even assuming what is laid about Pro-
visional Parliament is correct, since
1952, this is the first time that my
hon. friend’s demands have come up
for discussion in this House. He has
had a chequered career inside the
House.

Shri A P. Jain (Tumkur): A pic-
turesque career.

Shri Hari Vishnu Kamath: He start-
ed as a whip, I suppose, in his eariy
days in tne late thirties of this cen-
tury. Now, through the years he has
elevated himself or rather has been
elevated to the Cabinet rank.

Mr. Speaker: The demands are for
this reason, for what he has done?

Shri Hari Vishnu Kamath: Withou?
this background, how can you appre-
ciate it? ¥ am sure this would heip
everyone to appieciate it. He is a
uinigque Minister in some respects. He
is a Minisicr withcut a Ministry. Thig
is called a aepartment. Still, the mos*
outlstandin:. achievement of the Minis-
ter 1s delineated in the last para of
tiiis report:

There it is said:

“The Department is in charge
of a Minister of Cabinet rank
designated as Minister for Parlia-
mentary Affairs.”

This is a very interesting piece of
information. I do not know why
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this report contains this information.
Then it says:

“He is also the Government
Chief Whip and is assisted by
three Government Deputy Chief
whips...... ”

Not one or two, but three Deputy
Chiet Whips—because he has not
even a Parliamentary Secretary he
must have three Deputy Chief Whips.
It is said:

“....two in the Lok Sabha
and one in the Rajya Sabha as
also by a number of regional
Whips.”

“Reginal” means I suppose “all over
the country”. He must be having
‘many Whips all over the country.
But with these Whips at his com-
mand, I was rather surprised—you
too, Sir, have remarked this pretty
often—that with these three Deputy
Chief Whips at his command and
‘himself to head them all or to top
the list he has not been able to main-
tain the quorum in the House even
when voting had to take place. 1
hope he will look to this and-perform
this duty more efficiently in future.

Now, Sir, I come to the subject of
the cut motion. The cut motion
relates to the need for more efficient
planning of government Jegislative
and other business for the sessions of
the Lok Sabha. It has been our pain-
tul experience almost every session,
of this Third Lok Sabha anyway,
that what is listed in the First Bulle-
tin of the Session is never imple-
mented even substantially. I do not
know why this should be so. I could
understand that in the earlier years,
before he elevated himself as a
Cabinet Minister or he became a
Cabinet Minister, because there is
still snobbery in this world, in the
official world and in the ministerial
world, as a Minister of State for
Parliamentary Affairs he could not
expect, extort or exact the sage co-
operation from his colleagues, the
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Cabinet Ministers as he can and must
now. He is a Cabinet Minister since
April, 1962, and I am sure his Cabinet
colleagues will co-operate with him
more wholeheartedly and more
vigorously than they used to when he
was a mere Minister of State for
Parliamentary Affairs. I hope, Sir,
that before a session starts, that is to
say, during the inter-session period,
the Minister of Parliamentary Affairs
must exert himself and he must
devote more time and attention to
parliamentary affairs and less to
other affairs.

An Hon. Member: Please specify.

Shri Hari Vishou Kamath: There-
fore, during this inter-session period
he must ask every Ministry to supply
to him the Bills that they would like
to introduce and put through in the
coming session. I would request
him, and I am sure the whole House
would back him in this respect, to
tell the Ministries and the Ministers
categorically, even the Minister for
External Affairs, that unless and antil
a Bill is introduced in the first week
of a short session and in the first
fortnight of a long session no attempt
to squeeze the Bills through during
the last fortnight or last week, there-
by stultifying this House, thereby
throttling discussion, thereby hustling
important Bills, would be counte-
nanced. If this is enforced vigorously
and strictly and every Ministry and
Minister is told that this should be
done and unless this is done we will
see to it that the Bills will not be
permitted to be introduced at a later
date during the session—of course,
there may be exceptions and those
exceptions apart this should be a
general rule—then better results can
be achieved. I will give you one
instance. There was the  Official
Languages Bill over which there was,
unfortunately, such a furore in the
House. This Bill was not mentioned
in the President’s Address.

Mr. Speaker: If he will excuse my
interruption—the reply would be
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given by the hon. Minister—I can
assure him that the Minister is proce-
eding exactly on the lines that the
hon. Member has suggested. Yester-
day I had the chance of seeing the
correspondence that he has been
carrying on with the ministers. He
showed me those things. He has been
doing what the hon. Member has
suggested.

Shri Hari Vishau Kamath: I am
glad he is doing it. But I do not see
that he was doing that. The results
are not apparent to the House. That
is why I have to draw his attention to
it. The Official Languages Bill was
not mentioned in the President’s
Address nor in the First Bulletion of
the Session of 18th February. Yet,
suddenly it has been smuggled in and
it has been brought before the House.
I do not know why it has been done
so. What was the hurry, if I may
use the words the inordinate, un-
conscicnable and indecent haste, to
bring this in—I am not against the
Bill, but that is a different matter—
when it is not mentioned in the
President’s Address, nor in the bulle-
tin? What was the point in intro-
ducing it in this session, at the fag
end of the session?

There is another aspect of the
matter. There are three kinds of
business before the House—legis-
lative business, financial business and
other business, apart from the two
and a half hours, that are regularly
set up every Friday for non-official
business. Now, I do not know the
proportion, proportion in point of
time, inter se between these three
kinds of business—legislative business,
financial business and othe business.
I hope that there will be a more
equitable ditribution of time betwoen
these three kinds of business before
the House. It is imperative that in a
parliamentary democracy the non-
official members of the House should
get more time to discuss matters relat-
ing to the people, matter of public
importance. Therefore, more oppor-
tunities should be given for non-
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official motions to be moved in the
House, i.e., subject coming under the
third category of “other business”,
and I hope the proportion of time will
be roughly 33-1/3 per cent for each.

There are one or two other points
I would like to refer to briefly before
I close.

¢

Mr. Speaker: The

should now conclude.

hon. Member

Shri Hari Vishnuo Kamath: Sir you
will appreciate that I have taken
more interest in this matter than
others.

Mr, Speaker: Certainly, he has.

Shri Hari Vishnu Kamath: On the
question of planning the business of
the House, as I said on an earlier
occasion, I do not blame the Minister
of Parliamentary Affairs alone—it is
more applicable to his Cabinet collea-
gues—for the bad planning, chaotic
planning, unsystematice planning,
inefficient planning of Government
business, His activities behind the
purdah, so to say, behind the scenes,
and he comes here every Friday to
make a statement on Government
business. He is more or less behind
the purdah, behind the scene, and
his colleagues in the Cabinet alone
are responsible for this state of
affairs. All the same, he has to face
the odium of the House, becaus2 he
is the Minister responsible for this
subject and also because, perhaps, he
does not enforce, does not compel the
Ministers strictly, vigorously to see
to it that no Bill introduced late in
a session shall be put through and
Bills introduced in the earlier session
will be put through in that particular
session.

One last word and I have done. To
end this bad planning, this chaotic
planning, the Ministries, the amiable
Minister as he is and honourable too,
he will have to learn to put his foot
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down firmly on the Minister, his
Cabinet colleagues—now he is not a
mere Minister of State; he is a Cabi-
net Minister. He has now to learn to
put his foot down firmly when the
Ministers do not comply with his
request regarding introduction of
legislation,

Before 1 conclude, I am sorry, I
have to refer to one little subject,
another aspect of the matter of his
duties with which he is not concerned,
he should not be concerned, but, un-
fortunately, he put his feet into it,
which he should not have done. I do
not know whether he gave his expla-
nation to the House subsequently. As
this was mentioned in the House too,
Sir, I would crave your indulgence to
read just half a dozen lines from the
proceedings of 24th January 1963, this
year. With all respect, I would sub-
mit that he went out of his normal
duties to indulge in this kind of
activity which he ought not to have
done. I did not expect him to do it.
My hon. friend, Shri Frank Anthony
referred to it in the open House too
and remarked thus:

“We seek information—I would
like a denial of it—it seems the
Minister of Parliamentary Affairs
met the representatives of the
Press and made a specific request,
almost a direction, that they
should play’ down, if not black
out, al] critical speeches from
this side of the House.”

That is, from the Opposition side of
the House.

Shri Satya Narayan Sinba: The hon.
Membzr must know that it was con-
tradicied.

Shri Hari Vishnu Kamath: There is
nothing in the proceedings to show
that,

Mr. Speaker: If he hag contradicted
it, why then refer to it?

Shri Hari Vishnu Kamath: It is not
in the proceedings,
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Mr. Speaker: He should conclude
now.

Shri Hari Vishnu Kamath: Before
I conclude, Sir, I am happy that he
nas made a refutation of this unfor-
tunate charge against him. I hope, he
will not do it again.

1 hope, in the coming years he will
secure the willing and whole-hearted
co-operation of all his Cabinet col-
leagues and be dble thereby to plan
the business of this House in a more
efficient, systematic and methodical
manner in the interest not merely of
the Government but of the Opposition,
of Parliament as a whole and the peo-
ple of this country.

&t wo a0 fE@d : AW T,
afeamdl weng fafag ) =
F AT it g IE faoe = &
Feet & fa=nd w7 f5y 1 5 gro Mo
el A @1 a8 Fa1 5 aoe ¥ v @)
ey 1 ¥ faa oz g AT -
a1 ¥ e ¥ g, A% 39 ¥ g siv
AW TEET F 9T FE AR L
Y Qo Ao TSN Fr smAwTr ¥ fay
# FaeAT WEAT g, WK § WA F
g, f& oifaaer oee & ot w/AY
T & o= o+ @ o &
wifs N ST W W AF-IAT
F gfeares § § WY ATAE Gl
F g TEI ofET &1 oFW FW
§ 1T ee @ 99 & faeTe a9 s
g1 5% T+ arq & fawrad A g
R § wgr qwdfeafa 1 o &A% qEv
Tt ¥ 9% W9 ¢ | gEfay aga< gy fw
U7 EHETTHI §1 59 F< 58 9 fa=r]
#3X, AT g §EWi Fo oarq gev |
foe o e fr aodm w7 #@Av
FT G TIAT qET 9T | STET T =R
g §u1 & g, Wifs 7@ W fawa
Fomm g & 3@ wrE fs Tow g
RTHE N7 & 7S =7 @ &, wharerat
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F ane w9 ¢ & fog ¥ g950 74
% W 7€t wferear Sow g1 T § i Ew
T § RIS ¢ET A0 gAT §9R
FW HX7 &Y FAT A7 forw § 5 a2
wfgaremi & a1 g g 71T AT
FRHAT F dTET TF g, 3G ATS Y I°
3

¥ 3@ Ay ¥ mfas T8 wear
gt w5 78 sl w9 § f
TF T F1 FIATE G 87 F LN
F EY faaar, @ otF AT 1 A
ST AT &1 | I §ST ¥ 987 I8 Fgd
g 5 agt ¥ afwErag & Fror %
foaa 91X gv ot &1 33 faEwa
& o agi & w1 7T faadr | §9 At
T, SHT F3AT ¥ 5T F1 37 F ATA-
FTC AT Tifcd, W 95 F14 T a8
& 71 FT g6 & | ;6 oJ1 7ST
for X wEuF WA &7 a1d Fer
FAq0 & T 7, fE o0t afe as g
& TIGTT WL A6 g1 F Heqet At
faer @ gawm w19 7=y Tv A g
F a1 gz FTF &FNT g1 aEaT g 1

T AT FTH T 9T &, T&I7F
FTA FA TH FIA FT A FF F1 I8
FX &, afwT 9 fasT g ¥ weay
F W gz W= 5 o9AsT W aqew
R fir ag Fror gad | &9 agi Jwr @
fF favigt gaeg wmaw #3 % A o
8, TUTIAF oy AT AR TET GIE |

=t g fag g7 T A 9o

Yt Ho o fgady : & sga ¥ g’
FT AIAT AT | T AT F7 A0 TG Fa
T g, Wi ar @ § ) Ffew T Oy
qaEq § A 0T T &

A FHT T A RW F A5 w2
T3TET | S qZ gwar i g qad
FT T FaT TIT FE FA F L
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o F0F & 7 g1 &, AfFT w6 w1
SR ag Wt @ 5 wwew sE
w1 &1 fawrar § 91X QA Ag@Er
¥ fat @@ & gl Y, A fr @
fagrs & ¥t &% § w9 wwg & wigw
far omar & 1 A 390 wEEW ;P &2
WY § I F G a9T ¥ W Ed
faaar &

oF AT gee A s
AT FT 48 AGF §, g7 &1 TqAL
ITM T W §

&t Ko @vo fFAAY : faQw &+
ST T I wfaF LT Frgvan g ?
B SN W S0 a 99 F AT g |
™ o &g s« % faior a=t &
FuaT afaw & a5 & 78 w7 gFav |

(Unterruptions.)
Dr. L. M. Singhvi (Jodhpur):
There cannot be any conversation.

Shri S. M. Banerjee (Kanpur): The
word ‘meharbani’ should be expunged,
TETE WEIA : TS, ME | ATAT
€T qZ AT SAd & fF wwg & &
FTH IT FT TG ¢ | T8 IT 1 I TGV
w1 & & waiene &1 feaar gag
fear s 1 g9 9T & 7 7@ o< foo-
FFTT F W & | 43 §T4T 1 G
FT FH A& Y

&Y /o W0 gAY : & WA g fw
a5 HIT &1 17 g | &9 g6 F-71 997
&1 A1a faar ag o &

TR WA ¢ W G FHE
1 $g w77 § 5 39 T A9 fam, wfew
o9 ¥ a1q &' F F457 )

=t Wo o fgdqdt : =g A 1

99 § €5 9@ F AR G &
eqra sfeg s wred g fF dadn
FTH HATAT ¥ qRIT § FTH TG BT
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[t wo =T0 73]
fFar & | v 1 33 TI A XA
s A feard Y @ FfFw & 9w
et ¥ ¥ g SN WA 5 ¥ I
TG 1 S| T e s W S
fra W& & o< a8 @A g |
# guzan § s g e § 5 ast
safga 1 afgafa #X 7 T
] IT qE FTEREOAT F AR
AT I FFaT § | goied § @@ I
TG TFar | AfFT afs FAME FW
AT FIGT & a1 ITH ATAF  FIAT A
gHTT 47 , AR 3@ fad & @A
T AE A FEE | Fag I A
g 75T fFar | 97 “Readd” gEar R
graa §, faasr  ofedifaw amem
¥ A W@ e | 39y foar §

“Satistically, the apportionment
of Parliament’s time among seve-

ral kinds of business last year
seems ideal.”

st o Wo TSt : TS fz=y
asAr FT Jifsd |

it "o ATo fFAA : FoX FT AIE
a8 § fs wRd ™ T@ wATem W

g

TEqF WEET : F YR AT T TG
W@ § 9z WSt gwsd € | gEfed W
o Fted |

s Ho o0 fg3 : 7w & gadr ana
FN A AT § 1 AR 919 OF fra
& foaaem At & “wveew wTw arfear-
ey foged” | 9z MaadNe W gfear
¥ fewrd §z o qifAad et wowd
T AT Y 1 FHEA EwIo THo
aifed Ww F1 Ox F1eAT I A
e & forast foar & -

“In India this has been achiev-
ed.”
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g & wfaanied &9 ¥ gwdiw
et ® W giawd faaar § s
w9y ¥ foar § 5 o gfaed fafewr
gfqarie ¥ ggegl &1 A ey
g ggi fasi &1

“The new Parliament has per-
haps been fortunate in its first
Government Chief Whip. Mr.
Satya Narayan Sinha brings to his
task a rich politica]l experience.
As a party member, he was Pre-

sidet nf a District Congress Com-
mittee for 17 years....”

“....Qualifications of personali-
ty are more important and it
appears to be generally agreed
that he is both shrewd and per-
suasive, both purposefu] and hum-
orous; it has been said that while
every conversation with him hides
a pegotiation, at the same time
every negotiation becomes a con-
versation.” ’

3 frsqeg ur faemaa & srewr ¥ awi)
aifaaried seod @ & wfg axag
e, AR & SAY wEma g

HATIG FH1qF A 39 wfqaqq ¥«
|T g fF 38 §AE F7 A W AT
T FAA 3 ATE, 29 EATTTo FT |
gEimedi AR g araz 2 frafz
TSI AT AR AVFE a9T & a1 9 &
T ¥ § A feAt % @ 1 2@T s
A 9w e fdl FoEw ¥ oAy qu
HATAT FTH AL FTH FA7am ¢ |

o we¥wes faaat : z9 gaar ¥
o9 &7 F41 whwe g7

= Ro W0 f7adT : & ot At 7%
WIE | 395 M9 919 §F2 FTF A1
gffeafa & scm g9 9T o Hamew
T Fwq st feard § AT TR T=a W=
FOT &, 9 #14 H f@ ger fawoart
J Jat awa TG feard | F4 T @ f
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R FAEET Ay FHAR W wfu-
FI K W AR § o F o w1
& 2, afww 37 #1 Feft A w0
QYT A FTH § I AT AT 1 gAR
fare w4t 7RIz g A [ Q@
@FAIAN G eisma @ ; @
w5t g fr agr feafa &1 oar g7 <=
gag Fag A 9

& 939 ¥ g3edl &7 AT W WK
Y g s TEgar g fF @7t s
AT & T § Tq0 FH AT gaT
TET IAFT FTH T 9 AT § | I
F g g1 Uy ¥ 94% g1 ¢ g9R
o aT g8 9 J=iE fo a ¥ R
T YR TF 0 g7 | FEA 1 o9
ag & 5 afe 15 =0 a1 € @Y vas
TR ¥ Wy a¥ @ar «feq, wiE wiw
FT ALY 93 AT Tfag

sqr f& At o 7 I« o
Ty frg ™ gawr 8 sfoa qu
fevan T & 1 |4 g A At
et 1 wgET Mg & | AT 37 g9y
Y s g g AT A R AT S ae
T AR §  F fer 7 fear 9T
F o Ragg s@ & fad g &)
WiTT 72 U5 g ¥ AT F19 ¢ |
@ aa7 &1 wafeEfae faoag #§
g o =ifea 1 3y gaa § i ome-
3T Jrag fawvg & faq oz w1 afas
a7 feqn wiy | a8 wmeEs § 5
HIFTT IY T &9 T § Ffwa 7@
fazarer & fr sw@ wfus qwa sae=n
e

# =g v & fqg w97 wgRa w7
YTE AT AR FAAT § AITTTT 7|
St & wrgar a7an g fw afs oF sqae-
T w1 g A e@gar wifeq & a
¥ Tq9T F7 F @ & 01 @ $fa-
¥ 1 I ey o @, 99 T AR F™
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g2 fear o 1) 33 A< fawm i
ST fora® a1 ¥ AR Ay @ Ak
I &fee ¥ o9 gog § § W I
afas Fg@ma |

AANT & weg ww & fag Fgw
WA § afeatad S A qEr gm,
forgia o O "z feam SR @
fast & ww frar s @ s AT Q@
FE H{ THTARI HIT IATAATG TGT

# g U HAl qERE F AR
7% gieareg F1 gar$ 397§ W 530
FT g f wfaea ¥ § g9 weedl § 9%
wfas s @H | #X T gfsErm
(@ afqarerg § gg wwer § wIew gEor
FW AR T qFE TG | FF qfA-
ANAT 99 T A1 Q@ W1 f2r &3
TR & W wEE Aee F I o
ToF wfa saeEs § 1 Q1 A gEE
& f& o= gfsaremt a1 W gq afgarew
F1 TQ IO ¥ A §Eg i &
v AT w1fed | §9 giwarad aT
9T FF T FIH, Higa § HL AT
FOT Y |

A TR ¥ @ F 39 §AT Fr
AT FT FEAT F@TE

Nt gmew fag : weme WEN,
a8 Wt QY fATe F1 awg faar S

oo AEed : 7a § fafte gRe
F1 AT AT E |

=t wzare fag : & Faw 1 faae
FT GUY ATEAT § | I8 TAAT a9V qTES
2 & e g 7 faftex e
W WY A 9T SEOS T g |

ST WEIAT : HT A q-ATL F7T
t fF ag T < qEf & @Y w9
Ay frar § f6 o q Qo & gt
frelt @1 & faaTs F19 FIF FT A
a1 g
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=t gae fog @ 7w T A
[ Ay & aE am

TR WEED : W A S |

S gy feg: Wege WEYEE,
# sror sy A § 6 o 0w
fear 1 & zufag 3@ AT 9 AT
qTedi 97 fF & 787 9X faus T d=av
§ W ow fae & fae R b
WA 99T g FT |

AT 97T gATT A A & fF AT A
T X HAdt & ot § Y a5 v
wifae ) A & fag 7= 9% A AR
g et i 9 § 99
97 forat 2Ya1 & a8 3 T T fAfea
w3 E AR AT A g9 I@a § 9w
9T T W ale A fastary @ A
T2 3T BT T I AT TR0

9% merar Y § g9y @<y AW
FEATATZATE 93 a5 & 7 F 57 3w
# @™ ¥ zafauamrar 5 &
a7y fAfres w7 qiwaEesd qead
N AEERT T | AfET FF ITN
TATATAAT F, ITT fAqerar F1, IAH
Heza AR 3@ATF F1 HT ITF FH
FW F TQF T @ QAT I
FIA T T L AT qF FUT F
% fgg WE AR 7 ” W@ I
IR WA ¥ T A o ITHT
firmr | w1 & g oA § 9w
qifegTiiz F T S a<y fAoeeaT F
wra frar 31 & "a A feet @
gw w3 § fae 7 Fgam & 4 a@
Faa gafag Fzar g 5 & J@an g
5 w4 wgleT FToerar ¥ F1 FQA §
R gt foret F v aXEnd T8 g
IEA (R A qF AT F AE fomw
FT T fFar A% HIE ¥ 4% #7 ag
ZFERT A1 AR T froEr R o
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fog areitrqr awrs, T frerear ¥
W T @ § I wR F 7% T v
A F AT o § AR AT | A /S
urifag ¥ 78 e gfaw § 7 &
39 ifTgmie F1 99¥ SUTET WeT
fFar & AR & = fAme & fam s
AT 7t @11 W) # @ @
TR fafrey w% afvaisd soad
are@ ¥ fF Saeerd ¥ W frar
g ahaT & fF W IR af fawr Aw
fFT @Y 77 ¥ fag @77 7 2 &% &
AfFT T9d ITHT F1E @ar T8 ITF
F IO G A &1 R S R
AT SATT THF & A &, FHT IEHATIE
mfe & FToor a9 faFa smar g
F Tg AT AT e BT 2 I ¥
F0T qifaaTHE a2 g1 Tl & AWK
¢ U2 FT §4¥ fAww smar g av
A TAA 0 @A A g

T TIARSA FAY ¥ qg EEH
gz LT AR T GEg TEE [
g\ sufag & sgavg fF gt aufe-
¥ waad F fafAeT @@y ¥
foaa fromear & @ma, fra fdfsar &
g, fag dsT # @aF F a9
QR 59 g=a1s, ST H1K qqreaeTa
F & w19 AT 99 fAg I wATEAR
F a1 g w1 & frogweY QEn
fafreee gfee g @1 &7 0@ T%
¥ ITHT GEENT TG |

SEA WEY : AEAAT G I
Fg wE A FWA 9T W T |

=it gfc fasy e @ 73 waeAa

g

Shri Satya Narayam Sinha: Mr.
Speaker, Sir, I feel really over-
whelmed by the kind words which
have been uttered by friends from all
sections of the House. I really do
not deserve those compliments which
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have been showered on me. But I
have been always conscious of one
thing, that I have the affection and
love of the Members of this House
irrespective of parly affiliations. You
know love always warps judgment..

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): In this case also it has
happened.

Shri Satya Narayan Sinha: ....and
therefore anything said in my favour
or in favour of my department is due
‘to that.

As scme of my friends have re-
marked, we are making history today
in' this House by discussing this

2partment. This Department, as
you know, came into existence 14 or
15 years ago. We have never dis-
cussed it propzrly. Once it was dis-
cussed obliquely, I must say, when
considering the Supplementary
Demands when I had not to reply,
but the then Finance Minister repli2d
on behalf cf this Department. I have
made enquiries from all Parliam:nts
and whatever information 1 could
gather gocs to show that the countar-
part of this Department is never dis-
cussed in any Parliament. It was not
discussed, therefore, in this Housz2
also. We had practically a kind of
convention like that. But this time
«some friends of mine, particularly
Shri Kamath, insisted that we should
have a discussion, and I raadily
agreed for two reasons. First, 1
thought that Members would have an
opportunity to know ths handicaps
and difficulties under which my
Department is working and they
would have a batter appreciation of
the same. The other rzason which
promp‘ed me to acceot it gladly was
that unless any Department or Minis-
try is discussed, perhans no rsigni-
ficance or importance is attached to
it, .

Mr. Speaker: A longer time should
have bzen allotted to this.

Shri Satya Narayan S.nha: I will
have no grievance.

B8 (Ai) LSD—S8.
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Shri Hari Vishno Kamath: More
time next year.

Shri Satra Narayan Sinha: Differ-
rent s'andards are there in this
country to judg2 and evaluate the
functions and fuctionaries of this
parliamentary institution. In this
connection, you will pardon me if I
say something which may appear to
have some personal reference. But
at the same time, it is an interesting
thing. The House knows that I was
appointed the Chief Whip of tha Gov-
ernment in 1946 when the Interim
Government was formed. Even
knowledgeable people in this country
did not attach any importance or
significance to  this assignment;
because of the parliamentary insti-
tutions bz2ing very new, they thought
that the Chief Whip’s position is
something like what I am going te
tell you. Somebody asked one of the
Secretaries—I do not like to name
him-—as to what is the Chief Whip's
position vis-a-vis the other Ministers
and cfficials. He said: ‘Th2 Chief
Whip’s position is something like that
of a Joint Sacretary here’.

Two years later I had an oppor-
tunity of going to the UK in a pariia-
mentary delegation under the leader-
ship of your illustrious predecessor,
Shri Mavalankar. The present Secre-
tary of the Lok Sabha was also in
that delegation. Both of us went to
the then Chief Whip, my counterpart
in th2 Labour Government there, Mr.
Whitley, a senior and raspected man
We are all curious to know how
the Chief Whip’s organisation func-
tions there, his imvportan-e and his
position vis-a-vis other Ministers of
th= Government. The conversations
which I had with kim werz later
incorporated in a bcok which is
avai'able. in the Library of Parlia-
ment.

17 hrs,

I remember when I put him that
ques‘ion direct about his importan-e
politically and his position in the
House, he said: “You people know
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that No. 10, Downing Street is the
official rcsidence of th: Prime Minis-
ter. India knows it very well, but
perhaps the pzodle do notl know that
No. 11, Dowing Street is the cffizial
residenc2 of the Chief Whip, and the
other Ministers come after him”

Mr. Sp:aker: Is the case the same
here?

Suri Saiya Narayan Sinha: No,
8r, not official res.dence. All these
things ar2 in that book which has been
publisha] later.

The Minist>r of Finance (Sh-i
Morarji Deasi): His official residznce
is naxt to the Prime Minister's.

Sh-i Harl Vishnu Kamath: In this
House his seat is next to the Prime
Minister.

Mr. Speaker: We are not concerncd
with that.

Shrl Satya Natayan Sinha: When
2 asked him about his importance in
the House, he renlied using a beauti-
ful phrase which I still remember.
Businessman as he was, he used busi-
ness terms. He gaid: ‘“You ask about
my importance in the House, Who-
ever is a director in the company,
whatever his ghare, I am the Manag-
ing Director of the House.”

Shri A, P, Jaln: 1t is a question of
you scratch my back, ang I scra.ch
your back,

Shri Satya Narayan Sinha: You
know what influence the Mainaging
Director exerciscs in companies in
spite of the am2ndmen's which have
been made to the Companies Act

So, three years after, when I was
appointed Minister of State in
1949, some of my friends wan'ed to
congratulate 'me, and I told them:
“It is no matter for congratulation.
X stil] think that my position as Chief
Whip is superior to the position of
Minister of State.”
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Mr. Whitley salso told wus—the
Secretary of the Lok Sabha was also
there: “My position is equivalent to
any senior Cabinst Minister because
enly the s2nior Cabinet Ministers
are called Right Honourable, and
the Government Chief Whip is always
called Rt. Hon.” He said that the
Prime Minister was not obliged tc
consult any colieague of his rzgard-
ing the parliamentary appoiniments,
but he must, he was bound to, con-
sult the Chief Whip.

‘There is no s2mblance of these things
8> far as I am concerned here, but
I do hope that as the years roll by
and Parliament grows more and more
roots, my successor will certainly
enjoy that position which the Chia?
Whip enjoys in other Parliaments

An Hon. Member: You will do it

Shri Satya Narayan Siadka: Y might
say that the position of Chief Whip is
very important in the parliameniary
system. Sometimes in the House of
Commons they called him ‘“Minister
ef Patronage”, ‘proper channel”
“power behind the Throne”.

Shri Harl Vishaz Xamath: Nc
throne here.

Shri Satya Narayan Sinha: As 1
s1id, nothing is applicable so far as
the nresent incumbent here {s con-
cerned.

Really in the parliamentary system,
either in the party cr in tha Govern-
ment, he is described to be the ful-
crum round which the Government
or the party moves. If  the
fulerum is broken, the narty s
broken. Mcreover, the working of
Parliament depends very much upon
the sympathy and efficient working of
the whip’s organisation. There is no
doubt about that, Whatever deficien-
cies and shoricemings were there in
the working of Parliament, I plead
guilty to them. I am entirsly responsi-
Ble for all the omissions and commis-
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sions that there are. That is my job.
1 have now become a Cab.net Minis-
ter but I can tell my hon. friend Sari
Kamath that I exercisad the same
influence with my hon. friends and
eolieagues here wh2n I was not even
a State Minister. I had the same kind
¢f co-operation and lcve and affaction
that I now get from my colleagues.
That 1 hav2 bacom2 a Cabinet Minis-
ter has made aksolutely no diffzrence.

Shri Hari Vishnu Kamath: You
have been the sime scapegoat all the
time.

Shri Satya Narayan Sinha: Yes, all
the time.

Mr. Kamath raiszd the pont about
quorum. The ringing of the quo.um
be!l is not pacular to th's Parliam:nt.
In other Parliaments also these things
happen, thcugh in thcse places not as
often as it does here Fortunately or
unfortunately, there are nst many
Kamaths there. The House knows
that when an important Bill like the
Government of India Bill was pased
in the Hous> of Commons, there were
only 12 Memboars presant....(Inter-
ruptions.)

An Hon. Member: Should we do
like that

8hri Hari Vishnu Kamath: Yoy can
amend the Censtitution.

Shri Satya Narayan Sinha: This
question of quorum was not raised
there. In spite of all this, I say I

* take the respons:bility.

Shri Hari Vishnu Kamath: You can
amend the Constitution.

Shri Satya Narayan Sinha: We are
‘trying to do that also to h2lp you.
I say that it is our responsib:lity. But
the Opposition cannot say that they
have no responsibility. They have
also their responsibility, proportion-
ately. It is not our bus'ness on'y to
form the quorum and very often, let
me tell him, that proportionately the
Opposition has also been guilty in this
vespect.
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Shri Hari Vishna Kamath: It is a
basz and basaless allegaticn.

Shri Satya Narzyan S’nha: I do not
say taat we havae no raszonsidilty.

Shri Harf Vishru Eamath: You are
more respansible,

Shri Satya Narayan Sinha: As a
biggsr partner, p-opost.cnately I a.so
tzk2 that responsibility, threes-fcurths
of that rasponsibility.

Then, there is something abcut cur
budget and other things, :mplementa-
tion of thz2 assurances, planning, etc.
Other f-iends have als> refarred to
them. With your p2rm.ssicn, I
would like to siy som:th.ng about
them. Goverrnment have been plan-
ning parliamentary business in such
a way that there is not only a fair
adjustment of tim= for lazislat ve,
financial ard non-legislative matters
but also that due accommodation is
given to the Mbambers t> raisz
dscussicn on  various important
matters during Gcvernment’s own
quota of parliamentary time Govern-
ment are conscious of the fact that
private Member's time consists of
only 2} hours in a week. There are
obvious limitations :n the utilisat'on
of this t'm2 for which the procedure
of balloting, etc. has been adopted.
Private Mambers have only ten hours
per month. For the year 1952, Gov-
ernment gave 43 hours out of its own
quota of parliamentary time to
private Membears to raise various
discussions through No-day Yet-
Nam=d Motions. In the year 1950,
fourteen such motions were discus-
sed The number was repeated in
1951. Thirteen moticns werz d’s~us-
sed in 1962 in the Lok Sabha and 13
in the Rajya Sabha.

About the division cf parliamentary
time for legislat've, financial and non-
legislative business. the ponition is
that in the year 1952, 36 per cent of
Govarnment's time was svent on
leg'slat've items; 29 per cent on fin-
ancial matters: which inclvded dis-
cussion on Demands for Grants and
35 per cent on non-legislative mat-
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ters, The Department has been
follcwing the practice of having pro-
per balance between the various types
of business so that opportunities to
Members to bring their points of
view to the notice of the Government
are not confined to occasions for consi-
deration of Bills of different Minis-
tries, which naturally restrict the
scop2 of discussicn,

The time that we have devoted to
@iscussion on  non-legislative items
has been steadily on the increase. In
1958 it was 28 per cent, in 1960, 31
per cent, in 1961, 31.5 per cent and
in 1852, 35 per cent. The average of
the time taken in the past few years
on legislative, financial and non-legis<
lative busines makes up a division of
time into three more or less equal
parts. In this matter we have gone
far ahead of any other Parliament,
and it can be stated without fear of
contradiction that far less:r oppor-
tunities of discussion on various items
of governmental activity are available
to Members cf the House of Com-
mons even.

Shri S. M. Banerjee: On points of
order, how much time has been taken?

Shri Satya Narayan Sinha: I do not
know. The Speaker is fully conscious
of it. Then, about implementation
also, there is a ccmmittee of this
House. What has been said, I do not
like to repeat. But 1 crave your
indu'gence for reading out certain
points. It was sa’d that in the year
1957 we were really lagging behind.
There were some complaints also and
some strictures were also passed by
the committee. We tried to make
imp-ovements, and ultimately, the
latest position is this. The Committee
on Government Assurances, consist-
ing of representatives from all parties,
made the following observation:

“Out of 4323 assurances given
bv the Ministers from the Ist to
15th s2ssions of the Second Lok
Sabha, as many as 4,108 have
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besn implemented upto 24-3-1962.
It is expected that ancther batch
of statements containing fulfilled
assurances will be laid on the
Table on the 30th March, 1962.
This indicates that more than 93
per cent of the assurances have
be>n fulfilled upto 24th March,
1962, and still more will be ful-
filled before the termination of
the current s2ssion. Such a large
percentage of fulfilled assurancss
reflects credit upon the Govern-
ment and specially—

I do not want to say it mysslf—

“the M:nister of Parliamentary
Affairs and his Departmant whcse
efforts have achieved this remark-
able result. The Committee ap-
preciate their performance.”

1 would not take the time of the
House. I would like to s2t an exam-
ple. 1 have been asking my colleag-
ues that not more than 20 per cent
of the time allotted to the Demands
should be taken by the Ministers. [
think I have confined myszlf to that

Shri Hari Vishnu Kamath: The
point raised by me has not been
answered. The point is that the
Ministers should intimate to the
Minister of Parliamentary Affairs in
advance what Bills they want to
introduce, what other items they want
to bring up, etc. It is not donz. It
was never adhered to.

Shri Satya Narayan Sinha: Yomu,
Sir, have mentioned about it, from
your experience and your knowledge,
by going through the corresnmondence;
yesterday, you told the House—I do
not like to say all these things. But
as I told vou yesterday, 1 have writ-
ten to all my colleagues. We are
sticking to it and in future, any Bill
which is not—

Shri Hari Vishnu Kamath: In future
only? i ‘...;‘i:’

T .
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S sari Satya Narayan Sinha: Even in
this session we tried to do that. Of
course, some unforeseen things may
happen or some important things may
occur, and exceptions will be there.
This time also we have followed it.
Ordinarily, for any will which is not
introduced by the middle of any
sesson, I will not take the responsi-
bility of putting it through in that
very session, We have already made
tt clear.

As regards the Official Language
Bill—I do not like to refer to the
point that it was not referred to in
the President’s Address—you remem-
ber that sometime before we had
decided in the Business Advisory
Committee that because of this emer-
gency, we should not bring this kind
of legislation, but later, we discussad
the point; some pressure  was
brought—political cons’‘deration alsc—
I do not like ts sav all thes2 things
before the House. The hon. Members
know all about it Th2refore, we
decided to bring it forward There is
nothing wrong in it. But such things
will happen in future als» All that
I say is generally, all the Bills which
are to be passed in a particular ses-
sion will be olaced before the House
by the middle of that session.

Sh-i Ha-i Vishnu Kamath: In the
first fortnight.

Sh-i Satva Naravan Sinha: Before I
conclude, I wou'd like to pay atri-
bute to all the workers of myv depart-
ment, particularly the Sacretary,
without whose co-operation these
achievements would not have been
possible. the ach‘evements which have
been appreciated by the House.

Lastly. a word about my Deputy
Whip and Wh'ps. Such a loyal and
davoted band of lieutenants is very
difficult to get. 1 have no adequate
words to express my gratitude for all
their co-operation.

Pr 1. M. Singhvl: May I ask one
Question?
/
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M:. Speaker: Yes; he did not avail
of the opportunity to speak,

Dr. L. M. Singhvi: I do not mind
that, because I did not want to add
to the boquets that were showered
upan the Minister. The Minister of
Works, Housing and Rehabilitation
said that there were certain distin-
gu.shed parliamentarians for whom
certan allotments were made. Clari-
fying it further, when he was reply-
ing to the dzbate on the demands of
his M!nistry, he said that there are
more than a dozen houses in the
patronage of the Minister of Parlia-
mentary Affairs. We should certainly
I’k2 to know what are the criteria for
the allocation of these special houses
which are in the patronage of the
Minister and whether it is thought
prcpar, after proper consideration, to
keep such a number of bungalows in
the special category?

Mr. Speaker: He does not give it to
the Members of Parliament?

Shri Satya Narayan Sinha: Because
the hon. Member is new, he is raising
this point. Other hon. Members know
it. It is tru=—T do not regret it—that
there are about 11 or 12 houses which
are mz2ant for the leadzrs of impor-
tant groups and some ex-Governors or
ex-Ministers But mostly the leaders
of the opposition parties in both the
Houses are given these houses.

Mr. Spesaker: What about the cut
motion

Shri Hari Vishnu Kamath: The
Min‘ster has given promise of better
pe-formance in future. So, I do not
wish to press the cut motion at this
stage . . .

Shri Satya Narayan Sinha: Thank
you.

Shri Hari Vishnu Kamath: But if
he does not live up to his prom‘se and
if he does not fulfil his promise, next
year, I shall press it,

Mr. Speaker: Does the hon. Mem-
ber have the leave of the House to
withdraw his cut motion?
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Somez Hon. Members: Yes.

The cut motion wais, by leave,
withdrawn.

Mr. Speaker: The question is:

“That a sum not exceeding
Rs. 2,90,000 be granted to the
President to ccmplete the sum
necagsary to dafray the charges
which will come in cours2 of pay-
meant during the year ending the
31st day of March, 1954, in raspact
cf Demand No. 108 relating to the
Davnattment of Parliamentary
Affairs”

The motiocn waias adopted.

1718 hrs,

MINISTRY OF FINANCE

Mr. Speaker: Thez House wiil now
take up discussicn and voting on
D>mands Nos. 24 to 40 and 119 to 126
relating to the Ministry of Finance.

Hon. Members deasirous of moving
‘their cut motions may send slips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would l'’ke to move.

DeMAND NO. 24—MINISTRY OF FINANCE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,71,76,000 bz granted to the
President ‘o complete the sum
necessary to defray the chargas
wh'ch will come in course of pay-
ment during the year ending the
31st dav of March. 1984. in respect

3

of ‘Ministry of Firance'.

Demanp No. 25—CustroMs
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs3. 382.83000 be granted to the
President to complete the sum
necessarv to> defray the charges
which will come in course of pay-
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ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Customs.”

DemAND No. 26—UNioN Excr:e DuTies
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,65,56,000 be granted to the
President to completz the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
21s. day of March, 1964, in res-
peet of ‘Union Excise Duties’.”

DeEmanp No. 27—Taxes oN INcoms
INCLUDING CorpozaTiON TAX ETC.

Mr. Spzaker: Motion moved:

“That a sum not exceeding
Rs. 6,30,95000 bz granted to the
President to complete the sum ne-
cessary to defray the charges
which will ¢csme in ¢ urse of pay-
ment during the year ending the
31st day of March, 1964, in re=nect
of ‘Taxe; on Income including
Corporation Tax, etc.’' ”

DeEmAND No. 28—Stames
Mr. Spcaker: Motion moved:

“That a sum not exceeding
Rs. 2,79,16,000 b2 gran‘ed to> the
President to complete the sum
n>cessary to defray the charges
which wi'l come in course of pay-
ment during the year end'ng the
31st day of March, 1964, in respect
of ‘Stamps”.”

Demanp No. 23—Auprr

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 12,01,83.000 be granted to the
President to complete the sum
necessary to defray the charges
which will ¢ me in ejurse of pay=
ment during the year ending the
31st dav of March, 1964, in respect
of ‘Audit’.”
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‘Demann  No.
COINAGE

Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs. 8,53,56,000 be granted to the
President to complete the sum
necessary ‘o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in Tes-

Xy

pact of ‘Currency and Coinage’.
Demanp No, 31—Mmvr

Mr. Spsaker: Motion moved:

“That a sum not exceeding
Rs. 2,31,48,060 b2 granted t» the
President to complete the sum
necessary to dofray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Mint".”

Demanp No. 32—Korr Corp MiNEs

Mr. Spraker: Motion moved:

“That a sum not exceeding
Rs. 5.11,63,000 b2 granted to the
President to complete ths sum
necessary to defray the charges
wh'ch will come in course of pay-
ment during the year ending the
31st d2y of March, 1964, in respect
pect of Kolar Gold Mines'.”

Devand No. 33—PENSIONS AND OTHIR

RrTmREMENT BENEFTTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 44373,000 be granted to the
President to ¢ moplete ‘he sum
nec2ssary to defray tha charges
which will come in course of pay-
ment during the year ending the
31st dav of March, 1964. in resoect
cf ‘Pans'ons and other Retirement
banefits’.”

DEMAND No. 34__TERPITORIAL AND

Povrrricar Pevsions

Mr. Speaker: Motion moved:

“Th~t a sim rot exceeding
Rs. 21,01,000 be granted to the

30—CURRENCY AND

Denano No.

President to comple‘e the sum
necessiry to defray the charges
wh'ch will come in course of pay-
ment cur'ng the year ending ths
31st day of March, 1934, in resdoct
of ‘Terrilorial and Political Pen-

>

sions’.

Demanp No. 35—Orrom
Mr. Sp:aker: Motion moved:

“That a sum not exceeding
Rs. 53,30,000 be granted t> the
President t> complete. th2 sum
necessiry ‘o defray th= charges
whch will come in course of pay-
ment during ths yeir endng the
31st day of March, 1964, in respcct
of ‘Cpium’.”

35—OTHT™R REVENUE
EXPEXDITURE OF THE MINISTRY OF
FINaANCE

Mr. Sp2aker: Motion moved:

“That a sum not exceeding
Rs. 80,8837,000 b2 grantad to the
President to complete th2 sum
necessaty to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respact
of ‘Other Ravenue Expenditure of

»

the Monistry of Flnance'

DenmaNp No. 37—PranNiNg
CoMMISSION

Mr. Spzaker: Motion moved:

“That a sum not exceeding
Rs: 87,29,000 ba granted to tae
President to c mplete the sum
necessary to defray the charges
which will come in course of pay-
ment during th» year ending the
31st day of March, 1954. in res-
pect of Planning Commission’.”

Demaxp No. 38—GRANTS-IN-AID TC

STATES
Mr. Spzaker: Motion moved:

“Th-t a s1m not exr~eeding
Rs. 1.40 59,04 000 be granted to the
President to complete the sum
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necessary to defray the charges
wh'ch will come in course cf pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Grants-in-aid to Siates’.”

DEMAND No.

AND STATE GOVERNMENTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,99,000 be granied to tho
President to c mplete thz sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Miscellansous Adjust-
ment's between the Central and
State Governmens'.”

DEMAND No.
PAYMENTS

Mr. Spcaker: Motion moved:

“That a sum not exceeding
Rs. 8,74,000 bz granted to the
Pres’'dent to complete the sum
necessaty to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Pre-partition Paymen:s'”

DemMAaND No. 119—CaPrTAL OUTLAY ON

THE INDIA SECURITY PRES3
Mr. Speaker: Motion moved.

“That a sum not exceeding
Rs. 17,03,000 b= granted to ihe
Pres.dent to c mmplete the sum
necessiry to defray the charges
which will come in course of pay-
ment during the ye»r end'ng the
31st day of March, 1964, in respect
of ‘Capital Oulay on the India
Security Press’.”

DemAND No. 120—Carrrar OUTLAY ON

CURRENCY AND COINAGE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 13,15,23,000 be granted to the

APRIL 16,
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40—PRE-PARTITION

Demanp No.
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Capital Cutlay on Currency
and Coinagz2'."

DEenAND No, 121—CaprTaL OUTLAY ON

MINTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 16,898,000 be granied to the
President to c-mplete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Capital Outlay on Mints'."

Demanp No. 122—CaprrraL OUTLAY ON

KoLAar Gorp MINES
Mr. Spzaker: Motion moved:

“That a sum not exceeding
Rs. 3,29,38,000 bz g-anted to the
President ‘o complete the sum
necessary to d2fray the charges
which will come in course of pay-
ment dur'ng the year ending the
31st day of March, 1964, in res-
pect of ‘Capital Outlay on Kolar
Gold Mines'.”

OF PEN3IONS
Mr. Speaker: Motion moved:

“That a sum not exceedirg
Rs. 97,07,000 be granted to tho
President t> complete ths sum
necessary to defray ‘he charges
.which will come in course of pay-
‘ment during the year end.ng the
31st day of March, 1964, in res-
pect of ‘Commuted Value of Pen-

sions’.

DemANnD No. 124—OTHER CaPrTAL OUT-

LAY OF THE MINISTRY OF FINAzcs
Mr. Speaker: Motion moved:

“That a sum not exceeding
Ri. 59,00,21,000 be granted to the

123—CoMMUTED VALUB
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President to complete the sum
necessary to defray the charges
which w'll come in course of pay-
ment during the yoar ending he
31st day of March, 1934, in respect
of ‘Other Capital Cuilay of thz2
Ministry of Finance'.”

DemAND No. 125—-CarrrAL OUTLAY ON
GRANTS TO STATES FOR DEVELOPMENT

Mr. Spzaker: Motion moved:

‘“That a sum not exceeding
Rs. 22,53,01,000 be grantad to the
President t, complele the sum
necessary to defray the charg.s
which will come in course of pay-
men: during the year end ng the
31st day of March, 1934, in res-
pact of ‘Canital Outlay on Grants
to States for Development’.”

DEMAND No. 126—LoANs AND
ADVANCES BY THE CENTRAL GOVERNMENT

Mr. Spraker: Motion moved:

“That a sum not exceeding
Rs. 1,54,99,49,000 b2 granted (o
the President to complete the sum
necessiry to defray the charges
which will come in course of »ay-
man' during the year ending the
31st day of March, 1924, in respect
of ‘Loans and Advances by the
Central Government'.”

W-uld th= hon. Minister likz to
introduce the subject?

The Minister of Finnce (Shri
Morarji Desai): I should like to make
an announcement of the decisions
taken on the various suggestion; maae
by hon. Members on the budget.

Sir, when replying to the general
debate on the Budget, 1 had said that
the many use’ul and constructive sug-
gestions which had been made by

- Hon'ble Members will be most care=
fully considered by Governm-nt. Our
study is now complete and 1 am
anxious not to lose any time in p'acing
our conclusions before this House.
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My financial proposals for 1963-64
are befcre this House in the shape of
three Bil's. I shall deal first with the
Finance B.ll. Concern has bezen ex-
pressed by all sections of the House—a
concern whi-h I misht say Govern-
ment fully share—over th2 fast that
the increase in duties on kerosene is
going to impose a burden on the
poorest sactions of thz communi.y..
1 have already explained why both on
considerations cf revenue and foreign
exchangz, an increase in the levies on
keroszne i3 absolutely necessiry.
However, I am anxious to do the ut-
most to give relief in this s27tor and
1 propose to reducz the increase in
duty on inferior kerosene by about £0°
per cent and that on superior kerosene
by about 20 per cent. This would
mean a sacrifice of revenue o the orler-
of Rs, 11 crores—bzyond which, I am
afraid, I cannct go—and m2an a re-
duct'on cf Rs 54 par killo l'tre of in-
ferior kerosene and Rs. 27 per kilo-
litre of superior kerosene. In t:rms
of bottles of kerosene, this will amout
to a redu tion of 4 Naye Paise aad 2
Naye Paise respectively.

Turning to direct taxation, I propose
that the limit which the Financ:> Bilt
s2eks to imnosz on salaries to be ad-
mitted as expenses for the purposes:
of the Income-tax Act should not ap-
ply to non-Indians. Foreaignars who
are emploved in his country, whether
in the public sector or ia th2 private
sector. are, as a ruie, engaged in jobs
for whi'h our own nationals are not
available in reaquisite numbzars, Some
foreigners have also to be n-=cessarily
engaged in companies in which forzign
capital is invest2d, though the Com-
merc2 and Industry Minis ry kecps a
watch over such employment to see
that all such companies follow a pro-
gressive policy of Indianisation. In re-
cognition of the importance of the
services rendered by foreigners zer-
ving in India. foreign technicians have
even been exempted from the pay-
ment of income-tax for certain periods
under certain conditions. The limi«
tation of Rs. 5.000 per month proposed
in the Finance Bill is intended to res-
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train a tendency towards what in a
poor couatry like Iniia must b2 ca.lcd
ex ravagance in the matter of saiaries
for the corporate scctor. We must,
however, re.ognise that a foreigner
can only come to s2rve here on sila-
ries ani emolumants comparable to
what he would expec to earn els2-
where and he has also to bszar some
extra expandiiure in living away from
homa. It is for these reasons that, as
I have said, I wouid pronose to ex-
empt paymeats to foreignars from the
Rs. 5,000 a moath lim:it. Th2 oaly
cther change I would propscs: ia dircet
taxation is to reduce the surcha:ge cn
income-tax leviable 0, registzred fi ms
frem 20 per coent to 10 per cent in the

cas2 of professionil firms.

I now turn to the Compulsory DNe-
pos:t Bill and Super-Protits Tax Bill.

Shri ‘Hari Vishnu Kamath (Hoshan-
gabad): Sir, I am sorry to iaterrupt
the hon. Finance Minister. But when
you askad him wheather h2 would like
to make a sta'ement I thought we
would have something aboat th2
Finance Ministry, about the D2mands
relating to the Finance Ministry and
not ta* Financ~ Eill and the Compul-
sory Do2posit Bill. That would come
day after tomorrow.

Mr. Sp-aker: That would facilitate
us because hon, Members can send in
their amendmen's. Th= Finance

¢ Minister also has to send in his amend-

i ments,
I Shri Morarji Desai: I have also to
send in my am>ndments. Insteai of
exposing thesz things through amend-
ments T thought I would better come
to the House and give a revort. I
have. therefore, preceded this with a
remark that this is what I am try‘ng
to do. I did not s1v I was in‘roducing
the Demands relating to the Ministry
of Finance.

Both these Bills interiect ideas
which are admittedlv unorthodox. In
dealing with the challenge posed by
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the Emergency at a time when our
resources were already heavily com-
miitad to development, I folt the need
to depart from conventional ms=thods
of increasing savings and taxing the
corporate sector. I have delib_rately
emoodied my ideas in s=paratez Bills,
which are distin:t from the Finance
Bill, so that they can b2 considared by
the House, now and in f{uture, as
measures which are id:ntifiably
different from our genzral policies ani
laws governing savingz and profi‘s.
How long these nronosa’s will rem1in

.as a part of the law of tha land and

in what shapz, are clearly not matters
on which I, or the Governmeant, or this
House need form any jucement at
this stage. All that I would s3ay is,
that if, as some critics have suggested,
the effzct of the Compu’sory Deposit
Scheme is to dry up the flow of volun-
tary savings so that total savings in
th2 community go down rather than
go up, or if the effect of the Supare
Profits Tax is to re:ard development
and the growth of the corporate sector,
which is a surer sourze of revenue
than an increase in the rat> of tixa-
tion on it, then nei.her of the measures
would be justified and I would b> the
first person to ask the House to repeal
these new nrovisions.

At the same time, I fully share
the view that belore these Bills are
pasied into law, we should ensure
their improvement to the max'mum
possib’e extent, so ag to make their
administration simpler and to av:ii
any undesirable cons2quences. I have
been in close consultation with the
State Governments regard'ng tae
Compu'sory Deposit Scheme. As a
result of the analys's made, 1 pro-
pose to introduce a few am~-ndm-n's.
For the 1and revenue naving c’ass,
having regard to their general
pove~tv. as well as the prob'ems of
administration, it would be advis-b'e
to sive an exemvotion to all tho-e
whose lanq revenue liahi'tv is ]-sg
than R3 5 ner annum S'milarlv. fcr
the categorv of nersons liable to t-xes
on professions whose income is nct yet
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large enough to bring them within
income-tax range, on further consu.tai-
tion with the S.ate Governm:nts, 1
fee! it would be best to om.t this par-
ticuiar categury fiom the Compu.ory
Deposit Schemz. Turning to the
salaried classes who are not in the in-
come-tax paying category, we must
maka a distinction between those who
are already saving a good proport.on
of their earninzs and thosz who are
not. Acco:d'ngly, I feel that where
an empl.oyee whose income from salary
is Rs. 1500 or more per annum, but
below the income-tax leve’, i3 g ready
saving 11 per c2nt or more of his in-
eome by contributiong to provideni
fund, lile insurance premia, or to 10
ani 15-year Cumu'ative T'me Depi-
s'ts, no further liability to Compul-
s0-y Deposit should arise. Finaly, so
far as urban preoperty-owners are
concerned, if they are a'ready paying
tax on income, in which their income
from the urban proparty woud any-
how be included, they need not mak2
a separate deposit under the Compul-
sory Deopcesit Scheme. 1 am  unable,
howeve-, t0 make any change in the
Compulsory Deposit Scheme insofar
as it ralates to pcop’e who are subje-t
to inccme-tax. As the House wi'l
have noticed, what is rcal'y inteadad
in the case af income-tax payers is a
general ‘ncrease in parsonal taxati-n,
and the option to pay a part of this
increase in the shape of a deponsit
which will be retu-ned. is itse’f meant
to be a measure of relicf from which
no further re'ief is possib’e. In or’er
to avo'd unnecessary hardsh’p, I a's»
propose to take necessiry powers to
a'low premature repavments in cuit-
able cases, such a3 to fo-eigners in the
event of their leaving India finally.

During the Budget Debate, many
Hon'b'e Members have made valuable
suggestiong recarding the S-per-Pro-
fits Tax Bill. One of the point: a 1 rege
number of Members had. emphasized
was3 the importance of ensur‘ng that
the corporate sector is not deprived of
resou-cee necessary for new deve'~p-
ment. ac we'] as for m~eting committ~d
obligaticns, such as debt repayments.
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To take care of this need, I propose
to ailow as a deducdon trom p.o.utd
chargeable to Suaper-Pronis 1ax a
sum equal to 10 per c2nt o. the to.al
incom: be.ore payment of any tax.
While for the assessment year 1963-
64 which re.ates to income to com-
panies n the preceding year to:r
which, in many insiances, the atcou..s
may already have been closed, no eon-
ditions wil] be imposed, for ths fut.re,
this deduclion will only be permi.ted
if the amount is ut'lised for the re-
payment o! debis, creation of ad:i-
tiona] fixed assets, paying praference
dividends in excess of 6 per cent, or
creditej to a reserve which cannct b2
us2d for any pu-pose, exzept those
to which I have just referred, for a
period of 5 years. In the case of
Electric Suppy Compan’'es wh ch are
subiect to restrictions regarding bui'd-
ing up of reserves, the requrement
that a reserve account shcould be
created will not be applied. In the
ca32 of Banks where the process of
reserve building i3 reguated ani
directed by the Reserve Bank, I p o-
pose to allow deduction from the
chargeab’e profits the whole of tae
amountg cres’ted to reserves, statutory
or othe-wise provided the Reserve
Bank certifieg the amounts to be rea-
sonab'e and further, the amounts do
not exceed the maximum of the
amounts credited to such reserves in
any o! the prcceding three years. I
a'so propose to exempt from the
Super-Profits Tax such itemg of in-
come as Now enjoy an exemption from
inccme-tax and/or supe- tax, for ex-
ample, the amount of income of new
iniustrial undertak'ngs and hote's
whizh qualifies for rebate under Sec-
tions 84 and 101 of the Income-tax
Act. donations to charities and the
National D-dence Fund tp the ext'nt
thev are e'igible for income-tax relief
undar Section 88 of the Income-tax
Act. The amount of tax sav>d on ac-
count of the re'efs provided in resrect
of export profits and mannfactu-e-s’
sa'es for export will a'<so be allowed
to be dedu-ted he‘ore chargeable p-o-
fits are determined. I have a'so c-me
to the conc'usirn that it would be de-
sirable to exclude dividends, royallies,
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interest on foreign loans and fees paid
to non-residents for technical services
from the scope of Super-Profits Tax.
I alsa intend to provide relief for com-
paratively smaller companies which
do not have a large capita] or reserves
by allowing a minimum deduction of
Rs 50,000 even in cases where this
amount is higher than 6 per cent of
capital plus reserves. Finally, 1
should make it clear that the develop-
ment rebate will be a part of the re-
serves to be added to the capital base.

The various changes, which I have
outlined briefly and in general terms
in my statement, will come before this
House in the shape of formal amend-
ments to the particulars Bills when
they are taken up for detailed cons:-
deration. Some minor and procedural
points, ove- which I do not propos2
to take the time of the House at this
juncture, will also be included. Mean-
whi'e, so far as the concession relat-
ing to kerosene ‘s concerned, since it
can be given effect to by a notifica-
tion immediately, the necessary noti-
fication is being issued in a Gaze.te of
India Extraordinary today so as not
to delay the relief for a day longer
than ‘g necessary.

The changes 1 have proposed will
mean, as 1 said earlier, a loss in re-
venue of Rs. 11 crores on account of
kerosene of which Rs. 7 crores wi.l b2
in Customs revenue and Rs. 4 crores
in Centra] Excises. I had carier
taken credit for Rs 25 crores on ac-
count of Supe--Profits Tax. Many
different estimates of the like'y yield
from th's tax have been put forward.
Some of these estimates do not vary
widely from the figure 1 had ind‘cat-
ed in my Budget Speech. The House
will appreciate that it is not easy to
estimate the yield from a new tax of
this type with any degree cof precision
and 1 mvself had sa‘a lact monih that
the 2mount cou'd we'' he Rs. 397 or
Rs. 35 crores. I have tried to make a
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further review of the calculations on
the basis of the best available data and
after taking into account the effect of
the changes I have just indicated, I
would place the revised figure for the
net yield from the Super-Profits Tax
at Rs. 20 crores. This means a reduc-
tion of Rs. 5 crores in the originat

estimate. The net effect of taese
changes, after excluding the reduc-
tion of Rs. 80 lakhs in the Staties’

share of excise revenue, wiil be tp in-
crease the budgeted revenue defic.t of
Rs. 77 lakhs to Rs. 15.97 crores.

It is difficult to make an estimate of
the collections from the Compu.soiy
Siv'ngs Scheme. I had earlier indi-
cated that the total collections, on an
approximate basis, would be of the
order of Rs. 65 to 70 crores. Of these
Rs. 40 crores were assumed to accrue
to the Centre, on the presumption trat
the deposits from persons lib'e for
payment of land revenue and property
taxes would be shared equally bet-
ween the Centre and the States and
that the rest of the deposits will ac-
crue exclusively to the Centre Wih
a view to simp!lify the sharing arrangs-
ments, it has been decided to let the
States retain in full the collecticns
made by them from Iland revenue
paye-s, while the deposits made by al
other categories will accrue to the
Centre. Ag a resu!t of the changes
proposed in the Compu'sory Savings
Scheme, the total collections are not
now likely to exceed Rs. 60 crores. of
which the States are exvected to get
Rs. 35 crores and the Centre Rs. 25
crores. Taking into actount the ‘n-
creas2 in the revenue deficit of Rs.
1520 crores and the drop of Rs. 13
eroreg in the Centre’ share of comp-l-
sorv savinzs, the budgeted overall g°p
of Rs 151 crores will now increase to
Rs 181 crores 1 have, howeve~. eve-y
hnop> that th-ouch further efforts to
improve the gathering of our re-
gources and with all round econom’es
in exnenditure, the u'tim-te gap
would be lower than th's figure.

Shri Tvogi (Dehra Dun): What about
hooka tobacco?
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Shri Morarji Desai: Tha! siands as
it is.

Mr. Speaker: Now we take up the
Finance Ministry’s Demands. We
thought, we would devote six hours
to it out of which we will hava five
hours tomorrow. Can we sit half an
hour ‘nore today, that is, upto half past
s:x o'clock? If we do not sit for haif
-an hour more today, hon. Members
will have to be content with 53 hcurs.

Shri Hari Vishnu Kamath: I might
again request, Sir, that the guillotine
may be applied at 530 tomorrow
instead of at 5 o'clock. That can be
done.

Mr, Spsaker: That should not be
repeated over and over again. A
sovcreign should not be whimsical,

Shri Hari Vishnu Kamath: 1 submit
with all due respect that if a sovere-
ign is not able to modify or change
its own decision then it detracts frcm
govareignty. A sovereign body must
be able to revise its own decisions.

Mr, Speaker: It should not be. Once
it takes decisions after careful con-
sideration, it should stick to them
alss. It would be advisable to sit half
&n hour late and complete 6 hours.
8hri Prabhat Kar.

Shri Prabhat Kar (Hooghly): Sir, I
might speak {omorrow,

Shri Morarji Desai: Sir, may I in-
form the hon. Members that the copies
of this will be available for distri-
bution to them. I have szen to that.

Mr. Speaker; The hon. Member
wants to sp2ak tomorrow?

Shri Prabhat Kar: Sir, 1 thought
after the announcement made by the
Finance Minister, the House would
adjourn.... -

Mr. Spoaker: Is there any  hen.
M2mber who wants to speak today?
Thosz whp want to speik today, I
would give them the chance. Nobody
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wants to speak at this moment? Then,
ther> would be only five hours left
tomorrow, if we want to conciude it
by 17.00 hrs tomorrow.

If there are hon, Members from the
Congress side who are prepared to
speak now, I am prepared to give
them the chance ncw.

Shri Achal Singh rose—

Shrimati Lakshmikanthamm3i 7ose-

Mr, Speaker: Shri Achal Singh.

Shrimati Lakshm'kaathamma (Kha-
mmam): Mr. Speaker, Sir. . . .

Mr. Speaker: 1 wonder how both
could be confused, one for the other.
I hag called Shri Achal Singh. Next
I while call her also.

£ 5wy |y (WOU) 0 "R
qRleE, wIAG {Aeer ¥r fewisy
agNI e e aa= Fsig FIeTe

FT FTAIR T 59 sww g | foadr

T &)Y sAaT g &, 98 WEAT

fafaedy & gro QXdr @ % Y @t

grar &, 53 WA fminer & ga

fear smar g1

17-33 hrs,
[MR. DepuTty-SpEAKER in the Chair}

A AT AWHIT ST T FwA ¥ g
| ereAthE & maEwar  fAEaR 1
FEAGE ST 93 agd AT g\
GrEATES Ay @ A addl ¥ gar
2, 3 & TeTS, GRS, SATE Mg )

TH T3P & fFari &7 SsaA &
FRITT &7 WAEETAT grr g 1 5T
€T g TRAY s & S marar ¥
AT E ®TAT W @ WK FIAFT AT
I® ¥ &5

o7 5z R@d § fF FAT {uoe
q7 {soo0 AT &T4T LREI-%Y H &Y
fFg A #1 @ WX wd9 350 FAF
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1T FAY 3 ITRY Fr @Ay <Y St
F AT QA FT I F0 Ay 73 @M
2P N FTIET ITTFLITA &
aAT Y gy F AT ITYINT Y
STTRTANAT | HITT] fAeay
QN2 B AT & wTT F7 AF ITNT
A5 AT g A7 W AT T Y
ZITAY I AT A7 ITAT amdy K
§ X g1 A 5T Y w1 AT
I Y, FE AT I g a
FIY FTT TV G QT 1 AFA
g ot d s &
71 @l fAT TER GETAT QI @,
oIT 35 FCT qA7M &' 3 A
T & &7 g R S ST R
o a3 ¥ @9 At frar At g
gufae a3 we@s ¢ 5 g < &war
FATT G T F A TIA FIQ § ITH
T aCH A ZEAAT F1 foaq 5 s
1 WAy WK qgeds @y |

faa 7 dy wERq X WY ke ®P
WY F A F WA g 9 (S W
w5 o A7 3fF T4 ARTaw ¥
¥R {3@EEeE #F U q90 gl
frar W T @ FT THEET FA AR
I w g FW F fag gk feda
w1 @ i gw & war g sy daqa
wiuw g 737 1 g gt fERT 9 Qo0
3§ TF & WAWT € g &7 g v
faga X FLq coX S W1 @9
& 1 T T § F XK BT ST
q3 sfa® $F6 @R 6§ | AT K@
ara %; fwaa =& ¢ [ % 2ea /iy
T FifF ag qg T & R ag A
ol S A ST R ¢ 4§ < I
g & efad WK apyfE # T 3
g« ¥ wmy Ay § AT WER J
WA wng war @ N g F 5 gar
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g7 a7 faar S IEaY oRrAifa-
FHl OR ag7 & ey a% ¥ @F
frm s maly Iy FTaTma A SR
590 § 7 UR fagwedr sigar
fais &1 & eqd IR F]AAT NgA
grayseE @i isgreFaen
I O FLOT IR B E [P W OE
femédz & @=t 9 fdaqr snw W
gEanf; adl s | W e fF@
wgm a1 a9 {f@Ew ¢ & S gna
FEUEIITE GEETHC L. LETTE

TGT A AT GAFH ST 2
IART F5F & aFan § fqany 939
BT 9T AATEF § 1 {I AFR FTF4T
Yo FUT TGT 1%, § WX TIF ARTET
o i A% A< 4 g A 5 B s
£ 1 TT AR E ) 99 FA B fog
iy Wk SIOR FH OIIL @A
wifid + wwF wear & qg of wFm
&) g 7 73T Ffend e § 9
fF Waw, O e, a1 91 W
qfas dwe ¥ I 9h wE€I &,
Ty fagdr weH: g sfg saAl
wnEed; g @79 MaANE & Agt
fraat &1 fasma & & o & Ta9rs
f gt 95l @aT § FX o0 FF
T W gaT  afew s wwiam
rewrs At fedde v sy A mad
99 & L3 &7 Twen g+ § omaat eam
I giA &) #.7 fearm g g SabF
Tgl 9T WU A Ay 47 AT IR
e WaY a1 3T FefAA N fam
§OT G1 1 ag W a9 FT 31T 3 47
g% FIUA; INT wled: 97, 3T
e d9;, €A andr 9, €.
fesa o\ ATEAIE; qX 47 WFET FIA
o€ Q< ag TIT FT IA T G 1€
gErmwFA #36 §, AR KT K3
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& Q) fF W af F &% T| qm
[WIx FTFH MATae F1 [ AR
TTH; FANRT S FAT @1 oA 1 FEA
© 9% (et woFw gw dan g fF
L0 FLE &I g AT § &7
e AfTTi T EGER T A = 907
7T (7o § Safs g &9 3 &7 200
7z 5l fawar =fzw o 0 =%
AT ¥ TREEFT ¥ FT 200
T TAT W W g, (<& I gW
F AT auaR Aaw & TIRe §
faa == Agiw & zd; faqe1 s=m
fF gam (@977 A § § w9 w1
AET FifE A9FT qlews q9 A
qgT GIT ZIT § IAY FAAAT BT IS
T g {1 UF NI 7 3TRA
Eaw A §, T ST A @ A fed I
A }, 93 N IR FrwET SIw 2
AFT TR ATy gw wriNz
177 savq feq.f 48 2 wray § 1
| QEE G H agT ¥ gand St FRan
I3 ® § 973 & WAL F AFTA TN
g1 saq & /) A & ad wEO
5 gI8 wIi T3 a7 W Ay
STFFZT €T T0F & FEALA FT
3w 9 f gaey saror a7 €0
€91 43 ST F FIRQTA T dga ¥ ¥
ol qg7 & gRY IIHE  qraT e9
F7x §, I F faw gw ¥ €10 fio
Wo NN, A W www &
FTY § AT A4 gAY F . €747 A
g afF7 377 Saw [Ref g fawrar @
fa11 f5 = fos 40 9 fraa «ofge
W AR ¥ EF FITA Q, &F
G g1, 41 1% 773 98 & fF 9N
A ST BAZT A Y qF 1 o T fe A
WITHI AT & ATIIT FAEDR
&773 g0 & § TR wET A F
QIF TSA B G 1ZT F ITAT BITRT AR
T | AR AT T TR oy
§ R ¥ &iF ¥ freA i a1 2
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AU SEE FL aEged @ ST £
SAT ¥ WA T GAZ & (A gHET Ul
T, IF| ATIEU AT G BT THT &
¥ ag wfag a7 o+ fe gt @EAw
S\S5ET TTAC AAAEE & wqar sqa
AMITF T FEREd ¢ | § v F3ar
g f #ed: & 55 WX oNA &7 auF 43
T I FT F4 AR A7AT T8 A §93
HE el

Shrimati Lakshm'kanthamma: It was
an unprecadentzd burd:in, ro doubt, on
the people, but the cirzumstances
were a'so unprezedantzd, and the ex-
penditure was also unprezeden.ed. But
after s2veoral days’ discussions in this
Hous> and also in thz Pariy, the Min-
ister was kind enough—even thsough
if he had not brought forth the nole
that he read cut just now, I think
the peop.e would nst have said any-
thing bacause they were prepared to
bear the burden—the Minister was
kind enough to make som=z changes
ani reduce the tax on keroszne and
other commodities,

I would lke to bring to the notice
of the House one thing. that nolhing
short of a sacrifice is going to win a
war. If people have scmething excess
to give, it i3 charity. Are we going
to win a war with charity? I do not
think we can ever do so. Unless it
pinches the people, it is not a sacrifice,
and only when there is a supreme
sacrifice on the part of everybody, we
are confident of winning a war.

Wea kncw there were sevaral eriti-
cisms from all sides about this increa-
sed tax burden on the p-ople, here
in this Hous» and in the other place.
When the Gold Control Rules were
brought into force, the lcader of the
Swatantra party in the countrv said
that s> many go'dsmiths have gone
out of employment. They crealed a
row on that. I would like to ask h'm
the same question: when he was Chief
Minister of Madras and was the first
to bring into effect prohibition, did he
consider how 'nany toddy tappers
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ghrl  Yashpal Singh (Kairani):
would go out of employment? Did h2
over tnirk of thosz peop’e and did he
plan out *nethods or measurss of em-
ployment for them? But I am sure
our Govarnmant is making efforts to
relieve the goldsmiths of the torture
of unemployment. The Gold Board
membezars have been going about the
‘whole country finding out manus of
reducing the sufferings of the gold-
-smiths.

There was also criticism in this
Hcusz from the D2puty Leader of the
fwa'antra Group about the CD pro-
:grammes in the country. I can only
say one thing to him. If at all he
had gone to the villages and seen what
is happening there, he would not have
said such a thing. I do not know what
was in his mind when he condemned
the community develorment program-
me. When we go to the villages we
find that they are changing. Now we
find in the village a drinking water
well, a school, a community hall, a
youth club, a mahila mandal etc. It
community development was not able
to do much bzcausz of its own limita-
tions, at least it could create con-
sciousness in m2n and women, self-
re'iance that they could depend or
themse!ves, work for th>mszlves and
bring about a lot of change in the
country.

Not on'y the hon. M=mber but even
Sar1 Ranga, was saying that all this
‘money was being wasted. I can un-
derstand that frcm a Momber 1'ke a
Maharaja who may grudge this pro-
grammes, becausz the money goes to
the pz2ople siraight instead of going

into his own theasury as happened
previously.
Shri Yash Pal Singh (Kairana):

There are more Rajag in th2 Cozgress
Party.

Shrimati Lakshmikan‘amma: But
-our Rajas are trusiess of the people.
‘Shri Ranga has been known to be a
friend of the peasants from the begin-
ning. I cannot find any excuse for his
making such a speech.
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Even after eleven years of the im-
p-em2ntation of the community deve-
lopment programme, if I understand
arigat, only thz prelninary work is
over, and if State Ministers ani Gov-
ernmants consider that extension offi-
cers should be dispensed with because
it is top-nesavy administraticn, it only
shows that they could not under-
stand ithe picgramme properly.

I would like to congratulate the
Governmen: on settling the river
waters dispute in a calm manner, I
know evary State, even Andhra Pra-
d=sh, hais its own grudges. The only
satisfatcion is that now we are allow-
ed to go ahead with the projects,
though slightly modified of course. We
could not achieve some points, but we
have to fezl satisfied, and even the
Government of Andhra Pradesh ex-
pressed its satisfaction k2eping in view
the intarests cf the country as a whole.
I hore the other States will also agree
to this and co-operate with the Cen-
tral Government,

Regarding agricultural preduction,
some Ma2mbers some time back refer-
red to the quarre] at the AICC sassion.
It was only introspection, not a quar-
rel. It is not a question whether the
Planning Minister should blame the
Agricultur> Minister or the Agriculture
Minister should blame the Planning
Ministar. We are not going to achieve
the agricultural targets by discusions
either in this House or elsewhere at
the nationa] level. Of course, discus-
sions are good, but by mere discus-
sions we are not going to achieve the
resuits. It has to be done in the farm
at the State, district and village levels
After the jnception of the Plans, suffi-
cient rasults have been achieved.
Irrigation potential has gone up, better
se2ds have been made available to the
farmers. Fertiliser production has in-
creasad: people have als> bacome ferti-
lisar minded. Bo2tter agricultural prac-
tices were followed and pest-control
measurss wers implemanted. The agri-
culturist of this country, when all this
were introduced, proved that he is
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not orthodox. He is prepared to take
to all these measures. In spite of all
these the general per capita yield has
not gone up because the quanities that
are available are very limited. How
best they could make use of the limit-
ed fertilisers available should be look-
ed irto. The concentrated application
of all the same factors in the same
part of the land will yield better
results. Either to, there was a defect,
whether that be that of the Planning
department or the Agriculture Depart-
ment, in that one set of ten farmers,
let us say, were given fertiliser, while
another set of ten got better seeds, a
third set got better rmplements and a
fourth set of ten were provided with
credit. How can you expect the yield
to increase as expected? Hitherto, one
did not even enquire how one applied
the fertilisers. A farmer may put all
his fertiliser in a piece of land which
was not bunded and they would be
washed away with the soil when the
rain; come. They should see whether

the farmger has first bunded the land. -

If these defects are removed, results
would be better and there will be no
need for one Minister to blame another.

About Defence, I feel that people are
growing more and more rifleminded.
Children’s eduaction should be so ori-
ented that they should be made to
grow in that atmosphere from the be-
ginning. Text books should be of such
type as to infuse patriotism in the
minds of the people.

I shall finish in a few minutes, Sir.
Women’s education should get top prio-
rity. It has been said that when a
woman is educated, the whole family
is educated. Even the Karve com-
'mittee. and the University Grants
Commission were of opinion that prio-
rity has to be given for the education
of women over that of men.
When a man is educated, he
alone is educated. When a woman is
educated, the whole family is educat-
ed. We should give more and more
facilities for women’s education,

238(Ai) LSD—9.
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- Mr, Deputy-Speaker: According to
intimation since received from Mem-
bers, the following cut motions are
desired to be moved to Demands for
Grants relating to the Ministry of
Finance. Hon, Members may move
them subject to their being otherwise
admissible,

Cut Motion Nos. 3 to 6.

Shri Hari Vishnu Kamath: I beg to
move:

(i) “That the, Demand under
the head Ministry of Finance be
reduced by Rs. 100”

[(i) Closure of the Bank of China
and subsequent proceedings, and (ii)
need for rigorous measures to effect
economy in civil non-Plan expendi-
ture(3)].

(ii) “That the Demand under
the head Taxes on Income includ-
ing Corporation Tax, etc. be
reduced by Rs. 100.”

[Failure to take effective steps for
the recovery of huge arrears of in-
come-tax.(4) ]

(iii) “That the Demand under
the head Audit be reduced by
Rs. 100.”

[Failure to introduce legislation for
the purpose of defining and delineating
the duties, functions and powers of the
Comptroller and Auditor General(5)]

(iv) “That the Demand under
the head Grants-in-Aid to States
be reduced by Rs. 100.”

[Manner in which grants-in-aid are
being utilised by States. (6)]

18 hrs,

Shri Prabhat Kar: Mr. Deputy-
Speaker, Sir so far as the Finance
Ministry is concerned, in a planned
economy, it has got the overall respon-
sibility for development and also
defence. For the budget, for the money
required, for the resources tapped,—
everything will depend upon the effi-
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[Shri Prabhat Kar]

ciency of the Finance Ministry, There-
fore, at this time of emergency, when
we are today being given a budget
which is extraordinary, we must
scrutinise the proposals. The hon.
Finance Minister himself agreed and
he felt that it would certainly not be
easy for thhe people to accept these
proposals without a measure of priva-
tion on their part; there was hesitancy
even n the mind of the Finance Minis-
ter as to how the people wll react to
the heavy burden that is being jmposed
by his budget proposals. Naturally,
when these proposals are made, when
the people have been given an jdea
as to what amount of sacrifice they
will have to make, it is essential to
scrutinise whether the Finance Minis-
try itself has been performing or has
geared up or has moved its own
affairs in the manner which the Fi-
nanec Minister wants, when he wants
the people to make secrifices.

In his budget papers, the Finance
Minister has made it clear that every
time the budgeted revenue expecta-
tions and the actual amounts received
vary and the Public Accounts Commi-
ttee also referred to this matter and
commented upon it. It is not a thing
which can be so easily explained
away. The hon. Finance Minister
while replying to the budget, if I
remember aright, said that after all,
his error is not on the wrong side;
that is, when he gives some estimate,
he collects more.

Shri Bade (Khargone): It ic past
6 O’ clock now. Are we sitting up to
6.30? We are not sitting up to 6.30.

Mr, Deputy-Speaker: Otherwise to-
morrow there will be only 5% hours.

Shri Prabhat Kar: It was agreed
that we will sit up to 6 O’clock, and
tomorrow up to 5 O’clock.

Mr. Deputy-Speaker: Up to 6.30 to-
day. Otherwise, tomorrow we will
have only 53 hours. .
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Shri Bade: We agreed that tomorrow
there will be five hours.

Mr. Deputy-Speaker: It was agreed
that we shall sit till 6.30.

Shri Bade: It was not agreed.

Mr. Deputy-Speaker: That is what
the Speaker told me. He may take it
from me.

Shri Prabhat Kar: At least when this
thing was put to the House, we agreed
that we would sit up to 6 O’clock; not
up to 6.30. In fact, we also agreed
that we would sit up to 5 O’clock only.
Even then, the point wag raised.

Mr. Deputy-Speaker: If the hon.
Members want more time, we should
sit up to 6.30. Otherwise, the Mem-
bers’ time will be cut short.

Shri Prabhat Kar: When I started
speaking, T was under the impression
that the House will go up to 6 O’clock
and so I wanted to speak. Because it
was agreed upon.

Shri Bade: It was put to the House
and we all agreed that we will sit up
to 6 O’clock only.

Shri Morarji Desai: May I say that
the Speaker had said that we will sit
up to 6.30? If a few Members now
say the other way, the others will say
that we have lost the time. That is
the difficulty.

Shri Bade: We opposed it and the
Speaker said that it will then be five
and a half hours.

Mr. Deputy-Speaker: Today the
House will sit till 6.30. Otherwise
Members will not have sufficient time.
The few Members who are here will
be deprived of the time. I think we
should go on.

Shri Prabbat Kar: In that case, 1
would not have stood up at all.

Mr. Deputy-Speaker: There are
others ready to speak.
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Shri Prabhat Kar: I know that; I
wag under the impression that we are
sitting only till 6 O’clock.

If I remember aright, the Finance
Minister said that so far as the error
is concerned, it is on the safer side.
In a planned economy, at the time of
the emergency when we are putting
so many taxes on the common man
like compulsory deposit scheme and
so on, this type of error, i.e. the esti-
mates and the actuals varying to such
an extent cannot be taken in so light
a manner. I shall quote what the
PAC have said in their ninth report:

“The Committee recognise that
to deal with stresses, strains and
disparities arising in a process of
planned economic growth fiscal
measures have to be taken in the
course of the year which may not
be foreseen at the time of framing
the budget. Consequently there
may be variations. That gather-
ed the impression, however, that
by and large, the variations were
due to other factors, mainly, lack
of firm statistical basis and con-
servatism in assessment of re-
venue.”

This is a failure on the part of the
Finance Ministry. When you come
before the House with a deficit and
when you place before the House the
tax proposals in order to cover up the
deficit, if the revenue itself is more
than what is placed in the budget, in
that case relief to a certain extent in
the taxation can be given to the
poorer sections. The amount of deficit
financing which is peing proposed is
not the real amount of deficit financ-
ing, because it is being found that
from 1956 onwards, every year the
revenue collection was much more
than what was the expectation in the
budget. Even in 1962-63, if you look
into the budget papers of that year,
you find that the revenue was sup-
posed to be Rs. 1380 crores, but the
revised estimates became Rs. 1500
crores. The actuals may be even

CHAITRA 26, 1885 (SAKA)

10098

more; when the actuals come, we will
know the exact position,

for Grants

Shri Morarji Desai: The deficit has
increased.

Shri Prabhat Kar: In that case, the
expenditure must have increased. This
is so far as the revenue side is con-
cerned. On the side of expenditure
also, it is being found that the ex-
penditure has been less than the ex-
penditure that was put forward in the
budget.

Shri Morarji Desai: That was not so
last time.

Shri Prabhat Kar: That wag not so
last time, but I, do not know what will
happen this time. My point is, in this
emergency, when such a huge amount
of taxation is being imposed, it is the
duty of the Finance Ministry to place
before the House and the public the
revenue that the Government expects,
There may be some little variation
here and there, but the variation
should not be to such an extent. Also,
the expenditure that is foreseen should
be nearer to the actuals. This is not
done.

Therefore, Sir, as I was saying, when
the hon. Finance Minister wants every
month to gear up the organisation, so
far as the Finance Ministry is con-
cerned, their part is not played as it
should be either in a planned economy
ar in the time of emergency.

The same thing about the question
of recovery of arrears. Here again
the Public Accounts Committee has
made a comment. They have said:

“The Committee are not satisfied
with this explanation. The Minis-
try’s representatives admitted
that in some cases due to delayin
issuing recovery certificates, the
assets might have ben transferred
or concealed to a certain extent.
They trust that Central Board of
Revenue will exercise due vigi-
lance to see that all the necessary
step for recovery of Tax-demand
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are taken with sufficient prompti-
tude to avoid the arrears of Tax
being eventually declared as ir-
recoverable.”

Now, you know that there is arrears
of tax and from their the term
“effective arrears” has come. Some
of the parties from whom taxes are
due do not exist. If it is in the corpo-
rate sector they have gone into liqui-
dation and the assets could not be
recovered. The net result is that it is
a loss of revenue. I hold the Finance
Department responsible for this. That
is why I say that they are not properly
gearing up their administration in
tune with the emergency period.

I may also point out that the col-
lection of revenue is not being proper-
ly done. The pace of liquidation of
incometax arrears is admittedly slow.
Time has proved that the present
system of collecting taxes through the
agency of the State Government is
largely responsible for such huge
accumulation. We have been saying
that there should be a central agency
for the collection of taxes. Now, so
far ag the responsibility is concerned,
it is largely given to the State Gov-
ernments and the colection is not pre-
perly made We feel that it should be
done. At least a beginning should have
been made. It was recommended by
the Tyagi Committee that there should
be a tax-recovery wing within the
income tax department. Furher, I
would suggest that so far as arrears
and other things are concerned there
must be internal audit and so far as
collection is concerned the machinery
should be geared up. I may draw the
attention of the House again to a re-
mark made by the Public Accounts
Committee on page 6 of their Ninth
Report where they have said that the
arrears are almost constant in the
sense that it was Rs. 267 crores in
1956-57 and Rs. 253 crores in 1960-61.
They have said that they examined
and dealt with the above position of
arrears in the collection of taxes in
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their Sixth Report, and in view of the
importance of the subject matter they
held further discussions with the re-
presentatives of the Minisry of Fin-
ance and they failed to satisty the
Committee.

Now, when we are talking of im-
position of these taxes I do not know
why the Finance Ministry’s tax col-
lecting machinery cannot be geared up
to that extent. I would say that here
again the Finance Ministry is not
living up to the expectation and ful-
filling its obligation which it should
at this time of emergency, when every
opportunity should be taken to mobli-
lise all the resources that we have got.

There have been cases of under-
assessment. Even on this under- '
assessment huge amounts have been
lost. Who is responsible for it. Again,
it is this department. There have
been two circulars in which no refer-
ence has been made. But a reference
has been made about it in the report
of the Public Accounts Committee. I
would like the hon. Minister to explain
this matter. When you ask the com-
mon people to make sacrifices I want
the Minister to explain the steps that
have been taken to mop up all possi-
ble resources and to gear up the tax
collecting machinery. Then they will
enthus the people with confidence and
will enable them to make sacrifices,
which you have been talking so much.
We have all agreed to increased ex-
penditure. Unless these points are
clarified, there will be hesitancy on
the part of common men to agree to
such proposals and to bear the burden
smilingly, as the hon. Minister wants.

I will give one instance as to how
these things are being done. Take, for
instance, the gold control policy. So
far as we are concerned, we agree to
this policy but so far as the imple-
mentation of the Gold Control Order
is concerned, it hag been done in such
a way that it has creatd a lot of diffi-
cultis for a large section of the people.
I am extremely sorry to say that the
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Finance Ministry has not sympatheti-
cally considered their problem. Only
the ohter day, there was a question
about the suicide by some goldsmith.
I was surprised to hear the answer.
The surprise was all the more becasue
the answer was by the hon. Deputy
Minister who was a lady. On this
question, I expected at least some
expression of sympathy for the per-
sons from the Government. The
question was whether the Minister
will be pleased to give the number of
suicides by goldsmiths. And what
was the answer? In the same old
British way, it was stated that no
precise information regarding the
number of suicieds by goldsmiths is
available, and although reports of
suicides have appeared in the press, it
has not been possible to ascertain
whether the suicides have been caused
solely or mainly as a result of imple-
mentation of the Gold Control Order

policy.

As I said, so far as the policy as
such is concerned, we support it, but
the way in which it has been imple-
mented hag caused untold suffering to
a large section of the people. I am
surprised at the callous way in which
they have been treated by Govern-
ment. I have some newspapers before
me which show their pitiable condi-
tion. Here is a paper, Jugantar, which
belongs to a member of the Congress
Party. The proprietor is a Minister.
There is another newspapers, Basumati,
of which the hon. Law Minister is
proprietor. There are pictures in both
these papers about the condition of
goldsmiths. There are deaths of gold-
smiths by suicide. The Chief Minister
of the State also had to interfere in
the matter. But, at he same time, I
am surprised at the callous way in
which the Finance Ministry is looking
into it.

I quite agree with the Government
when they say that people must bear
more burdens. We agree to the Gold
Control Order because we want to put
a stop to smuggling. But is this the
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treatment that should be meted out
to a section of the people who become
unemployed as a result of this policy?
The people are quite willing to bear
even additional burdens, but not if
this is the attitude adopted by Gov-
ernment.

Here I have got another point to
mention. On the 5th December, 1960
one gentleman, Shri Purnandranath
Tagore, wrote a letter to the Prime
Minister, suggesting some control on
gold, and his suggestion was referred
to the Finance Ministry. He made
some suggestions which, I find, have
been accepted by the Finance Minis-
try. Of course, there are one or two
suggestions of his which have not been
accepted by them. He has, for
example, suggested one uniform
marking system all over India based
on one standard. Another suggestion
made by him about 14 carat has been
accepted. Then he suggested a ceiling
on the gold content of all articles of
jewellery to be prescribed by legisla-
tion. I have seen his letter. In spite
of his making such suggestions in his
letter, which were commented by the
Prime Minister’s Secretariat and refer-
red to the Finance Minister, which
have in fact been accepted partly by
the Finance Ministry, in spite of his
writing letters personnally to the
Finance Minister, not even an acknow-
ledgement of his letter has been made.

Shri Morarji Desai: What sugges-
tion? Whose suggestion?

Shri Prabhat Kar: It is the sugges-
tion of Shri P. N, Tagore. He belongs
to the Tagore family. My only point
is that the suggestion which has been
made about hall-marking which, ac-
coridng to him—and which I find—is
one of the good ways of finding out
smuggled gold is a suggestion which
the hon. Finance Minister should also
consider.

Shri Morarji Desai: There is
nothing new in it. I have been consi-
dering it from the very beginning.
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Shri Prabhat Kar: This is a sug-
gestion which had been made in 1960.
1 do not think he will lose any of his
intelligence or ingenuity if he just
considered this matter which has been
pressed upon since 1960. There is
nothing wrong in it.

Shri Morarji Desai: It had been
under consideration.

Shri Prabhat Kar: This gentleman
does not know that you have consider-
ed it at all.

Shri Morarji Desai: He need not
know it.

Shri Prabhat Kar: 1 think, that is
where the hon. Finance Minister
should at least change somewhat.

Shri Morarji Desai: Not because
you wish it.

Shri Prabhat Kar: He knows that
the proposal was made in 1960 when
the hon. Finance Minister did not
think of gold control. At that time it
was suggested by him.

Shri Morarji Desai: I did.

Shri Prabhat Kar: There is no-
where in the proceedings of the
Parliament to show that the hon.
Finance Minister has made a sug-
gestion like that. When a suggestion
is made which may not have been ac-
cepted fully, I do not know what is
wrong in saying, “I thank you”. There
is nothing wrong in saying that. It
was suggested in 1960. It was given
to the hon. Prime Minister and it was
sent to the hon. Finance Minister.
Now he says that he was thinking
about it but there is nothing on re-
cord here to say that he had been
thinking about this matter.

Shri Morarji Desai: That is what
he thinks.

Shri Prabhat Kar: Really I never
expected this from him. At least I
know that he is a very straightfor-
ward person and I expected that in
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this matter he will be quite sraight-
farward and acknowledge it.

Shri Morarji Desai: 1 receive a
thousand letters like that. What am
I to do?

Shri Prabhat Kar: It is not a
question of thousand letters. I think,
I have not been able t{o make my
position clear. A suggestion had been
made in 1960 for the first time for
the imposition of gold control.

Shri Morarji Desai: May I tell the
hon. Member that I have said in the
House also that from 1958 I have been
considering this matter? He is talk-
ing about 19607

Shri Prabhat Kar: I do not know
where it is in the proceedings of the
Hosue that he was considering it since
1958. Anyway, I leave it at that.

Shri Morarji Desai: In the Consul-
tative Committee of which he was a
member.

An Hon. Member: He should know
1t.

Shri Prabhat Kar: So far as he is
concerned, he has nothing to do with
me or my party or anything. He is
a raja. What | wanted to say is that
when a gentleman puts forward a
suggestion and if it is accepted, he
should at least be thanked.

An Hon. Member: Who is a raja?
Shri Prabhat Kar: Shri P. N. Tagore.

This Gold Control Order according
t¢ our information has not been
successful is bringing out the smug-
gizd gold. The purpose for which the
Gold Control Order was made and the
reason why we had all agreed to it
was tnat it will bring out the smug-
gled gold. So far as the Gold Bonds
are concerned, I do not know what the
figure will be now but as I can under-
siand from the figures given upto the
28t February, some Rs. 8 crores worth
of Gold Bonds were sold. We do not
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know what the present position is. But
I amn quite sure that the hon. Finance
Muuster will agree that he also is not
satisfied and that the purpose for
which gold control was imposed and
Gold Bonds were introduced, namely,
that smuggled gold would come out,
has not as yel come about. Naturally,
ke will again have to think exactly
how this smuggled gold can be
brought out. I am quite sure that it
is nol his intention pure and simple to
crcate complications for goldsmiths
but that his purpose is to bring out
s.nuggied gold so that foreign ex-
change can be saved and we may not
have any difficulty. It was for that
that the Gold Control Order was
issued. That particular purpose has
not been served so far as the Gold
Control Order is concerned.

Again, this brings me to the question
of foreign exchange difficulties. As
vou know, there have been more cases
oi violation of foreign exchange con-
trol rules in the vear 1962 than in
1961. As I can understand from the
figures supplied by the Finance Minis-
try itself, the cases registered in 1961
were 1,941 and the number of cases
rose to 3,034 in 1962.

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): That shows an an improve-
ment of the department that they are
more vigilant.

Shri Prabhat Kar: I am saying that
so far as the violation ig concerned. In
1962, 3,034 cases have been registered
and uptill now 720 cases have been
adjudicated upon. Still the position
is that there are so many cases which
have not yet been able to be detected
by the Ministry. You know exactly
what the procedures are. How do they
do? In that case again—the hon.
Minister may not get annoyed—if you
could kindly check these banks,
because these are the meang through
which these foreign exchange mani-
pulationg take place, and if you kindly
look into this matter, you will find it.
The hon. Minister is nodding his head
meaning that it is not so.
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Shri Morarji Desai: When did I
not?

Shri Prabhat Kar: You were just
saying, “No, no”.

Now, I would like that he will
kindly be more vigilant so far as the
functioning of the banking institutions
is concerned, although, I know, he
will say that we are incorrigible, that
we will go on saying, nationalise the
banking institutions. It may be. But
I am quite sure that some day or other
the hon. Minister himself who has
promulgated this Gold Control Order
now—no doubt it is a revolutionary
step—will some day also agree to the
nationalisation of the banking insti-
tutions.

Shri Morarji Desai: Wait for the
day.

Shri Prabhat Kar: We shall be
waiting for days. There is no doubt
about it. But I would say, the sonner
you do the better it is because you will
be able to simply undo many of the
things—violations of rules and other
things.

Here I have got the record of a
Supreme Court cases wherein a Gene-
ral Manager and a Chairman of a Bank
have given evidence. Itis an open
document. You could see what type
of things take place in the banking
institutions, How the manipulations
take place including the foreign ex-
change violations. Here is an evidence.
It is not a confidential paper. It is an
open document of the Supreme Court.
In spite of all these things the hon.
Finance Minister will not move and
proper steps will not be taken. It is
surprising. So far as the foreign ex-
change position is concerned—I do not
know—he will say that now, at pre-
sent, some restrictions have been im-

posed.

So far as the foreign travels are
concerned, I would like to bring to his
notice that even now there have been
quite a large number of amounts in-
volved here. It was in reply to a
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question that the amount was given
as Rs. 1 crore. I simply want to know
whether it ; for the business travels
alone that :.ag been granted. What is
the amount of business that they have
been able to bring in? I can under-
stand it is worth spending Rs. 1 crore
if we get from outside quite a large
amount of business which will help
our foreign exchange position and our
difficult position. I would like to say
that so far as foreign exchange regu-
lations are concerned, there should be
an attempt to further improve the
position.

Now, today, there have been roughly
about 760 crores of rupees of foreign
loans that are outstanding. Just today
when the Ministry of Economic and
Defence Coordination was being
debated upon, it was pointed out that
many of our grants and loans are not
being properly utilised. Now, it i
necessary, I think, that so far as the
loans and grants are concerned, the
Finance Ministry should have a dis-
cussion in the House as to how these
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things are not being utilised and what
portion of these loans and grants
remain unutilised, These various loan
amounts have to be repaid, and, there-
fore, it is necessary that they should
be utilised fully. The loans and grants
which we have got from the foreign
countries should not lie idle but
should be properly utilised and benefit
reaped out of them for the develop-
ment of our country’s economy. Since
this has already been discussed, I do
not want to go into it any further.

Mr. Deputy-Speaker: Will the hon.
Member take some more time? He has
already taken about half an hour.

Shri Prabhat Kar: I shall take two
more minutes.

Mr. Deputy-Speaker: The hon. Mem-
ber can continue tomorrow.

18.31 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
April 17, 1963 /Chaitra 27, 1885
(Saka).
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CoLUMNS WRITTEN ANSWERS TO
ORAL ANSWERS TO QUES- QUESTIONS—contd.
TIONS 9837—72 U.S.Q. Subject CoLuMNS
S.Q. Subject No.
No. 1910 Incentive prizes to cane
878 Equipment for Calcutta growers . 9880-81
Suburban Trains . 9837-38 1911 Drilling of tube-wclls in
879 White tigers . . . 9838—41 Orissa . . 9881
880 Village “Production Plan” 9842—45 1912 Central Road Pund. 9881-82
881 Cooperative Farming . 9845—49 1913 Production of rice in
882 Unlicensed radios . . 9849—sI Orissa . . - 988283
883 Asian highways . . 9851—s3 1914 Farm output in Onssa . 9883
884 Inaccessible Areas Com- 1915 P.& T.officesin Orissa . 9883-84
mittees . 9854—57 1916 Head Post Office for
885 Nutrition educat_\on 9857—61 ilamirpur (CRRME - 988485
887 Production of lacin Bihar 9861—64 1917 Asistance tc farmers . 988 s
888 Delhi Milk Schemg . 986165 191¢ TDrocurement of rice in .
889 Electrification of Indian ~ Andim Pradesh .- 5555 56
Railways X . . 9865—67 i913 P‘o Gas Plant . . 9887
891 Milk drying plants . . 9BE8-€3 r9:c Eeplaccment of Railway
892 Mishap at Bnngalon: Rail- 9 line in Bikaner division . 98:7-88
way Station . . 9869~70 1921 Wagon-holding for Jodh-
893 Chemical fcmhzers . 9870—"2 pur division . 9888
WRITTEN ANSWERS TO 1922 Alarmehaing . . 9889
QUESTIONS . R 9872—9923 1923 Cooperative grain banks. 9889-90
S.Q. 1924 Package programme for
No groundnuts in Madras
. State . . . 9890~91
890 {{nvigation along Hoogh- 1925 Telephones  in South
y. . . . . 9872-73 Arcot and Trichey districts 9891
894 Dairy Development Sche- 1926 Theft in Southern Rly
mes . X X K 9873 Workshops . . 9892
895 Shifting of Railway mi- 1927 P. & T. Advuory Com-
neral siding from ~ New mittees . 9892
Delhi Yard . . . 9873-74 1928 Class ooaches . 989293
896 Elec(:;mc train terminus 1929 Motor ships 9893
807 ‘I’:‘m :28‘ . l 1- 9874-75 1930 Replaccmentomelmcks 9894
mpmsgamnfn te ej 9875 1931 Minor irrigation works. 9894
898 Special news receivin 1932 Bridge on Sutlej near
equipment . . g 9875-76 K.mnpt.u Sahib . - 9894-95
U.SQ. 1933 Consolidation of  holi-
No. dings . . . 9895
1934 Postal services in Pun-
1904 Tlmnsfer of lewnv em- °* jab . 9895
ployees . 9876-7
1905 Under-bridgeat Cuttack 7 1935 Acﬁﬁpé"clﬁ"s sgainst Delhi
Station Level Crossing . 9877 1936 Cartle F::e M “f 989
. an -
1906 ']I:b;-wells in Mnd;-as‘ . 9877-78 ing Unit . e 989697
1907 isbursement  of Co- 1937 Catering  arrangement
operative Funds . o 9878 at Santa Cruz ge : 9897-98
1908 mr;s for Rulw:y 8 1938 Post of Financial Com-
. 9878-79 missioner, Railways . 989899
1909 ganélhl;l:swdi Oentres 1939 Brakeblocks for South-
. 9879~-80 Rastern Railway 9899
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WRITTEN ANSWERS TO
QUESTIQNS—contd,

U.S.Q. Subject COLUMNS
No.
1940 Railway Technical Train-

ing Schools . .9899-9900
1941 Training Establishments

for Railway Officers . 9900
1942 National Highway No.

34 . 9900-01
1943 L.G.S. ;rade posts in E

Railway . 9g01-02
1944 Posts of Office Super-

intendents in E. Railway. 9902
1945 Promotion of A.P.O. . 9902-03
1946 Tourism in Kerala . . 9903
1947 Brahmaputra bridge . 9903-04

1948 National Cooperative
Development Corporation  9904-05

1949 Kal  Kalighat-Dharama
Nagar Railway line . 990§
1950 Wagons at Neamati 9905-06

1951 Alignment of National
Highway in Bhadrak

town . . . . 9906
1952 Shortage of fertilizers . 990607
1953 Level-crossing accidents. 9907
1954 Railaccident . . . 990708
1955 Consumer stores 9908
1956 Allotment of fcmhzcn

10 tobacco growers . . 9908-09

1957 Research on I-hmalnym

herbs 9909-I0
1958 Demands for vcgembles 9910-11
1959 Bridges on National ngh

way No. 7 . 9911-12
1960 Development of ﬂshenes

in Madras . . 991213
1961 R.M.S. section at Din-

digul . . . . 9913
1962 EK 17 section of R.M.

S. . . . . 9913-14
1963 Sandal trees . . . 9914
1964 Trolley buses. . 9914-15
196s Enhancement of pnlgnms

tax . . 9915
1966 Seed farms . . . 9915-16
1967 Bridge over Indravati

river on National High-

way No. 43 . . 991617
1968 Teleprinter line to Ran-

pur 9917
1969 Collision of goods trains

near Raipur . 9917

1970 Rail accident near Katni. 9g17-18
1971 Production of eggs . 9918

GMGIPND —LS—138 [Ai) LSD—28-3-63—380

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.L.0Q. Subject

No.

1972 Zund-Kandla Railway
track

1973 State Co-opcratwc Banks
1974 Track between Bhadra-

chellam Road  and "Col-
liery Siding .

1975 Distribution of femhzers
in Mysore State

1976 Goan telegraph system

1977 Recruitment of workmen
and Linemen

SURRENDER BY MEMBER
TO CUSTODY

The Speaker informed Lok
Sabha that he had received a
communication ‘from  the
Supcrintendent, Central
Prison, Hyderabad, intima-
ting that Shri Kolla Ven-
kaiah, who was released on
parole had surrendered to
that Jail on the 11th April,
1963.

REPORT OF ESTIMATES
COMMITTEE PRESENTED

Thirty-sixth Report was
presented.

10112

CoLuMNs

9918-19
9919

9920-21

9921
9921-22

9922-23

9923

9923-24

DEMANDS FOR GRANTS 9924—10108

(i) Discussion on  Demands
for Grants in respect of the
Ministry of Economic and
Defence Co-ordination con-
cluded and all the demands
were voted in full.

(ii) Discussion on Demand in
respect of the Department
of Parliamentary  Affairs
commenced. The dis-
cussion was “concluded
and the Demand was
voted in full.

(iii) Discussion on Demands
for Grants in respect of the
Ministry of Finance com-
menced. The discussion
was not concluded.

AGENDA_ FOR WEDNES -

DAY, APRIL, 17, 1963/CHAI-

TRA 27, 1885 (SAKA)—

Further discussion and voting
on the Demands for Grants
in respect of the Ministry of
Finance.
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